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LOK SABHA
Wednesday, 11th December, 1857

The Lok Sabha met at Eleven of the
Clock

[Mr. SpEAxEr in the Chair]

ORAL ANSWERS TO QUESTIONS
Central Health Service

+
[ Shri Blbhuti Mishra:
*953, Shri Viswanatha Reddy:
is;um- Iqbal Singh:

Will the Minister of Health be pleas-
ed to refer to the reply given to
Starred Question No, 1294 on the 28th
August, 1957 and state:

(a) whether 1t is a fact that the
Government of India has taken in
hand the Constitution of Central
Health Service; and

{b) 1if so, the procedure of selection
by the authority which has been
authorised to do it?

The Minister of Health (Shri Kar-
markar): (a) Yes.

{b) The selection of officers for
appointment to each grade of the
Central! Health Service at the initial
constitution of the Service is to be
made by a Committee presided over
by a member of the Union Public Ser-
vice Commission and consisting of
representatives of the participating
Ministries. The list of officers drawn
up by this Committee is to be finally
approved by the Union Public Service
Commission.

ot fqffaw : & oy w

T g fFed wowgd & sk
®IT & @ feg Wy ar qoere |
0 {fequzoT qungz w37 |

Y COToNT ¢ A T WUR ¥ TAW
At qrar g

Shrl Bibhutl Mishra: For constitut-
ing this service, may I know whether
the medical officers serving in the
various States will be taken or
independent appointments will be
wmade?

Shri Karmarkar: No. This service
is being constituted with the officers
already serving under the Government
~f India.

Shri Viswanatha Reddy: In view of
the fact that the administration of
Public Health is primary the respon.
sibility of the State Governments and,
to some extent, of municipalities also
in urban areas, may 1 know whether
the officers serving in the State Gov-
ernments under the big municipalities
and Corporations wil! be taken in this
service?

Shri Karmarkar: We shall welcome
their coming. We did msake an offer
to the States asking them to participate
in the scheme. But for their own
reasons the States ware not prepared
to do so. I would be very happy
indeed if the States participate in the
service, as it will give their services a
chance to the highest poszsible grades.

Shri V. P. Nayar: May I know
whether this service will be confined
to health services or will include
medical services also?

Shri Karmarkar: It includes the
medical personnel. Whether it should
include the teaching personnsl also
later on is under consideration.
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Shri Viswanatha Reddy: May 1 know
whether 2ll the States have refused to
participate in this programme or only
a few States have refused?

Shri Karmarkar: I am afraid most
of them.

Shri B. 8. Murthy: What are the
main reasons for the States not
co-operating with the scheme of the
Centre?

Shri Karmarkar: I should not like to
divine their minds, but possibly one
of the reasons is that it partly takes
away their patronage, because a cer-
tain proportion of posts in the States
will have to be filled by those in the
Central Service; whereas a collateral
advantage to the State will be--take
the post of Director-General, it will
continue to be only open to those in
the Central Service and not open to
any competent man in the State, which
it would otherwise be if the States
offer to co-operate in the malter. It
helps them very much, I should say.

Co-operative Farming

+¥
- { Shri Shree Narayan Das:
-y Shri Radha Raman:
Shri Balarama Krishnaiah:
Shri Thimmaish:

'Will the Minister of Food and Agri-
culture be pleased to state:

(a) the extent to which wvarious
State Governments have accepted the
policy regarding introduction of co-
operative farming framed by the
Planmning Commission; and

{b) the steps taken by them to give

effect to this policy?

The Minister of Co-operation (Dr.
P. 8. Deshmukh): (a) and (b). A
statement is placed on the Table of
the Lok Sabha. (See Appendix TIII
annexure No. 120.}

Shri Shree Narayan Das: From the
statement it appears that certain deci-
sions were taken by the Standing Com-
mittee of the National Development
Council. I would like to know whe-
ther the State Governments have

11 DECEMBXR 1987
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geclded to implement those resolutions
at an early date and, if so, whether
any progress report in this respect has
been received by the Centre?

Dr. P. 8. Deshmnkh: The decision
was taken as late as 14th and 15th
September. The recornmendations
have been sent to the State Govern-
ments. Since it was a decislon by the
National Development Standing Com-
mittee, I am sure the matters would
be implemented. But we have not
received any reports so far.

Shri Shree Narayan Das: In order
that the various State Governments
may be in a position to ijmplement the
decisions, are any incentives going to
be provided by the Central Govern-
ment; if so, what is the nature of those
incentives?

Dr. P. 8. Deshmuakh: No fresh incen-
tives in addition to what have been
provided in the Second Five Year Plan
are contemplated for the present.

S8hri Dasappa: Pending the establigsh-
ment of these 800 co-operative farm-
ing societies, why is it that the Gov-
ernment have not undertaken the ser-
vice co-operatives all over India?

Dr. P. S§. Deshmukh: It iz not for
Government to undertake; as a matter
of fact, service co-operatives are being
progressively rcsorted to in the whole
of India. This is a plan of co-opera-
tive farming for which there is a
definite target, a definite scheme that
we are trying to implement.

Shri Thimmalah: The Planning Com-
mission propose to bring the small
holdings under co-operative farming.
May I know how far the farmers are
co-operating with the scheme?

Dr. P. 8. Deshmukh: There is no
intention, I told my friend once before,
or forcing any small holders to come.
We are trying to ‘preach to them that
it is beneficial for small holders to
come into the co-operative farming,
thus getting more advantage than they
could get individually.

8hri Goray: What is the all-India
target? ,
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Dr. P. 8. Deshmuakh: 3,000 co-cpera-
tive farming experiments In the course
of the next three years, that is by the
end of the Plan period.

S8hri B. K. Gatkwad: May I know
whether is it a fact that joint farming
socleties are not successful at many
places and, if 30, what is the reason?

Dr. P. B. Deshmukh: There are places
where they have not worked very
satisfactorily; on the other hand there
are places where they are working
very satisfactorily.

Shrt B. K. Galkkwad: May I know
the reason why the resulis are not
satisfactory.

Shri Paanigrahi: May 1 know in which
States co-operative farming has made
comparatively satisfactory progress?

Shri Ranga: In none of them.

Dr. P. 8. Deshmukh: It 15 rather
difficult to compare. There are quite a
few experiments 1in U.P. as well as
Bombay, and some of them are
successful.

Shri Viswanath Reddy: May I know
whether the ascheme drawn up by the
Planning Commuission is intended to
be a directive to the State Govern-
ments or it is only 8 model scheme
left to the option of the State Gov-
ernments to implement or not?

Dr. P. 8. Deshmukh: There 1s no
directive. This was an agreed deci-
gion by all the Chief Ministers of
States, and therefore the State Gov-
ernments are committed to this pro-
gramme.

Bhri Basappa: May 1 know whether
any co-operative farms have been
formed on the Bhoodan lines?

Dr. P. 8. Deshmukh: The intention
iz to utilise Bhoodan and Gramdan for
this purpose wherever possible, by
mutual agresment.

11 DECEMBER 1087
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Ferry Service between Buxar and
Ballia

*98¢. Dr. Ram Subhag Singh: Will
the WMinister of Transport and Com-
munications be pleased to state:

(a) whether there iz any proposal
to launch an experimental ferry ser-
vice between Buxar (Bihar) and
Ballia (U.P.) by the Ganga-Brahma-
putra Inland Water Transport Board
as recommended by the E.CAFE,;

(b) if so, the chief features of that
proposal; and

(c) the strength of the fleet that
will operate there?

The Minister of Transport and Com-
munications (Shri Lal Bahadur
Shastri): (a) to {c). A statement is
laid on the Table of the Lok Sabha.
{See Appendix IIl, annexure No. 121.]

Dr. Ram Subhag Singh: Are Gov-
ernment aware that the Joint Stea-
mer Company have decided to close
down their steamer services plying
m Bihar with effect from 31st Decem-
ber, 19577

Shri Lal Bshadur Shastri: That is
our information.

Dr. Ram Subhag Singh: In veiw
of the fact that the plying of steamer
service in Bihar is going to be closed
down from 31st December, may I
know what effect this will create
in that area, between DBuxar and
Ballia?

Shri Lal Bahador Shastrl: It will
obviously create difficulties in that
area, no doubt. I am not quite sure,
but a meeting is being held at Patna,
and perhaps it may be held within a
day or two. The matter is under the
consideration of the State Govern-
ment as well as our Government.
Only day before yesterday I made
an appeal to the industrialists and
others who are interested in this
kind of transport to take interest in
it and operate a service between
Patna, Buxar and Ballia etc. I have
some hope that some party or- the
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other would teke up the operation of
this service.
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Shri Gajendra Prasad Sinha: May
1 know whether the Government is
aware that there has been an in-
crease in the steamer accidents in
Bihar recently? May 1 know whe-
ther the Government has ascertained
the reasons for this?

Shri Lal Bahadur Shastri: Perhaps,
the hon. Member is referring to acci-
dents in the steamers on railways.
We are not concerned with those
steamers.

Dr. Ram Subhagy Singh: May I
know whether the Government are
aware of a non-official resolution
which was unanimously adopted by
the Bihar Legislative Council and
whether that resolution also will be
taken into consideration in the Patna
conference to which the hon. Minis-
ter referred?
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Shri Lal Bahadur Shastri: I can-
not say anything about it definitaly.
1 know the feelings of hon. Members
of this House who come from Bihar.
As I saild before, I can assure the
hon. Member that we will try to do
our best to see to it that the service
does not stop. Even if the present
steamer company will stop the ser-
vice, we will somehow see that the
service is operated in the future,
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Shri 8. M. Banerjee: May I know
the reasons why a representation of
the National Federation of Posts and
Telegraphs could not be included in
the Commuittee?

Shri Lal Bahadur Shastri: I am
amazed that the hon. Member should
raise that objection, when the Fede-
ration has never raised any such
objection,

Shri 8. M. Banerjee: No objection.
1 want to know why he has not been
included.

Mr. Speaker: Because they did not
want.

Shri Lal Bahadur
Federation accepted a
commuttee.

Bhri B. 8. Murthy: May I know
whether the commuttee will tour the
country to gather information?

Shri Lal Bahadur Shastri: ‘They
will go to the different States and
different places.

Bharatpur Wagon Factory

*994. Shri A. B. Saigal: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a fac-
tory is springing up at Bharatpur for
manufacturing goods wagona;

Shastri: The
one Iman
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(b) if so, whether it is a Govern-
ment-owned or given on a contract
basis to some private firm;

(c) on what cost it will be complet-
ed;

(d) when it will be ready for pro-
duction; and

(e) what will be the average target
for production of wagong per day at
this factory? f

The Depaty Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes,

(b} Private.

(c) Not known.

(d) Expected, Next year.

(e) 1000 per ammum.

it Ho fwo W™ @ ww X W
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ot &to firo e @ (wE Ww @
feal & N = oy § W@ W
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Wimgenwt N g, g W
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3t
Shri Kasliwal: May 1 know whe-

ther this factory will manufacture
broad gauge or metre gauge wagons?t

Shri Shahnawaz Khan: It will be
capable of manufscturing both.
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Shri M. R. Krishna: May 1  know
what financial assistance the Govern-
ment has given to this factory?

Shri Shahnawaz Khan: None.

Syrian Wireless System
+

991 Shri Raghunath Singh:
* Shri Wodeyar:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that on the
initiative of U.N. Technical Aassistance
Administration Indian personnel will
organise Syrian wireless system; and

{b) if so, the number of Indian ex-
perts sent for this purpose?

The Minister of Transport and Com-
munications (Bhri Lal Bahadur
Shastri): (a) Yes.

(b) Two Engineers from the Posts
and Telegraphs Department have been
selected.

Shri Raghnanath Singh: Who will
meet the expenses? May I know whe-
ther the work has been started or not?

Shri Lal Bahador Shastri: The
expenses would be met by the country
concerned where they are going. One
of the officers was released only on
14th of October and the other would
be released very scon. When they
have arrived there, then alone, the
work will be started.

Shri Wodeyar: May I know what is
the progress made by the experts who
have organised the S8Syrian Wireless
system? Till what period will they
be in that country?

Shri Lal Bahadur Shastri: One of
them, as I said was released in October
last. The other also will be released
and when they have arrived there,
then, the work would be started. The
question of progress does not therefore
arjse just at present. As regards
their stay, 1 think they will be there
for zix months to begin with.
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Railway Bridges

*993. Shri Basumatari: Will the Min-
ister of Railways be pleased to state:

(a) whether it is programmed to
strengthen the bridges on the Ran-
giya-Tezpur line; and

(b) it so, the details of the pro-
gramme.

The Deputy Minister of Raillways
(Shri Shahnawaz Khan): (a) Yes, Sir.

(b) This work consists of:

(i) Rebuilding of pile and other
weak bridges.

(ii) Renewal of under-strength
girders with standard B.L.
Girders.

(hi} Qut of 65 pile bridges, 39
bridges have already been
rebuilt. 16 more are in pro-
gress, and are expected to be
completed by the end of this
financial year. The remaining
10 will be taken in hand dur-
ing the next year. 10 weak
masonry bridges are also being
rebuilt to B.L. Standard this
year. The girders of these
bridges will be replaced by
R.C. Slabs.

(iv) 64 weak spans on 33 bridges
have been programmed for
replacement by Standard B.L.
Girders. 3-150° spans and
one 40 span on Dhansari
Bridge are already being
replaced.

Shri Basumatari: May 1 know whe-
ther the hon. Deputy Minister visited
that line when he visited Assam
recently?

Shri Shahnawas Khan: I went as far
as Rangiya. I did not go beyond
Rangiys.

Devolopment of Inland Waterways
and Transport in Kerala State
[ 8hri Narayanankuity Menen:

"’ Shri Warlor:

Will the Minister of Trasspert and
Communications be pleased to state:

(a) the amount allotted for develop-
ment of Inland Waterways and
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1ransport in the Kerala State during
the Second Five Year Plan; and

(b) the names of the proposed
schemes under the Second Five Year
Plan for the development of Inland
Waterways and Transport in the
Kerala State?

The Minister of Transport and Com-
Munications (Shri Lal Bahadur
Shastri): (a) Rs. 43 lakhs.

(b) A statement is laid on the
Table of the Lok Sabha. [See Appen-
dix III, annexure No. 123.]

Corruption in Howrah Goods
Acocounts Office

*985. Shrimati Renu Chakravartty:
Will the Minister of Rallways be
pleased to refer to the reply given to
Unstarred Question No. 726 on the
17th August, 1937 and state:

(a) whether the enquiry into cor-
ruption in Howrah Goods Accounts
Office has been completed;

(b) whether evidence in connection
with these cases had been invited
from all; and

(¢) the result of the enquury?

The Deputy Minister of Rallways
1Shri Shahnawaz EKhan): (a) The
inquiries are still proceeding.

(b) No public invitation was issued,
but evidence, documentary and oral,
relevant to the cases is being obtained
by the committee.

{c) The inquiries are expected to be
finglised by the end of December, 1857.

Shrimati Renu Chakravartty: 1z it a
fact that 8 depertmental enquiry has
also been instituted besides the enquiry
by the Central Government ,and
whether it is a fact that employees
who have actually given evidence of
corruption have now been charge-
sheeted immediately after the giving
of the evidence?

BShrt Shahaawax XKhan: No, Sir. I
am not aware of that.
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Shrimat! Renu Chakravartty: Will
the hon. Minister enquire and see that
those who are actually giving evidence
iy the corruption cases are not vieti-
mised in this manner?

Shri Shahnawa: Khan: Certainly.
Tourism

*998. Shri Y. 8. Parmar: Will the
Minister of Transport and Commauni.
cations be pleased to state:

(a) whether it is a fact that in
Himachal Pradesh a tourist gets
permission to stay in a Rest House
subject to the condition that he shall
have to vacate in case a Government
officer comes to the Rest House on
duty; and

(b) if so, the reasons thereof?

The Minister of Transpert and Com -
munications (Shri Lal Bahadar
Shastri): (a) No, Sir, except in the
case of Forest Rest Houses. In the
case of all P.W.D. Rest Houses, the
Himachal Pradesh Administration
have allocated only one set of rooms
as Inspection Bungalow while the re-
maining sets named Dak Bungalows
are open to all tourists.

(b) Does not arise.

Shri Y. B. Parmar: May I know
whether in September, 1857, in the
case of the Forest rest house at Sangla,
Mahasu district, a respectable doctor
from Simla, who had gone there with
pernussion to stay in the rest house
was treated shabbily by two officers
of the Himachal Pradesh Administra-
tion and asked to quit the rest house?

Shri Lal Bahadar Shastri: | am not
aware of the particular case. If the
hon. Member can write to me, I can
make enquiries.

Shri Y. S. Parmar: May I know
whether any representation weas made

to the Himachal Pradesh Administra-
uon snd whether any action has been
taken thereon?

Shri Lal Bahsdnr Shaatri: 1 am not
aware of that, Sir.
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Fruit Proververs Licence

*308. Shri Daljit Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that all the
small scale fruit preservers had
stopped their business owing to the
unreasonable licence fee;

(b) whether the licence fee from
the whole-sale dealers and the small
scale dealers is the same; and

(c) if so, what action Government
propose to take in this matter?

The Minister of Ce-operation (Dr.
P. 8& Deshmukh): (a) No, Sir. On
the other hand, the number of licences
of small scale fruit preservers is on
the increuse.

(b) Yes, because under the present
system, the licence fee 18 charged item-
wise and the fees which a licencee
has to pay depends on the number of
items produced by him.

(¢) The question of revision of the
rates is under consideration of Govern-
ment.

Shri Daljit Singh: May [ know
whether any representation has been
made for the revision of these rates
and the action taken thereon?

Dr. P. 8. Deshmukh: Yes, B8ir; I
believe a revision is contemplated
as a result of the representation.

Shri Dasappa: May I know what
the licence fee is?

Dr. P. 8. Deshmukh: It i{s on a
table. It is not separate for each State.
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otherhand, the Finance Ministry asks
us to make it self-supporting, which
we find very difficult to do.
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Shri Dasappa: May I know how the
question of self-supporting arises
when it is merely question of licence
fees?

Dr. P. 8. Deshmukh: The adminis-
tration of the whole fruit preserva-
tion scheme requires a certain amount
of staff and a certain amount of peo-
ple to look after. That costs us about
Rs. 2 lakhs and our intake is about
Rs. 1,20,000.

Construction of National Highways

*999. SBhri Jhulan Sinha: Will the
Minister of Tramsport and Communi-
cations be pleased to state:

(a) whether it is a fact that a
portion of one of the proposed
National Highways is to pass from
Salamgarh in the Devria District
(U.P.) through the North Western
portion of Saran District (Bihar):

(b) if so, the broad outline of the
route from the place of origin to
the place of termination; and

(c) the progress made in the execu-
tion of the scheme so far?

The Minister of Tramsport and Com-
munications (Shri Lal DBahader
Shastrf): (a) to (c). A statement is
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lzid on the Tabhle of the Lok Sabha.
[Ses Appendix III, annexure No. 124.}

Shri Jhulan Sinba: Will the hon.
Minister refer to the statement, para.
c(i) and let me know if it is still
possible for us to offer suggestions for
the final alignment of the road?

Shri Lal Bahadur Shastri: I do not
know whether the people will get an
opportunity to do so. But, anyhow,
the hon. Member is most welcome to
make any suggestion he likes.
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May I read it in Englizh also?
Mir. Speaker: Tes.
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Shri Lal Bahadur Shastiri: (a) Yes.

(b) About 100 workers were dis-
abled during the last 7 years.

{c) As far as possible, the disabled
workers are employed on lighter jobs.
They have been paid compensation
under the provisions of the Work-
men's Compensation Act, 1923. There
is no proposal to increase the amount
of compensation to the families of
workers who lose their lives.

Shri Y. S. Parmar: May I know the
number of deaths mentioned in the
Table? The Minister has mentioned
only disabled and not dead.

Shri Lal Bahadur Shastri: I cannot
give the exact number.

Shri Y. 8. Parmar: May I know
whether it is a fact that it takes very
long for the compensation to be deter-
mined and paid?

Shri Lal Bahadur Shastri: It may be
taking a long time; but, unfortunately,
we are not directly concerned. It is
to be done by some other Ministry.

Shri Shree Narayan Das: What
efforts have been made to minimise
the hazards in this work?

Shri Lal Bahadur Shastrl: It is very
difficult tc take any steps in that
direction unlesg the whole terrain of
Himachal Pradesh is completely
changed.

Shrimati Reno Chakravartty: When
compensation is paid on the basis of
the schedule in the Compensation Act,
may I know whether the people work-
ing in Himachal Pradesh on the roads
are given compensation computed
according to those given to persons
in hazardous jobs or employed in
ordinary categories?

Shri Lal Bahadur Shasiri: I cunnot
go into details. But, I bope the com-
pensation is being paid according to
law. I it is higher for hazardous
jobs, 1 hope they are getting on that
bazis.



4609 Oral Anmwoers

Shri ¥Y. 8. Parmar: Msay I know
whether the Government intend to
issue any instructions that compensa-
tion should be determined and paid
early?

Shri Lal Bahadur Shastri: Most
certainly. We shall write to the Hima-
chal! Pradesh Administration or the
Labour Organisation.

Train Derallment

*1002. Shri 8. M. Banerjee: Will
the Minister of Rallways be pleased
to state:

(a) whether 3 wagons of a goods
train of the North Eastern Railway
were derailed near Panjipara Railway
Station on the 3rd November, 1857;

(b) if so, the reasons for the derail-
ment; and

{c) whether any enquiry was con-
ducted?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) Yes.

(b) and (c). A departmental en-
quiry by the Traffic Inspector of the
section was conducted on 12th Naovem-
ber, 1957. It was found that the derail-
ment was due to the incorrect setting

of the points.

Shri 8. M. Banerjee: May 1 know
. whether the hon. Minister proposes to
discuss with the representatives of the
Railwaymen’s Federation the cauases
leading to so many accidents to ensure
their co-operation in the matter of
effickency?

My. Speaker: It is a suggestion for
action.

Shri Shahnawas Khan: It is a sug-
gestion for action.

Shri 8. M. Banerjee: May I know
whether the committee recently
appointed to investigate into the
Bombay-Calcutta mail accident will
also consider the various reports sub-
mitted regarding other accidents?

My. Speaker: Whether it wiill con-
sider the various reports?
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Shri Shahnawsas Khan: It iz upto
them to consider any thing they like.

Shri Dasappa: May I know whether
the responsibility for the incorrect
setting of points hus been located and
the person brought to book?

Shri Shahnawas Khan: The points-
man in charge of shunting is heild
responsible because he signalled to
the driver to pass over the points
which were wrongly set.

Shri Goray: What is the rate of
accidents per month in the Indian
Railways?

Mr, Speaker: This is derailment.
Shri Goray: All sorts of accidents.

Mr. Speaker:

derailment?

Shri Shahnawazs Khan:
from month to month.
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Shri Panigrahi: May I know what
is the amount of financial aid given
by the Railway Board to this co-ope-
rative society?

Shri Shahnawas Khan: The assis-
tance given to them is Rs. 6258 and
odd.

8hri Panigrahi: What 1s the profit
they have given to the Railway
Board?

Shri Shahnawaz Khan: No; they
do not give it to the Railway Board.

Loans to Jhumias in Tripura

*1008. Shri Dasaratha Deb: Will the
Minister of Food and Agriculture
be pleared to state:

(a) whether any sum was given to
the Jhumias of Belonia in Tripurs this
yeoar as loan;
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(b) whether it is a fact that every
loanee was compulsorily supplied with
30 seers of manure, per head when the
1loan was distributed, and the cost of
such manure was deducted out of the
sum given to them as loan; and

(c) if so, the reasons therefor?

The Deputy Minister of Agriculture
(8Bhri M. V, Krishpappa): (a) No, Siur.

(b} and (c¢). Do not arise.

Implementation of Master Committee’s
Report

*=1009. Shri Biren Roy: Will the

Minister of Transport and Communi-
cations be pleased to state:

(a) whether Government propose to
implement the recommendations of
the Master Committee on Civil Avia-
tion;

{b) if so, the reasons why some
minor Committees have been formed
to go over practically the same points
already covered by the Master Com-
miattee in detail; ang

(c) how the persannel of the present
Commuittees compare with those of the
Master Commuttee?

The Minister of Transport and Com-
munications (8hri Lal Bahadur
Shastri): {a) Most of the recommen-
dations have been accepted by Govern-
ment and are being implemented.

(b) and (c). A statement is laid on
the Table of the Lok Sabha, [See
Appendix III, annexure No. 125.]

Shri Biren Roy: Is it a fact that a
minor committee is now going into
the details of the methods of training
in the aeroclubs of India?

Shri Lal Bahadur Shastri: Yes, Sir.

Shri Biren Roy: What was the reason
for having this minor committee
appointed when a conference of the
Flying Clubs is being held on the 20th
December of this year umder the
chairmanship of the Aviation Minister,

where it could have been thorocughly
discussed?
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Shrl Lal Bahadur Shastri: As far as
I am aware, my colleague Shri
Humayun Kabir, while speaking at
the time of the budget discussion,
made an announcement that there
were certain details regarding the
course and method of training, etc,
which should be gone into again and
locked into, which were suggested by
many Members and especially by Shri
Jaipal Singh, and on the basis of the
opmons expressed in this House, the
Minister of Civil Aviation thought it
desirable to appoint a committee to
g0 into those details. The conference
under the chairmanship of the Civil
Aviation Murnuster is not going to help
in that matter, particulariy because
those details could not be gone into
during the discussions at the confer-
ence. Hence it was considered neces-
sary to appoint a committee and it
was done only with a view to satisfy
the copinions expressed by the Mem-
bers of this House.

Shri Biren Roy: Who is the techni-
cal person, for this purpose of methods
of traiming, that has been taken from
the fiying clubs or even from the
aeroclub of India in this committee?

Shri Lal Bahadur Shastri: The
Chairman himself is a technically
gualified person, Mr. K. M. Raha; and
there is one director of training, Aur
Headquarters, New Delhi; and there
is the Davisional Operations Manager
of the Air India International. There
is Mr. Chitambar also. One of the
representatives of the Hind Provincial
Fiying Club is also there.

Shri Biren Roy: Were any of these
representatives selected from the
senior most Flying Clubs in India or
even from the aeroclub of India?

Shri Lal Babadur Shastri: No, Sir.
The Government was to nominate and
they nominated them.

Indian Central Coconut Commitiee
thrieroj-

N A s

1018-1 shri A. K. Gopalaa:

Will the Minister of Food and Agri-
culture be plemsed to state the num-
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ber of States the Agricultural Assis-
tant of the Indian Central Coconut
Committee had visited during the last
one year to do propaganda work?

The Minister of Co-operation (Dr.
P. 8. Deshmukh): The Agricultural
Assistant visited three States, wviz,
Kerala, Mysore and Bombay, during
the last one year to do propaganda
work.

Shri Vasudevan Nair: May I know
whether the Government of India has
received reports to the effect that
large numbers of trees, nearly ten
million, are affected by a sort of
disease and, if so, what steps are being
taken to eradicate that disease?

Dr. P. S. Deshmukh: There are now
and again diseases affecting these
trees; every time prompt action is
taken. But in every case it is not
possible to counteract the effects of
the disease immediately. But the
Coconut Committee and other expert
officers are doing the job.

Shri B. S. Murthy: May 1 know
why the officer has not visited the -
coastal belt of Andhra where there is
a large area of cocanut plantation?

Dr. P. S. Deshmukh: The officer has
been appointed only recently—from
3rd November, 1956—and he has travel-
led for 84 days altogether. He has
had to familiarise himself by a visit
to the research centre in the begin-
ning and then he has to give advice
to various people who make represen-
tation. 1 think within the time at his
disposal he has done his best.

Shri Basappa: May I know whether
any attempt has been made to increase
the area of coconut cultivation during
this propaganda and may I also know
whether, in view of the fine quulity
of coconut grown in Mysore, anything
has been done to eradicate the disease
in certain parts of Mysore where it
is destroying a large number of trees?

Dr. P. 8. Deshmukh: I should like
to have notice of the guestion.

Shri 8. C. Samanta: May I know
what other propaganda work is done
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by the Coconut Committee over and
above this visit of the Assistant?

Dr. P. 8. Deshmukh. As my friend
knows better than any other Member,
these are the items of work: spread of
disease-free seedlings, encouragement
of nurseries, and s0o an. These are the
various things by which we want to
encourage coconut cultivation.

Mr. Speaker: Next question.

Shri Warlor: This is an important
question.

Mr. Speaker: He kept quiet when I
called him. Otherwise, I would have
given him preference.

Shri Warior: I thought I could put
my question after all the other sup-
plementaries. 1t is a very important
question,

Mr. Speaker: Whenever an hon.
Member tables a question, he must be
listening to the answer and then put
& supplementary question. In this case,
I would have given him preference
because he is one of those who have
tabled the question. But then he keeps
quet; and I called Shn Vasudevan
Nair. After all the supplementaries are
over, Shr1 Warior wants to put his
question, when I have called the next
question.

Shri Warior: I want to put only one
question.

Mr. Speaker: Yes.

Shri Warlor: May 1 know what sort
of advice this officer is giving regard-
ing the method to be adopted by the
growers?

Dr. P. 8. Deshmukh: There is no
particular kind of advice. The main
ingredients for the improved cultiva-
tion of coconuts are well known—the
«hoice of the seeds, the way in which
the nurseries should be looked after,
and the way in which it should be
planted, and 30 on. And he does all
that is expected of him.
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Leprosy In Manipur and Tripurs

*1014. Shri L. Achaw Singh: Will
the Minister of Health be pleased to
state:

(a) the particular control measures
adopted to check the spread of leprosy
in Manipur and Tripura; and

(b) whether there are leprosy
colonies for isolation of the leprosy
patients?

The Minister of Health (Shri
Karmarkar): (a) and (b). A state-
ment is placed on the Table of the
Lok Sabha. [See Appendix II, an-
nexure No. 128.}

1 would like to add that in addition
to the existing one Leprosy Pilot Unit
of 30 bedded hospital and a leprosy
colony run by A B Mission at Kang-
poki, opening of a leprosy colony is
under consideration of the Govern-
ment of India.

Shri L. Achaw Singh: May I know
whether it is a fact that some patients
of the leprosy hospital at Chingmeri-
rong, Imphal have been turned out
because of great rush of patients?

Shri Karmarkar: Some patients
have been turned out of the hospital?

Shri L. Achaw Singh: Yes, Sir.

Shri Karmarkar: 1 do not know
whether anyone has been wrongly
turned out by anybody.

Sale of Viking Aircrafts

*1015. Shri Gajendra Prasad Sinha:
Will the Minister of Transport and
Communications be pleased to state
whether it is a fact that Indian Air-
lines Corporation have decided to
dispose of all the Viking aircrafts?

Shastri): It has been decided by the
Indian Airlines Corporation to dispose
of their Viking Aircraft as and when
it is possible for them to do so.

Shri Gajendrz Prasad Simha: May
I know the reason for dispoging of
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these Viking aircrafts? Muny ! also
know the boak price and the expectsd
sale price of these Vikings?

S8hri Lal BRBahadur Shastiri: The
reason, of course, is obvious. We have
got new Viscounts and the Vikings
are now fairly old. So, it would be
economical to dispose of them. As
regards the other part of the question,
I shall require notice.

Shri Gajendra Prasad Sinha: May
1 know how the expected purchasers
of these Vikings are and whether the
components of Viscounts are available
in this country?

Shri Lal Bahadur Shastri: It 1s
rather premature to say that. I can-
not give any information just now.

Shri Jaipal Singh: With a view tc
easing the currency difficulty that we
are faced with now, has the Corpora-
tion decided that they wi}l sell them
to hard currency countries only?

Shri Lal Bahadur Shastri: We will
bear that in mind. As I said, nothing
has been decided s¢ far. It is in a
very premature stage. Therefore, 1
cannot say anything.

Shri Karni Singhjl: May 1 know
whether the Government will con-
sider putting Vikings on the airlines
on which Dakotas are run at present
and withdraw the Dakotas instead?

Shri Lal Bahadur Shastri: That
depends on the condition of the air-
craft. Some of the Dakotas are better
than Vikings. In any case, that will
also be borne in mind.

Shri R. Ramanathan Chettiar: Are
the Viking aircrafts older than the
Dakota Aircrafts?

Shyi Lal Bahadur Shastri: They are
both. Some of the dakotas are older
than Vikings.

Shri Bimal Ghose: At the time
when the Vikings were purchased, the
fact that Viscounts were also avail-
able, was that also taken into con-
sideration?

Akri Lai Bahadur Shastri: I do not
follow what hon. Member said.
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Shri Bimal Ghose: At the time
when the Vikings were purchased, the
Viscounts were still available.

Shri Lal Bahadur Shastri: That is
not correct.

Mr. Speaker: The hon. Member will
ascertain the position from his
colleagues and then put the question.

Shri Bimal Ghose: At the time of
the purchase of Vikings was the ques-
tion gone into as to whether other
types of aircrafts were available or
not? Were these facts taken into con-
sideration at the time of purchase of
Vikings?

Mr. Speaker: It will always be done,
Hon. Member has lost the original
question.
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! Wy YW W g3E #
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Shri A, M. Thomas: If the hon.
Member kindly puts the question in
English, I can answer that.

8hri Karmarkar: Let him repeat the
question.

o wqge Uw : G SXW §
drw wwkaer & FF g1 oAr faear g,
TaE! qAY § QAT ATZLF W WA
¥ wrw | war wgrar A g ?

The Deputy Minister ot Agriculture
(Bhrt M. V. Krishnappa): In Andhra
the surplus is expected to be about
6 to 8 lakh tons. This year we expect
a normal crop and so the surplus
would be 6 to 8 lakh tons. After
meeting the demand of the South
Zone, whatever is left over will be
taken up for the use of outsiders

Shrl B. 5. Marthy: May 1 know
what wssistance was given by the
Andhra State in procuring rice by the
officers?

Shri A, M. Thomas: No special
assistance was asked for. Andhra
Government has co-operated with us

Shri Ranga: What 15 the present
position? Now that the new crop is
coming in, Government has to
announce its policy. Have they
decided on the quantities that they
would like to take from Andhra and
have they also arranged the necessary
wagons in a phased manner?

Shri A. M. Thomas: We have pro-
cured as on 8th December 1857 73,000
tons of rice from Andhra. In the three
delts districts we are now procuring
at the rate of controlled prices which,
I think, the hon. Member as well as
the House know well, as 1 have stated
it on several previous occasions.

With regard to the future procure-
ment prices, I don't think there is any
difficulty. The Foodgrains Enguiry
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Commitiee itself has reported certain
prices to be adopted for the current
yvear, und that price iz not in con-
siderable variance with the price that
we are at present paying. 8o, I don't
think there would be any difficulty in
fixation of prices.

Then, with regard to movement and
the difficulty just now mentioned by
the hon. Member, there is at present
some difficulty about movement. But,
all the seme, we are doing everything
and the Railway Ministry is also co-
operating with us to move as much
guantity as possible. Out of 73,000
tons, which we have procured, we
have been able to move about 57,564
tons.

Shri Ranga: In view of the fact that
Government have not yet announced
their price policy, that is, the price to
be paid here and now for the crop,
the rice millers are finding it difficult
to purchase anything from the pro-
ducers and the banks are also unwil-
ling to advance any money, since the
millers have not purchased it and
advance can be made only on collate-
ral security.

Shri A. M. Thomas: We will cer-
tainly be taking a decision on the
price that will be paid for the crop
that is coming in. That will also
depend on the decision that we take
on the recommendations of the Food-
grains Enquiry Committee. This is a
matter which cannot be delayed. We
realise that. We would be fixing the
price that would be reasonable in the
circumstances.

Rice in Andhra

*1017. Kamari M. Vedakumari; Will
the Minister of Food and Agriculture
be pleased to state:

(a) the policy of Government in
regard to clearing off the old stocks
of rice in Andhra, when the new crop
has started arriving in the market;
and

(b) the reasons why the indents
for about 400 broad gauge wagons and
104 metre-gauge wagons in Andhra
are still pending compliance with the
Railways?
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The Depuly Minister of Foed and
Agricuiture (8hri A. M. Themas): (a)
Surplus stocks of Andhra rice can
freely move to other States within the
Southern Zone where there is consi-
derable demand particularly in
Kerala. The Government of India
are also purchasing rice in the three
surplus Districts of Xrishna, West
Godavari and East Godavari.

{b) Due to dislocation of the ser-
vices caused by heavy rains followed
by the breaches on the Southern Rail-
way in the first week of November,
the movement of goods was seriously
affected. Although through running
of the full complement of trains has
not yet been resumed, movement of
rice has since commenced to the ful-
lest extent possible.

EKumari M. Vedakumari: In answer
to a Supplementary Question put by
Mr. Heda on 28th November 1857, the
hon. Deputy Minister has replied that
due to breaches, which occurred in
November, they could not supply the
wagons. But the complaint was
registered in October, that is, one
month before the breaches. May I
know the reason for that?

Shri A. M. Thomas: If vou will look
into the outstanding indents for the
various months, you will ind that
there was some difficulty in October,
when compared to previous months.
For example, the outstanding indents
on 1-7-57 was 2,800 and 2,448. Next
month it came down to 180 and 1,086.
Then the figures were 418 and 1981. On
14-9-57, it was €3 and 18. On 31-10-57,
it was 2322 and 2347. In the previous
month, two weeks before that, it was
63 and 18. The inference is obvious
that trade was not co-operating to
move the quantities that were in stock.

Shri Ranga: Can we have an assur-
ance that the Government continue
their long-standing policy of giving
first priority for the movement of
foodgrains in view of the continued
difficulty in the supply of foodgrains
in different parts of the country and
can we have an assurance that the
Food Ministry has been taking suffi-
cient steps in order to persusde the
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Railway Ministry to place the neces-
sary wagons at their disposal?

Shri A. M. Thomas: In this particu-
lar case, I may submit for the infor-
mation of the House that the Southern
Rallway was prepared to co-operate
with us to the fullest extent possible.
The mistake was that trade was not
co-operating properly at the proper
time, and there was so much loas of
capacity on account of that. On trade
account, we have moved in the month
of August 374 broad gauge wagons
and 1046 metre gauge wagons. On
Government account, 168 broad gauge
wagons and 22 metre gauge wagons.
In September, 361 broad gauge
wagons and 827 broad gauge wagons.
On Government account, 319 broad
broad gauge and 274 metre gauge
wagons. In October, you will find
that we have moved 502 broad gauge
wagons and 580 metre gauge wagons.

Shri Ranga: Against what demand?
This does not help the House.

Mr, Speaker: The hon. Member is
more than satisfled.

Shri Ranga: I want to make one
submission. If he simply gives the
figures, it does not help the House to
get a proper picture of the situation
unless we are given comparative
figures and against what demand made
by the Food Ministry were these
wagons made available for movement?

Mr. Bpeaker: Are we going into a
detailed discussion? The hon. Mem-
ber wanted to know if sufficient num-
ber of wagons are supplied. The hon.
Minister has replied and given some
details 63, 18 and so on. He has also
said that it was due not to deficinecy
in wagon supply, but due to non-co-
operation of trade in this matter. Are
we to go further? Are we having a
detajled statement and making an
enquiry here?

Shri Ranga: The figures should not
be misleading. .

Shri Ferose Gandhi: I only wanted
to inform the Minister that 360 wagons
meant only 8 trains.

Mr. Spesker: Hon. Members have
got many methods of understanding.
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Shri Heda: Is the hon. Minister in
a position to make a categorical state-
ment that whatever surplus rice is
avajlable in Andhra, they will be in
certain markets, and whatever rice
goes into the market, they will pur-
chase; whether the mills purchase or
not, whether they co-operate or not is
not the point. The point is rice with
the peasant.

Shri A. M. Thomas: Whatever sur-
plus rice there is in Andhra, with
the stockists or producer which they
hand over to the Government, we are
prepared to take.

Shri B. 8. Murthy: May I know
whether the idea of conveying rice
through the Buckingham canal to
Madras has been examined by the
Government

Shri A. M. Thomas: I wish to have
notice.

Kakrapara Project

*1018. Shri Jadhav: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether ;t 13 a fact that the
Kakrapara Project will require more
amount to complete it; and

(b) if so, how much?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) The ariginal estimate amounted
to Rs. 6°27 crores and was revised to
Rs. 11-65 crores in 1854, It is under-
stood thet, on account of the construc-
tion of some essential cross-drazinage
works and alterations in the align-
ment, and capacity of channels, the
actual expenditure will exceed the
revised estimate and may come to
approximately Rs. 17 crores. The
Bombay Government have been re-
quested to acquaint us with the details
and the estimated revised cost of the
Project.

Shri Khadilkar: May [ know how
far the additional expenses are due to
wrong siting of the project, because,
originally it was meant to be an irri-
gation project? There were no buyers
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for the water in the area because it is
a rainy ares and therefore, this addi-
tional expense is being incurred.

Shrl Hathi: I could not catch the
first part of the guestion.

Shri Khadilkar: This project was
intended to be an irrigation project.
Even administrative expenses were
not borne out, or received from the
water charge from the agriculturists.
Because of the wrong siting, this addi-
tional expense is being incurred. Ori-
ginally it was meant as an irrigation
project.

Shri Hathi: Even now, it is meant
as an irrigation project. It is not a
power project and the area is to be
irrigated roundabout.

Shri Khadilkar: Is it not a fact that
now there is a scheme to turn it into
a power project?

Shri Hathi: No; not at all. This is
not a project which is being convert-
ed into a power proiject. There seems
to be some confusion. There was first
a project which was to be an irriga-
tion and power project, a multi-pur-
pose proiect. But, in the initial stages,
it was thought that we might first take
a small project and keep it pending
for a multi-purpose project. That
multi-purposes project is now includ-
ed in the Second Five Year Plan.

Shri Jadhav: May I know how much
acreage is irrigated now and when the
project is likely to be completed?

Shri Hathi: About 10,000 acres are
being irrigated.

Shri Jadhav: When is the project
likely to be completed?

Shri Hathi: The weir is completed.
One side channel on the right side,
The Left, I think, is progressing. It
will take a couple of yvears.

Shri Dasappa: Does the project con-
tempilate a betterment levy in view of
the enhanced expenditure?

Shrl Bathi: Generally, that is done
by the State Government.
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Shri Dasappa: Is it likely to be en-
hanced in view of the additional ex-
penditure?

Mr. Speaker: You must ask the
State Government.

Shri Hathl: That is the answer.
Community Project Administration

+1919. Shri Harish Chandra Mathur:
Will the Minister of Community
Development be pleased to state:

(a) whether Government have
taken or propose to take any steps to
democratise the Community Project
Administration at the various levels
of administration; and

(b) whether the programme of
work and emphasis on developmental
schemes have been reorientated?

The Minister of Community Deve-
Jopment (8hri S. K. Dey): (a) and (b).
Presumably, the Hon'ble Member is
referring to the recommendations in
regard to ‘Democratic Decentraliza-
tion” made by the COPP Study Team
on Community Projects and N.ES.
The report of the Team has recently
been submitted to Government and
is under examingtion. I may add, that
the objective and effort of the Gov-
ernment throughout have been to-
wards the transformation of the Com-
munity Development Programme into
& people’s programme, with emphasis
progressively on production.

Shri Harish Chandra Mathar: May I
know what effective measures have
been taken during the six months to
democratise this administration in
view of the report and in view of the
Minister's feeling that he has failed
to enlist popular support?

Sbhri 8. K. Dey: Panchayats have
been more widely represented in the
Block Advisory Committees. Almost
in every State informal Consultative
Committees have been created includ-
ing Members of the State legisliture,
also Hon. Members of Parliament who
are members of the Central Consulta-
tive Committee. In the same way,
State Governments are taking steps to
introduce non-official chairmanship of
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Block Advisory Committees. In the
same way, State Governments are try-
ing to be more responsive to decisions
taken by Block Advisory Committees
on the budget or planning of the pro-
gramme.

Shri Raghubir Sahal: I understand
that the Balwantrai Mehta Committee
to which reference was made by the
hon. Minister has made recommenda-
tions on the Panchayat level, on the
Block level and the District level for
democratisation of the administration.
1 wish to know whether all the recom-
mendations have been studied by the
Government and any decisions have
been arrived at and if so, when they
are going to be implemented.

Shri 8. K. Dey: Those recommenda-
tions are being rapidly studied by the
various agencies both in the Ministry
of Community Development, presum-
ably in the Planning Commission and
also in the other Ministries concerned
with the Community Development
Programme at the Centre.

WRITTEN ANSWERS TO
QUESTIONS

Delh]l Transport Service

*985. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state the ameni-
ties provided to the travelling public
by the Delhi Transport Service during
1957 so far?

The Mininter of Transport and Com-
munications (Shri La! Bahadur
Shastri): A statement is laid on the
table of the lL.ok Sabha. [See Appen-
dix III, annexure No. 127.}

Cash Office, Central Railway

*989. Shri T. B. Vittal Rao: Will the
Minister of Railways be pleased to
state:

(a) whether the Reserve Bank of
iIndia, Bombay have expressed their
difficuity to deal with Rs. 14 lakhs
cash daily received from the Cash
Office, Central Railway, Bombay;
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(b) whether they have also suggest-
ed that the Cash Office should be
split; and

(c) if so, what action has been taken
in this regard?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): (a) Yes.

(b) Yes. It has been suggested by
the Bank that the earnings of various
stations mav be tendered at the nearest
Branch of the Bank acting as their
Agents, or, as an alternative, earnings
of stations falling within particular
regions or areas may be deposited in
specific Branches of the Bank;

{c) A proposal from the Railway to
set up one more Regional Cash Office
at Jhansi in addition to the existing
two Cash Offices at Bombay and
Secunderabad hasx recently been ac-
cepted by the Railwav Board.

Chilka Lake

*993. Shri Sanganna: Will  the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to Starred Question No.
860 on the 17th Awugust, 1957 in
respect of the Chilka lake and state:

(a) whether any progress has since
been made in this behalf; and

(b) if so, what?

The Minister of Transport and Com-
munications (Shri Lal Bahadur
Shastri): (a) and (b). The State
Government have stated that for
developing the lake as a tourist centre
they are considering the gquestion of
purchasing the Rambha Palace belong-
ing to the Raja Bahadur of Khallikote
which is situated on the shores of the
lake.

Scheme at Hindustan Shipyard Ltid.

*997. 8hri Yadav: Will the Minister

of Transport and Communications be
pleased to state:

(a) whether it is a fact that regular
training of the trainees in the Techni-
cal Training Scheme at the
Hindustan Shipyard has not been
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started yet, although the trainees
have been receiving stipends from
the Government;

(b) whether it is a fact that some
of the trainees have complained about
the arrangements for their training
and the inadequacy of the stipends
being paid to them; and

(c) it so, what action has been
taken on these complaints?

The Minister of Transport and Com-
munications (Shri Lal Bahadur
Shastri): (a) No. The training com-
menced in January, 1957 and the first
batch of trainees has already complet-
ed ten months in a course of eighteen
months duration.

(b) and (c). The main grievances
of the trainees relating to messing
facilities and inadeguacy of stipends
have already been examined. Proper
messing facilities have now been
arranged through a caterer. As regards
stipends, the question is now before
Board of Directors.

Enquiry into an Aircraft Accident

*1001. Shri Matin; Will the Minister
of Transport and Communications be
pleased to refer to the reply given to
Starred Question No. 186 on the
15th November, 1957 and state:

(a) whether it is a fact that the
pilot of Aero-45 aircraft which crashed
near Bhiwand: on the 27th September,
1957 had no pilot licence;

(b) if so, the circumstances under
which he was allowed to take off
from Bombay;

(c) whether it is also a fact that
the Certificate of Airworthiness for
this aircraft was issued on the
strength of the pilot's signature after
he had made the test flights as per
existing regulations though he was not
qualified to perform these tests; and

(d) if so, the circumstances under
which he was allowed to do these
test flights?

The Minister of Transport and Cem-
munications (Shri Lal Bahadur
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Shastrf): (a) to (d). A statement Is
laid on the table of the Lok Sabha.
[See Appendix III, annexure No. 128.)

Agricultural Production in Tripura

*1063. Shyi Bangshi Thakwr: Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are aware
that the production in Tripura this
year is not at all satisfactory and that
somewhere it is less than 50%, some-
where 33% and somewhere 2597 a»
compared to the previous year; and

(b) it so0, the steps Government pro-
pose to take in this matter?

The Minister of Co-operation (Dr.
P. 8. Deshmukh): (a) Estimates or
production of crops grown in Tripura
territory are not yet available. How-
ever, according to preliminary esti-
mates relating to acreage, it is esti-
mated that the area under cotton,
jute and rice during the current year
may be lower by about 5, 11 and 10
per cent respectively as compared to
last year. Area under sugarcane is,
however, expected to be about 4 per
cent. higher than that of last year.

{b) Improved seeds have been distn:-
buted to the cultivators for increasing
agricultural production. Steps have
also been taken to put the maximum
area under summer paddy, rab: pulses
and other rabi crops.

Diversion of Railway Line

1065 {sm Radha Mohan Singh:
8hri Sarju Pandey:

Will the Minister of Rallways be
pleased to state:

{(a) whether any diversion of the
Reilway line between Suraimanpur
and Reoti Stations of the North East-
ern Railway has been proposed;

(b) if so0, whether the U.P. Govern-
ment have been consulted in the mat-
ter as promised by him; and
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(c) whether any steps have been
taken or are proposed to be taken to
prevent the erosion by the River
Ghogra at that place?

The Deputy Minister of Rallways
(8hri Shahnawaz Khan): (a) A diver-
sion of the Railway line has been
proposed between Bakulha and Reotl
Stations and not between Suraimanpur
& Reoti Stations.

(b) Yes.

(c) The site of erosion was jointty
inspected by a number of experw
including Chief Engineer, Irrigation,
U.P., Chief Engineer, Floods, CW.P.C.
and Chief Engineer, Railway and
Director, CW.P.C,, Research Station,
Poona. It was considered that 10 ro
12 spurs should be constructed on this
embayment and the Railway should
for the present get back to a retired
alignment.

Over-bridge in Delhl

*1006. Shri Vajpayee: Will the
Minister of Rallways be pleased to
refer to the reply given to Starred
Question No. 699 on the 3ist May,
1957 and state:

(a) whether the reconstruction ot
the raitlway overbridge at Lahori
Gate, Delhi has since been completed;
and

(b) if not, the reasons for the
delay?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) and
(b). The work on this over-bridge is
being done jointly by the Railway
and the Road Authorities. The Rail-
way portion of the work has been
completed. A part of the work of
widening the road surface iz yst to
be completed by the PW.D, as also
the widening of the approaches. The
work of the PW.D. is held up due t0
certain difficulties in obtaining vacant
possession of the lsnd required for
widening.
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Directors of Indian Alrlines
Corporation

*1007. Shri Arjun Singh Bhadauria:
Will the Minister of Transport and
Communications be pleased to state
how many of the Directors of Indian
Airlines Corporation are men from
the aviation industry who had know-
ledge and background of civil aviation
prior to their appointments?

The Minister of Transport and Com-
munieations (Shri Lal! Rahadur
Shastri): One.
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Nationalization of Transport Services

*1912. Shri Balarama Krishnaiah:
Will the Minister of Transport and
Commaunications be pleased to state:

(a) whether there is any proposal
to encourage the nationalisation of
bug transport in all the States;

(b) it so, the amount of loan grant-
ed to all the States so far to assist the
State Governments to implement
these schemes successfully; and

(c) the Joan granted to Andhn
Pradesh so far?
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The Minister of Transpori and
Communications (Shri Lal Bahadur
Shastri): (a) There is no such pro-
posal. However, schemes of the State
Governments for nationalisation of
passenger road transport are exa-
mined in accordance with the general
policy laid down by the Government
of India in this behalf.

(b) and (c). Nil.

Purchase of Ferry Crafts

*1013. Shri Amjad Ali: Will the
Minister of Transport and Communi-
cations be pleased to refer to reply
given to Starred Question No. 42 on
the 12th November, 1957 and state:

(a) which Government, of the
State of Assam or the Government
of India are scrutinising the tenders
for the purchase of the ferry crafts
for crossing Brahmaputra at Jogighopa
Panchratna in the State of Assam;

(b) how long they have been on
the anvil of scrutiny;

(c) when they are likely to be
completed; and

{d) when the two crafts are likely
to be put into operation?

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): (a) The Government of
India in consultation with the Gowv-
ernment of Assam.

(b) Since January 1937
(¢) Early next year.

(d) The crafi are likely to be put
into operation nearly 1§ years after
a firm order is placed for their manu-
facture.

Hydrographic Survey

*1020. Sardar Igbal Singh: Will the
Minister of Tramsport and Cemamuni-
cations be pleased to state:

(a) whether Government have
drawn some programmse for the
hydrographic survey; and
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{b) the details of the programme
for this year?

The Minister of Tranaport and
Communications (Shrl Lal Bahadur
Shastrl): (a) Yes, Sir.

(b) A statement is laid@ on the
Table of the Lok Sabha. [See Ap-
pendix III, annexure No. 129}

National Projects Construction
Corporation

*1021. Shri Ghosal: Will the Minis-
ter of Irrigation and Power be pleas-
ed to state:

(a) whether the Board of the Na-

tional Project; Construction Corpo-
ration has been formed; and
(b) if so, the States participating

in it?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Yes, Sir.

(b) Bihar, Jammu and Kashmir,
Kerala, Madhya Pradesh and Rajas-
than.

Family Planning Tralning and
Research Centre, Bombay

*1822. Shri Snbbiah Ambalam: Will
the Minister of Health be pleased to
state the number of doctors from
Madras State who have so far receiv-
ed training at the Family Planning
Training and Research Centre, Bom-
bay?

The Minister of Health (Shri Kar-
markar): One doctor deputed by the
Kasturba Gandhi Maternity Home,
Madras, received training in the first
course conducted from the 2nd Sep-
tember, 1957 to the 31lst October,
1857, at the Familly Planning Training
and Research Centre, Bombay.

waitn fawrf awr fegy sty w7
s

*2o3%. st Wpvwwr : W
forurt wite fage o oy v Y o7
waw fis -

(%) = g fawrt wix fagy

11 DECEMBER 1957

Written Answers 4634

i w7 Isat arfaw TEiEE YL TR,
ey ¥ W F gur ot ; WK

(w) =fx 51, &Y va1 asiwA @@
%} 7§ fawri w1 fagow @AW
9T T’ Wqay ?

fewrf altc fagy waeih (oft
™) (%) 0w

(W) uw fawcer @5 929 9 W
fear & 1 [Rfed afchoer 3, wouiw
Hen 230].

C.P.W.D. Roads in Rajasthan

*1024. Shri Karnl Singhji: Will the
Minister of Transport and Communli-
cations be pleased to state the total
amount allotted during 1958-57 for
the construction of C.P.W.D. roads in

Rajasthan?

The Minister of Transport and
Communications (Shri Lal Bahaduor
Shastri): Rs. 0:29 lakhs.

Rajkharsawan-Gua Line

*1025. Shri S. C. Godsora: Will the
M:nister of Rallways be pleased to
state :

(a) since when the construction of
doubling of railway lines from Raj-
kharsawan to Gua is going on; and

{b) the compensation already given
to the land-owners?

The Deputy Minister of Rallways
(Shri Shahnawazx Khan): (a) Doub-
ling works started from February 19856.

(b) Compensation has yet to be
paid.
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Derailment of Goods Train

{ Shrimati Ta Palchoudhuri:
“1028 Shri Biren Roy:
* ) Shrli N. B. Munisamy:
3Shrl Vajpayee:

Will the Minister of Rallways be
pleased to state:

(a) whether it is a fact that goods
train of the Meter Gauge of the
Western Railway was derailed on the
27th November, 1957 between Nim-
Ka-Thana and Kanwat stations on the
Ahmedabad-Delhi route;

(b) if so, the causes therefor; and

(c) the number of casualties and
the total amount of loss of property,
W any?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) Yes;
at about 13.15 hours on 27th Novem-
ber 1957, while No. 875 Up Goods
train, ex Rewari to Phulera was
passing mile 125/21 between Nim-ka-
Thana and Kanwat stations, on the
Rewari-Phulera Metre Gauge Chord
line of the Western Railway, the
engine tender and 29 wagons derailed,
of which 11 capsized.

(b) Prima facie the derailment
was caused by the breakage of right
front Axle Guard of Wagon No. 10141,
fourth from the engine.

(c) Seven persons received simple
injuries. The approximate cost of
damage to Railway property was
Ra. 12,500 and to the public property
abeut Rs. 450.
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Upgrading of Rallway Legal Staft

1029 j Shri Shree Narayan Das:
\_ Shri Radha Raman:

Will the Minister of Railways be
pleased to state:

(a) whether the gquestion of up.-
grading of pay scales and promotion
to gazetted rank of Law  Asszistants
Law Inspectors, Chief Court Inspec-
tors etc. doing legal work of the
Railways have been considered.

(b} whether any representationg in
this regard have been received and
considered;

(c) if so, the nature of the decisions
taken; and

(d) the nature of duties and the
work that this class of railway em-
ployees perform?

The Deputy Minister of Railways
(S8hrl Bhahnawaz Khan): (a) to (c).
Representations have been received
from Law Assistants, Law Inspectors
etc. asking for higher scales of pay
and promotion to gazetted rank
These have been considered. Their
pay scales are considered adequate and
they are already eligible for promo-
tion to Class II service.

(d) Their duties broadly relate to
examination of claims cases, examina-
tion of other cases having legal impli-
cationg and assisting the Law Officers
and the Railway Pleaders in the
defence of such cases.

“Bad Climate” Allowance

Dr. Ram Subbhag Singh:

L
1030, Shri H. N. Mukerjee:

Will the Minister of Railways be
pleased to state:

(a) whether it is a2 fact that special
pay in the form of a ‘bad climate’
allowance has been granted to non-
gazetted employees in certyin
stations on Western and South-
eastern Railways;

(b) what are the said stations;
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(¢} whether similar allowance is to

be provided for on other ‘bad climate’
stations;

(d) it so, whether lists of such
places have been prepared in each
Railway zone; and

(e) the approximate number of
such places in each zone?

The Deputy Minister of Rallways
(Shri Shahnawss Khan): (a) Yes Sir.

(b) Western Railway.

Talala, Chitravad, Waghai,
Netrang, Unai, Tanakhla.

South-Eastern Raivlway.

Arjuni, Khaparkheda, Raipur,
Salekasa, Khapa, Mohgaon,
Bakal, Khongsara, Seoni,

Bissumcut lack.

(c) to (e) A similar allowance has
been sanctioned at 105 other stations,
of which 54 are on the North-Eastern,
48 on the Southern, 2 on the Central
and 1 on the Eastern Railway. The
grant of such an allowance at 14 more
stations on the Southern and 3 more
on the Central ig under consideration.

2. A statement showing the names of
stations where special pay is admissi-
ble, showing also the rate of special
pay and also the names of 17 stations,
for which the grant of special pay
is under consideration, 1s placed on
the Table of the Lok Sabha. [See
Appendix 1II, annexure No. 131].
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Deputation of Officer to Nepal under
F.AO.

*1032. Shri Bibhutl Mishra: Will
the Minister of Food and Agriculiure
be pleased to state whether it is a
fac} that Government of India have
jent the services of a Superintending
Engineer to Nepal Government under
F.A O. to draw up irrigation schemes
for Terai area?

The Minister of Ceo-eperation (Pr.
P 8 Deshmokxh): A Superintending
Engineer of the Government of Bihar
has been assigned to the F.AO. to
assist the Government of Nepal in the
selection, design and construction of
irrigation works.
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COonstruction of Bridges

*1033. Bhri Sanganna: Will the
Minister of Rallways be pleased to
refer to the answer given to Un-
starred Question No. 1008 on the 29th
August, 19857, in respect of the
Dicken’s Formuls in the construction
of bridges and state:

(a) whether the investigation by
the High Level Committee has been
completed; and

{b) if »so, with what resuits?

The Deputy Minister of Raliwaye
(Shri Shahnawas Khan): (a) No, Sir.

(b) Does not arise.
Holding up of Night Air-mail Plane

*1034. Shri Raghmoath Singh: Will

the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that an the
night of 23rd or 24th October, 1957
an attempt to hold up the night air.
mail plane leaving Santacruz (Bom-
bay) was made and a man was
injured; and

(b) if g0, what is the fact of the
case?

The Minister of Traasport and Com-
munications (Shri Lal Bahadur

Shastrt): (a) It 1s difficult to say whe-
ther it was a del:berate attempt to
hold up the aircraft in question.

(b) A statement 13 laid on the table
of the Lok Sabha (See Appendix I1II,
annexure No. 138].

Commitiee on Training of Civil Pilots

*1033. Shri Matin: Will the Minis-

ter of Transpert and Commuicatioos
be pleased to state:

(a) whether it iy & fact that a Com-
mitiee on Training of Civil Pilots has
recently been constituted;

(b) if s0, the personnel of the Com-
mitiee;

(c) whether any representatives
from Indian Commercial Pilots
Association and Indisn Pilots guild
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have zlso been included in the above
Committee; and

(d) if not, the reasong therefor?

The Minister of Transport and Com-
cosnications (Shri Lal Babadur
Shastri): (a) Yes, Sir.

(b) A statement is laid on the table
of the Lok Sabha. [See Appendix III,
annexure No. 134].

{c) No, Sir.

(d) It is not within the terms of
reference of this Committee to go into
the service conditions and emoluments
of the pilots.

Cancellation of Road Permitg in
Masnipuar

*1036. Shri L. Achaw Singh: Will

the Minister of Transport and Com-
munmicationg be pleased to state:

(a) whether it is a fact that the
State Transport Authority im Mani-
pur has cancelled the road permits

for all vehicles plying from Mao to
Manipur Road;

(b) if 80, the reasons thereof; and

(c) whether it is a fact that for.
merly permits were given for the
whole route from Imphal to Manipur
Road by the same Authority?

The Minister of Transport and
Communicatioms (Shri Lal Bahadur
Shastri): (a) to (c). A statement
giving the information required is
laid on the table of the Lok Sabha.
{See Appendix III, annexure No. 138]

Section Officers in Rallway Board
Office

*1087. Shri T. B. Viital Rao: Will

the ‘Minister of Rallways be pleased
to state:

(a) whether it is a fact that the
Union Public Service Commission
have spproved of panels of Section
Officers Grade II and III drawn from
the Railway Board’s Secretariat Ser-
vice in its initial constitutiom;
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(b) whether the principle of fixing
the senijority of those. persons on
those panels was based on their
seniority in the cadre of Assistants
in the Railway Board; and

{c) whether the same principle
would be gbserved in the subsequent
panels of Section Officers Grade 1II
prepared by the Railway Board?

The Deputy Minister of Rallways
(Sbhri Shahnawaz Khan): (a) Yes.

(b) No.
(¢) Does not arise.

Import of French Noratlas Com-
mercial Aeroplane

Shri Baswmnatari:
*1038. ( Shri A. S. Saigal:
{ Shri Amjad Ali:

Will the Minister of Transport and
Communications be pleased {o state:

{(a) whether a French Noratlas Com-
mercial Aeroplane F-BFRG has been
imported into India;

(b) if so, by whom and what is the
financial arrangement;

(c) whether Government have
given the necessary permission to
purchase and import F-BFRG;

(@) whether the irm that intends
to import the Noratlags F-BFRG is the
same firm that has been handed over
operations in Nepal by Indian Air~
lines Corporation subject to their
being an Associate of Indian Airlines
Corporation and to operate with the
Corporation staff and equipment hav.
ing none of their own; and

(e) if so, whether the import of this
type of aircraft will assist or aid
Indian Airlines Corporation?

The Minister of Transport and Com-
munications (8hri Lal Bahaduor
Shkastri}: (a) Yes, Sir.

(b) M/s. Kalinga Air Lines, Calcutta
have imported this aircraft for de-
maonstrational operationg for a period
of 3 months.
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(¢) No, Sir.
(d) No, Bir.
(e) Does not arise.
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Growth of Desert in Punjad

+1048. Sardar Igbal Bingh: Will the
Minister of Food and Agriculiture be
pleased to state:

(a) whether the Government of
Punjab have asked the Government of
India for financial help to check the
growth of desert in that state; and

(b) if so, the amount asked for and
the amount sanctioned?

The Minister of Co-operation (Dr.
P. 8. Deshmukh): (a) Yes, Bir.

(b) The amount asked for is Rs. 7.03
lakhs and that sanctioned is Rs. 8.67
lakhs.
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Co-operative Movement in West
Bengal

Shri Ghosal:

[ J
1040. < Shri T. K. Chaudbari:

Wil] the Minister of Food and Agri-
culture be pleased to stiate:

(a) whether the Government of
West Bengal have approached the
Union Government for a loan for the

expansion of Co-operative movement
in West Bengal;

(b) if so, whether that loan has
been given; and

(¢) the amount thereof?

The Minister of Co-operation (Dr.
P. 8. Deshmukh): (a) VYes, Sir.

(b) and (c). During the year 1956-
57, a loan of Rs. 5:08 lakhs was given
to the West Bengal Government for
Co-operative Development Schemes.
During the current year 19857-58, an
amount of Rs. 3'86 lakhs has been al-
located as a loan to West Bengal and
the State Government informed ac-
cordingly.

Ex-Bikaner Rajlways

*1042. Shri P. L. Barupal: Will the
Minister of Railways be pleased to
refer to the replies given to Unstarred
Quesiion No. 688 on the 17th August,
1957 and Unstarreg@ Question No. 277
on the 28th May, 1957 regarding the
staff of ex-Bikaner Railways and
state:

ta) the latest decision taken by
Government relating to the fixation of
the sgeniority of different categories
of ex-Bikaner Railway employees vis
a vis the staff of Delhi—Rewari—
Fazilka Section of the ex-B.B. & C.L
Railway; and

(b) if no decision has yet been
taken the reasong therefor?

The Depuly Minister of Rallways
(Shri Shahnawas Khan): (a) A state-
ment showing the decisions taken by
the Northern Railway administration
In consultation with their recognized
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Union is placed on the Table of the

Lok Sabha. [See Appendix III, an-
nexure No. 137].

(b) Doeg not arise.

Foreign Mail

*1043 Shri Vajpayee:
: Shri Mohan Swarup:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that the pre-
sent arrangements at the Foreign Post
Office in New Delhi are entirely in-
adequate to cope up with the mass of
foreign mail received; and

(b) if so, the steps Government have
taken in this regard?

The Minister of Transport and Com-
munications (Shri Lal Bshaduar
Shastri): (a) and (b). A statement
is laid on the Table of the Lok Sabha.
{See Appendix III, annexure No. 138}

Retrenchment of Workers of D.V.C.

{'Shr) S. M. Banerjee:
Shri Tangamani:
Shri T. K. Chandhuri:
*1044. { Shri Pramathanath Banerjee:
Shri B. Dasgupia:
Shri S. Ghose:
Shri Ghosal:

Wwill the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that nearly
10,000 workers of Damodar Valley
Corporation are to be discharged by
March, 1958, and

(b) if so, what steps are being
taken to provide them with alterna-
tive employment?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) About
six to seven hundred workers are
likely to be declared surplus by
March, 1988.
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{(b) The West Bengal and Bihar
Governments and the Establishments
under the Ministries of Steel, Mines
and Fuel, Commerce and Industry
and Railways have been requested
to make special efforts to absorb the
surplus Damodar Valley Corporation
employees. It has been suggested
to them that recruiitment teams from
the various establishments under
their control may be asked to wvisit
the Damodar Valley Corporation to
select switable candidates.

The Officer on Special Duty in the
Directorate General of Resettlement
and Employment was recently de-
puted to visit the Damodar Valley
Corporation. He has approached alil
important employers both in the pri-
vate and public sectors in the region
to secure preference for the surplus
Damodar Valley Corporation emplo-
yees in recruitment.
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Study in Forestry

S8hri Radha Raman:

Will the Manister of Feod and Agri-
culture be pleased to state:

an Das:
*1046. {Shrl B8hree Naray

(a) whether sny Indian team of
officers has gone to Finland to study
modern methods of forestry and
better utilisation of forest products;
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(b) if so, for how long they will
study there;

(c¢) whether any Finish experts
have come to India to study and exa-
mine the possibilities of setting up
modern forest industries in the coun-
try;

(d) whether they have submitted
any reports; and

(e) if so, the nature of suggestions
made?

The Minister of Cooperation (Dr,
P. 8. Deshmukh): (a) A team of four
Officers has been deputed to Finland
for training in the field of forestry.

(b) One year.

(¢c) Yes. Two such experts are
working at the F.RI. Dehra Dun.

(d) No.

(e¢) Does not arise.

Seod Potatoes

*1047. Dr. Ram Subhag Singh: Wijl!
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have re-
ceived any representation against
the total ban on import of seed pota-
toes from Burma;

(b) it so, the action taken in this
regard; and

(c) how far has this ban adversely
affected potato sowing in thce coun-
try?

The Minister of Cooperatioa (Dr.
P. 5. Deshmukh): (a) Yes, Sir,

{b) These representations have
been examined carefully and it is
considered that the import of potato
seed from Burma is not indispensa-
ble.

(c) Adequate supplies of good qua-
lity seed potatoes are produced in
the country and as such this ban
should have no adverse effect on
potato sowing in the country.
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Oriya Language

*1048. SBhri Sanganns: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 1492 on the 11th Septem-
ber, 1957 regarding the use of Oriya
language on South-Eastern Railway
and state the further progress, if any,
made in this behalf?

The Deputy Minister of Rallways
(8hri Shahnawazx Khan): Oriya, as
regional language, is used on the
South Eastern Railway for the purpos-
es mentioned in the reply to Unstarred
Question No. 1492 on 11-9-57. No other
purpose is contemplated at present.

Consultative Commitiee of Oversess
Shipping Interests

*1849. Sardar Igbal Siagh: Will the
Minister of Transport and Commauani-
cations be pleased to state:

(a) whether the Consultative Com-
mittee of Overseas Shipping Interests
met recently;

(b) if so, the suggestions made to
improve overseas shipping interest;
and

{c) the reactions of
thereto?

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
tari): (a) to (¢) The Consultative
Committee of Overseas Shipping
Interests met at New Delhi on the Sth
October, 1957, mainly to review the
effect of the measures taken earlier to
reduce congestion obtaining in various
ports in India. The Conference noted
with satisfaction the marked improve-
ment in the snuation. No other item
was discussed at the meeting.

Sleeping Coaches

, Shri 8. M. Banerjee:
1050, {Shri Tangamani:

Will the Minister of Rallways be
pleased to state:

(a) whether there is a proposal to
have sleeping coaches in sll mail and
express trains; and

Government
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(b) if s0, when a decision is likely
to be taken?

The Deputy Minister of Rallways
(Bhri Shahnawas Khan): (a) and (b).
So far sleeping mccommeodation in II
Class has been provided as an experi-
mental measure only on a few select-
ed trains. Two different types of
coaches are on triasl. The type of
sleeper coach to be adopted as the
standard is under consideration, and
as soon as a decision is taken, construc-
tion of additional coaches of that type
and putting them on trains on which
the services is not now available, will
be taken in hand.

Semaria Ghat Accldent Report

*1051. Shri Bibhuti Mishra Will
the Minister of Rallways be pleased
to refer to the reply given to
Unstarred Question No. 637 on the 25th
November, 1957 regarding sinking of a
Railway Barge on the 7th September,
1955 at Semariaghat and state:

(a) whether it is a fact that a Fact-
Finding Committee was appointed by
Government;

(b) it so, whether the report of the
Commuittee will be laid on the Table;
and

(c) who was responsible for the
accident?

The Deputy Minister of Railways
(8hri Shahnawax Khan): (a) Yes,
Sir.

(b) No, Sir.

(c) Shri Rasul Serang of P. S.
Chupra.

Procurement of Rice in Manipur

*1052. Shri 1. Achaw Singh: Will
the Munister of Foed and Agriculture
be pleased to state:

(a) whether the State Trading
Office in Manipur will continue to deal
in rice export business in that terri-
tory in view of the fact that the Mani-
pur Apex Co-operative Markiting
Bociety Ltd. has been formed for mar-
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keting of mll agricultural produce in
Manipur;

(b) the number of procuring agents
appointed for the purpose of procure-
ment of rice and paddy for the whole
territory;

(¢) whether their services will be
utilised along with those of the co-
operative societies for purchase of
paddy and rice;

{(d) whether there is any proposal
to start other co-operative marketing
societies in other viilage centres other
than at Moirang; and

{(e) what is the procurement price
of rice and paddy fixed by Govern-
ment according to the decision of the
recent meeting convened by the Chief
Commissioner?

The Minister of Cooperation (Dr.
P. 8. Deshmukh): (a) to (e). The
State Trading Organisation would
continug to function and purchases
will be made through co-operative
socleties wherever suitable societies
exist. In other places purchases will
be made either direct from cultivators
or through selected procuring agents.
The question of revision of the pro-
curement price is under consideration.

Cardamom Experimental Garden

1461. Shri R, Narayanasamy: Will
the Minister of Food and Agriculture
be pleased to state whether it is a
fact that Government propose to open
a Cardamom Experimental Garden in
Devicolam Talug, Kerala State?

The Minister of Cooperation (Dr.
P. 8. Deshmukh): Yes. The Govern-
ment of India have sanctioned a
scheme for the establishment of a
Cardamom Research Station in Kerala
State. The site of the station has not
so far been finally decided upon.

Damage to Books

14¢2. Shri Vajpayee: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether it is a fact that books
and magazines imported from abroad
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were damaged in New Delhi Post
Office in July, 1957 as they were left
in the open by the staff;

(b) it so, the nature and extent of
damage caused; and

(¢) the amount to be paid as com-
pensation to the booksellers?

The Minister of Transport and Com-

munications (S8hri Lal Bahadur Shas--

tri): (a) On 15-7-57, a consignment of
28 bags stored under a tin shed was
noticed to be wet.

(b) Outer covers of 7 books are
reported to have been damaged.

{c) No claim has been preferred nor
is any compensation admissible, the
articles being unregistered.

Pyrethrum Plants

1483. Shri R. Narayanasamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Gov-
ernment propose to plant Pyrethrum
plants in the slopes of the Nilgris,
Kodaikanal and Shevaroy Hills; and

(b) if so0, the steps taken thereon?

The Minister of Cooperation (Dr.
P. B. Deshmukh): (a) No Sir. The
Government of India have no pro-
posals in hand for planting pyrethrum.
It has been ascertained (where the
Madras State Government (where the
localities named lie) that they have
no such proposals either. The Deve-
lopment of D.D.T. has put pyrethrum
out of the field of antimalarial in-
secticides and there would scarcely be
any case for raising it in plantations
now.

(b) Does not arige.
Post Office Savings Bank Accounts

Shri Hem Raj:
14 { Bhri Padam Dev:

Will the Minister of Transport and
Commaunications be pleased to state:

(a) whether gll the Post Office Sav-
ings Bank Accounts of the displaced
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persons have been transferred to
ladia from Pakistan; and

(b) the amount still outstanding
which requires adjustment with that
Government?

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): (a) No.

(b) Rs. 47,83,468 approximately.
Assessment of Land Revenue

1465, Shrl P, G. Deb: Will the Minis-
ter of Transport and Communications
be pleased to state:

(a) whether the people of Deogarh
Sub-division of Sambalpur District in
Orissa whose lands have been acquired
for the National Highway No. 6 are
being assessed usual land revenue by
the State Government on those very
lands since 1930; and

(b) if so, the steps Government pro-
pose to take in the matter?

The Minister of Transport and Com-
muniecations (Shri Lal Bahadur Shas-
trl): (a) Yes, Sir.

(b) The State Government have
already taken up the question of the
abatement of land revenue which will
he applied with retrospective effect.

Doctors and Heospital Beds in States

1466. Shrt Supakar: Will the
Minister of Health be pleased to state:

(a) the ratio of doctors to the
total populstion in each State after
the reorganisation of the States; and

(b) the total number of hospital
beds in each State?

The Minister of Health (Shri Kar-
markar): (a) and (b). The required
information is being collected and
will, when available, be placed on the
Table of the Lok Sabha.

Hospital Beds

1467. Shri Supakar: Will the
Minister of Health be pleased to state

the number of hospital beds attached
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to various Medical Colleges and
Schools in each State?

The Minister of Health (Shri Kar-
markar): The requisite information is
being collected and will be laid on the
Table of the .ok Sabha in due course.

Jammu and Kashmir

1468. Shrl Yajnlk: Will the Minister
of Community Development be
pleased to state the total amount
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given to the Jammu and KXKashmir
State from the 1st November, 1947
to the 31st March, 1857, year-wise
under the following heads:

(i) The Community Projects; and

(i1) The National Extens:ion 8Ser-
vice?

The Minister of Community Deve-

“lopment (S8hri 8. K. Dey):

(Figure in lakhs of Rs.)

Nrtional Extension Service

Year Community Projects
1947-48 10 1953-54 .
1954-55 4-©
1955-56 5.66
1956-57 7-34

5.0
2421

Ald to Kashmir

1489. Shri Yajnik: Will the M:nis-
ter of Transport and Commaunica-
tions be pleased to state the total
amount given to Jammu and Kashmir
State from lst November, 147 to
3ist March, 1857, each year under
the following heads.—

{1) Roads Development,

(i1) Tunnels,

(iii) Bridges,

(iv) Repairs, clearing snow and
passes from the rcads, and

(v) Officers’ Quarters and collies’
huts?

The Miaister of Transport and Com-
maunications (Shri Lal Bahadur Shas-
tri): The amounts given by the Minis-
try of Transport & Communications to
the Jammu and Kashmir State from
1st November, 1547 to 31st March,
1857, each Year, for the development
and maintenance and repairs of roads
and tunnels, are given in the state-
ment placed on the Table of the Lok

Sabha. [See Appendix IiI, annexure
No. 139).
Expenditure on bridges, Officers’

quarters, and coolies’ huts is included
in these figures and cannot be sepa-
rated without disproportionate labour.

Foot-bridge mear Gudivada Station

1470. Shri M. V. Krishna Rao: Wiil
the Minister of Railways be pleased
to state:

(a) whether Government are aware
that the public are harassed by the
constant closure of the railway gate
at the level crossing near Gudivada
Station on the Gudivada-Masuli-
patam Road in Southern Railway;
and

(b) whether Government propose
to construct an over-bridge or an
under-bridge to relieve the traffic
congestions at the level crossing?

The Deputy Minister of Rallways
(Shri Shahnawas Khan): (a) No.
Sir. Government are not aware of
any harassment to the public. The
level crossing gates have to be closed
whenever there 1s either a train pass-
ing or shunting is in progress. This
may have at times caused certain in-
convenience to the public.

(b) No, Sir, not at present No such
proposal has been received from the
State Government. Replacement of
level crossings by over or under-
bridges is undertaken on the specific
recommendation of the State Govern-
ment concerned snd on their accept-
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ance to bear their portion of the cost,
as per extant rules.

Plant Discases

1471. Bhri Sugandhl: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the plant diseases that caused
heavy loss of output to anticipated
levels of productions of paddy,
wheat, jowar and bajra for the years
1954-55, 1955-56 and 1956-57  state-
wise;

(b) whether any preventive or
curative remedies have been found
out by the research institutions
against such diseases;

(c) if so, whether any of these
remedial measures have been tried
out in any of the project areas; and

(d) if so, with what results?

The Minister of Cooperation (Dr.
P. 8. Deshmukh): (a) to (d). No re-
port of any epidemic of unusual seve-
rity was received in respect of these
crops during 1954-55, 1955-56 and
1658-57, except in the case of wheat,
which was severely attacked by rust
in 1955-56 in the Jabalpur division of
Madhya Pradesh and some districts of
Bihar. In these areas the losses were
sggravated because of the drought
conditions. A statement showing the
list of common plant diseases which
affect these crops, their state-wise
distribution and remedial or curative
methods 15 placed on the Table of the
Lok  Sabha.[See Appendix m,
annexure No. 140). No report about
the trial of these remedial measures
in any of the project aress has been
received from any of the State Gov-
ernments but the State Plant Pro-
tection Organisations have arranged
for extensive demonstration trials for
the control of plant diseases by pro-
phylectic treatment with pesticides.
Attempts have been made to popula-
rise these measures and methods
through publicity, propaganda and
demonstration in the National Exten-
sion Service, Community Develop-
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ment and other areas. The diseases
have bheen successfully controlled
wherever known remedial measures
have been adopted.

Kurduwadi-Miraj Line

1472. Shri Bugandhi: Will the
Minister of Rallways be pleased to
refer to the reply given to Starred
Question No. 728 on the 31st May,
1957 regarding the survey aof the
narrow gauge line on the Central
Railway between Kurduwadi and
Miraj Stations and state:

(a) the present daily average
number of passenger traffic in this
section;

(b) the present daily

average
volume of goods traffie; and

{c) the estimated cost of convert-
ing the present narrow gauge Iine
into a broad gauge line?

The Deputy Minister of Rallways
(Shrt Shahnawas Khan): (a) 5788.

(b) 260 tons from Kurduwadi to
Miraj and 80 tons from Miraj to
Kurduwadi.

(¢} The cost will be known only
after the survey is completed.

Import of Foodgrains

1473. Shri Yajnik: Will the Minister

of Food and Agriculture be pleased
to state:

(a) the quantity of wheat and
rice which were imported by Gov-
ernment from abroad during the last
five years ending the 3lst March,
1957, giving separate figures of the
imports of wheat and rice indicating
the names of the countries from
which the same were imported;

(b) the total amount of the freight-
bill or charter hire which was paid
on these imports;

(¢) the amount of such freight paid
to national ships and to foreign
ahips;
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(d) the guantity of wheat -and rice
imported as a result of the arrange-
ment made under P.L. 480 from the
time the arrangement was made upto
the 31st October, 1857 and the
amount of freight paid on such im-
ports, (separate figures being given
for the amount of freight paid to
national ships and that paid to the
foreign ships); and

(e) the programme of Govern-
ment for the import of wheat and
rice for the remaining portion of the
current years, viz., 1957.58 and for
the next year, viz, 1958-58, giving
separate figures for the quantity of
wheat and of rice which Government
have planned to import during these
periods?

The Minister of Cooperatiom (Dr.
P. S. Deshmukh): (a) to (d). A
statement giving necessary informa-
tion is placed on the Table of the
Lok Sabha. {See Appendix Ill, annex-
ure No. l4l{

{e) The future programme of im-
ports has not yet finahised.

Natioaal Highway No. 6

1474. Shri N. M. Deb: Will  the
Minister of Transport and Communi-
cations be pleased to state whether
there 18 a proposal to widen the
hilly road between Keonjhar and
Pal-lahara which 1s a part of National
Highway No 6"

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
iri): The hilly section of National
Highway 6, between Keonjhar and
Pal-lahara, 15 2 new road under cons-
tructton. The first stage work 1s In
progress. After that improvement to
National Highway standards, includ-
ing widening, will be undertaken.

Bridge ever Subarnarekha

M. 8hri N. M. Deb: Will the
Minister of Transport and Communi-
catioms be pleased to state when the
bridge over Subarnarekha on

National Highway No. 6 will be
completed?

11 DECEMBER 1957

Written Answers 4648

The Minigter of Transport and Cems-
munications (8hri Lal Bahadur BShas-
tri): The bridge is likely to be com-
pleted by the middle of 1859.
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Delay in Postal Deliveries

3 J Shrj H. N. Mukerjee:
" Shri M. Elias:

Will the Minister of Transport and
Communications be pleased to state:

147

(a) whether his attention has been
drawn to the grievance of people
residing in and about Dainhat Munici-
pahity, District Burdwan, West Bengal
that money orders, letters and other
postal articles are not delivercd on
the same day on which they are
received; and

(b) 1if so, whether such restrictions
will be removed?

The Minister of Transport and Com-
munications (Bhrl Lal Babadur Shas-
tel): (a) and (b). Money orders, let-
ters and other postal articles are deli-
vered 1n Dainhat proper on the day
of their receipt. Complaints have
however been received of delay in
delivery m areas around Dainhat.
These delays were due to the large
increase in population and establish-
ment of new refugee colonies. Neces-
sary additional staff has since been
sanctioned for Dainhat Post Office o
enable delivery of mails in all these
contiguous areas on the day of re-
ceipt.
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Post and Teiopraph Offices in Andhra
Pradesh

1478, Shri Satyamarayana: Will the
Minister of Tramaport and Communl!-
vations Le pleased to state:

(a) whether Government had any
plan for 1857 to open new Post and
Telegraph Offices in the Tribal Areas
of Andhra Pradesh;

(b) 1f so, the particulars about the
new Post and ‘Telegraph Offices open-
ed;

T !__i\&o'ndemkalu
(Visakhapitam)

2 Konulova

(East Godavarn)
3 Pantapilh (East Godavarr)
4 Marmiveedu ¢ do- )
s  Naraspuram ( — 1y
() None.

(d) Does not arsse.

Constructien of Tramways in Bihar

rSlu'i Shree Narayan Das:
1478. { Shri Radha Raman:
| Shri Mohan Swarup:

Will the Minister of Food and Agri-
culture be pleased to state:

{a) whether any Central loan to
construct tramways in factory areas of
Bihar has been granted to Bihar Gov-
(rnment;

(b) whether there 1s any schemc or
yrogramme drawn-up mn this regard,

(c) 1if so, what they are; and

(d) the amount of loan sanctioned
and given so far?

Thse Minister of Cooperation (Dr.
P. 8. Deshmukk): (a) to (d). With a
view to enabling the sugar factories
in Bihar to lay down tramways in
and around thc cane bell so as to pro-
\jlt?e the much needed transport faci-
hhgs to cane-growers in distant areas,
it is propesed ta give intcrest bear-
Ing loans repaysble in five equal
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{(¢) the particulars of the Post and
Telegraph Offices closed during 1857;
and

(d) the reasons for closing down
these offices?

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-

tri): (a) Yes.

(b) Particulars of the Offices opened
during 1957.

Telegraph Offices

1 Addatiﬂola_
(East Godavan)

2 Rampachodoraram
(East Godavari)

annual instalments. A provision of Rs
50 lakhs has been made in the Second
Five Year Plan for this purpose. The
State Government has, however, asked
for a loan of Rs. 5 lakhs only during
the year 1957-58

Bridges between Nizamuddin and
Okhla

1489. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
refer to the reply given to Unstarred
Quest:on No. 489 on the 6th August,
1957 and state the progress since made
in regard to the construction of the
two over-bridges on the railway track
between the Nizamuddin and Okhla
rallway stations in Delh1?

The Deputy Minister of Rallways
(Shri Shabnawazx Khan): The pro-
gress made by the Railway and also
by the Road Authorities in regard to
the construction of the two over-
bridges, one over Safdarjung Siding
and the other over the main line near
Jangpura level crossing, is given in
the statement placed on the Table of
the Lok Sabha. [See Appendix II,
annexure No. 1431,

Written Answers 4660 .
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Development of Visakhapatnam Port

1481 Shri D. C. Sharma:
° | Shri Balarama Krishnaiah:

Will the Minister of Transport and
Communications be pleased to state:

(a) the total amount allotted for the
Visakhapatnam port during the First
Five Year Plan and how much was
spent during that period;

(b) the total allotment for the said
port during the Second Five Year
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Plan and the details of the works ta
be done;

(c) the amount allotted for the cur-
rent year; and

(d) how many additional men will
get employment in these works to be
executed during the Second Five Year
Plan?

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
tri):

() ‘Total amount allotted durnng
the First Plan

Amount spent during that
period

(db) Allotment durin
Plan

A statement showy

Second

Rs. 301,10
lakhs

Ra.lxli?“ﬂ

Rs 350 lzkhs

the derailc 07 the works to be done 1s placed on the Table of the

Lok Sabha. [Sec Appendix III onnexure No 144]

() Rs. 124 lakhs,
(d) About 5.0 to 1000 persons at a ime

Re-employment of retired personnel

1482. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
catlons be pleased to state:

(a) the reasons for the shortage of
suitable officers for promotion i1n the
Ministry of Transport and Communi-
cations 1n place of the retired ones.

(b) whether any representation has
been made that re-employment of
retired officers 18 injurious to the in-
terests of those that were ripe for
promotion; and

(c) the extra expenditure involved
by the re-employment of retired offi-
cers?

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
trl): (a) to (c) As far as 1s known. no
representation has been received
against re-employment of retired offi-
cers 1! any specific instances are
mentioned, the extra expenditure in-
volved by way of re-employment of a
retired officer could be calculated and
vequisite information furnished.

Traffic at Visakhapatnam Port

1483. Shri D. C. Sharma: Will the
Minister of Transport and Commauni-
cations be pleased to state:

(a) the total tonnage of imports and
exports which passed through the port
of Visakhapatnam during 1954-55,
1955-56, 1956-57 and 1857-58 (upto the
30th November, 1957); and

(b) the names of important commo-
dities imported and exported at the
port during the same period?

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): (a) )

1954-55 1,035,235
1955-56 ... 13230
1856-57 .. .. 1,488,804
1857-58
(upto 30th Nov) 1,681,540
(approx).
(b) Imports Exports

Foodgrains Coal

Iron & Steel Ores

Machinery &

Parts Myrabolams
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1 2
Railway plant

and materials Tobacco
Mineral Oils
Manure.

Foreign Tourists

Shri D. C. Sharma:
1484, Dr. RBam Subhag Singh:

Shri Raghunath Singh:

S8hri Bibhuti Mishra:

Will the Minister of Traasport and
Communications be bpleased to state:

(a) the number of tourists who
vigited India during 1957 (upto the
30th November, 1957);

(b) the name of the country from
which tourists came in the largest
number; and

(c) the amount of foreign exchange
earned on this account in 1856 and
1957 so far?

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): (a) Complete statistics of
tourists who visited India upto the
30th November, 1957 are not yet
available. The figures for the first
six months of 1957, excluding those
who came from Pakistan, are provi-
sionally eetimated at 34024,

(b) The information is not availa-
ble.

(c) The foreign exchange earnings
from tourists during the vear 1956 as
estimated by the Reserve Bank of
India are Rs. 1545 crores. The

figures for 1857 are not yet. availa-
ble.

Motor Accidents in Delhi

1485. Shri D. C. Sharma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of motor accidents
that have occurred so far since the
administration of Delhi was taken
over by the Centre and the number
of persons killed or injured as a re-
sult of each accident; and
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(b) whether any enquiry has been
held into the causes of the accidents?

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): (a) The information re-
quired is given below:—

Number of =accidents....2235 (in-
*luding 1169 accidents in which no
njury was caused)

Number of persons killed...... 142
Number of persons injured..1104.
(b) Yes.

Suez Canal

1486. Shri b. C. Sharma: Will the
Minister of Transport and Commauni-
cations be plecased to state:

(a) the number of Indian ships
which passed through the Suez Canal
during the months of August, Sep-

tember, October and November,
1957;

(b) the total tonnage involved; and

(c) the amount of toll paid ¢to
Egypt on account of these ships?

The Minister of Transport and
Communications (Shrl Lal Bahaduor
Shastri): (8) to (¢). A statement
giving the required information for
the months of August, September,
and October, 1957, is placed on the
Table of the Lok Sabha. [See Ap-
pendix  III, annexure No. 145].
The information for the month of
November, 1957, 15 being collected
and will be furnished in due course.

Preservation of wild life in Punjab

1487 Shri D. C. Sharma:
1 Sardar Igbal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether any grants have been
sanctioned to the Punjab State for
the preservation of wild life in the
State; and

(b) if so, to what extent?
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The Minister of Cooperatiem <(Dr.
P. 8. Deshmukh): (a) No S8ir The
State Government have not come
forward with any reguests for finan-
cial  assistance during 1836-57 and
1957-58 on this account

{b) Does not arise

Wheat Production in Punjab

1488. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state.

(a) the annual production of wheat
in Punj)ab State before and after its
reorganisation; and

(b) the quantity of wheat supphed
in 1956-857 to the Central Govern-
ment before and after the re-organi-
sation of the State”

The Minister of Cooperation (Dr.
P. S. Deshmukh): (a) The prodor-
tion of wheat during 1855-56, 1 ¢ be-
fore re-orgamsation and 1n  1956-37
1e after re-organisation was as fol-

lows —
(figures in ‘000 tons)

1955-58 1856-57
(before re-orgamization) (after re-
organization)
0ld Pun;ab 1337
Pepsu 414 2114
1751

(b) No wheat was supplied to the
Centre by the Punjab State during

1958-57
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Land Acquisition in Delbl

S Shri A. S. Saigal:
149 { shri R. 8. Tiwart:

Will the Mimster of Health be
pleased to state

{a) the total area of the land al-
ready acquired and proposed to be
acquired since 1st April, 1851, under
the land Acquisition Act, and the
UP Town Improvement Trust Act,
as extended to the State of Delhi;

{b) the number and names of the
development schemes and lay-out
plans approved by the Delhi lmprove-
ment Trustt DDPA, and other
competent authorities 1n this respect
during the above period;

(c) the actus)l area developed by
them,

(d) the tota} area lying undevelop-
ed and since when,
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(e) how long will the Government
tske to develop the entire land so
sogquired under the wvarious notifica-
tions; and

(1) whether Government propose
to pllow the development of these
lands by any private company other
than the D.L.F.?

The Minister of Health (Shri Kar-
markar): (a) The total area of land
acquired by the Government since
1st April, 1051 is as under:— *

(i) Under the land Acquisition Act,
1894:— App: 3481 acres.

(i11) Under the U. P. Town
Improvement Trust Act:—4 48 acres

It 1s also proposed to acquire 3088-70
acres of land. Notification under
Section 4 of the Land Acgqguisition
Act has been 1ssued in respect of
3062 57 acres and under the Uttar
Pradesh Town Improvement Trust
Act in respect of 7.13 acres of land
A Statement 1s laid on the Table of
the Lok Sabha [See Appendix IIIL
annexure No 147]

{b) in
Scheme:

Government Housing
1100-74 acres.

(1t} Various schemes vide
appendix: 2390 acres

(1it) Delhi Aymeri Gate Slum Clea-
rance schome: 4 48 acres

') (i) 2390 acres of land as per
append:x has already been acquired
and utilized.

{ii) 1100-74 acres of land for Gov-
ernment Housing Schemes is  being
developed.

(d) 448 acres in the Delhi Aimen
Gate Slum Clearance is lying un-
developed. This land was acquired
on various dates since 1831.

(e) The Deihi Ajmeri Gate Scheme
has been suspended for the present
It iz at present not possible to indi-
cate the time that will be taken to
develop this land.
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{£) The development of land ac-
quired for Governmental use is not
entrusted to private colonizers.
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Chipian Post Office Building
1492. Shri Assar: Will the Minis-

ter of Tramnsport and Communications
be pleased to state:

(a) whether 1t 1s a fact that an
amount was sanctioned for the Post
Office bwilding at Chiplun  District
Ratnagirn: (Bombay State) four years
ago;

(b) if so, the reason for the delay
in construction; and

{c}) when the construction of the
building will be undertaken?

The Minister of Transport and
Coemmunications (Shri Lal Bahadur
Shastri): (a) No.

(b) Does not arise.

(c) Land has been selected and
Land Acquisition proceedings are in
Pprogress. The Construction work
will start as soon as the mte is ac-
quired and the requisite prelimina-
ries pertaining to the preparation of
plans, esumates, accordance of sanc-
tion, selection of contractor etc. am
completed.

Behavieur of a Pestal Oficial st
Muzafferpur

1493. Pandit D. N. Tiwary: Wil
the Minister of Transpert and Com-
municatisns be pleased to state:

{a) whether the attention of Gov-
ernment has been drawn o 2 news
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item published in the “Indian Nation”
Patna edition of the 19th October,
1957 regarding the rude and undigni-
fied behaviocur of a Postal Official of
Muzafferpur with s Press correspon-
dent;

{(b) whether any enquiry has been
made in the matter; and

(¢) if so, the resuilt thereof?

The Minister of Transport and Com-
municatiens (Shri  Lal  Babadur
Bhastrl): (a) Yes.

(b) Yes

(¢} The conversations being on the
Telephone, it is difficult to establish
the nature of conversations that took
place. Action is, however, being
taken against those responsible for
the delay to traffic and for not deal-
ing with the correspondents tactfully.

Bale of Petatoes in Himachal Pradesh

149¢. Shri Y. 8. Parmar: Will the
Minister of Pood and Agriculture be
pleased to state:

() whether it is a fact that the
growers of seed potatoes in Himachal
Pradesh who had sold their potatoes
through the Co-operative Societies at
flat rate in 1954-55 and 1855-56 have
not yet been paid the balance;

(b) whether it is a fact that the
Himachal Pradesh Administration has
not paid the subsidy to the Mahasu
District Co-operative  Association,
sanctioned by the Himachal Pradesh
Government;

(¢) whether it is a fact that the
non-payment of meney concerning
the flat rate has been greatly resent-
ed by the growers and they have
refused to sell their potatoes through
the Co-operative Societies;

(d) whether there has been g8 mark-
ed decrease in the supply of seed
potatoes through the Co-operative
Socisties; and
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(e) it so, the sale through the Co-
operative Societies in the current
year as compared to the last 4 years?

The Minister of Cooperation (Dr.
r. 8. Deshmukh): (a) No. Sir.

(b) The subsidy has not been paid
as it was sanctioned by the late Mi-
nistry of Himachal Pradesh Adminis-
tration without obtaining the prior
approval of the Central Government.
The relevant papers were destroyed
in the fire in the Himachal Pradesh
Secretariat and the Administration
have reconstructed the flle and taken
up the matter with the Central Gov-
ernment,

(c) No general complaint was re-
ceived by the Administration and
the Cooperative Members are mar-
keting their potatoes through the
Cooperative Societies.

(d) Yes, Sir; the decrease in the
supply of seed potatoes through the
Cooperative Socicties has been due
to:—

{i} the non-enforcement of the
Control Order during 1955 and 1856,

(3i) unhealthy competition between
the Cooperatives and the individual
traders.

The latter did not adhere to any
standards of grading and varietal
purity and as such sold the potatoes
at lower rates compared with the
Cooperatives who insisted on main-
taiming those standards and suffered
losses.

(e) The sale through the Coope-
rative Societies in the current year
as compared to the last 4 years is a8
under:—

1933 2,40,592 bgs
1954 2,12,771 bags
1935 1,190,029 begs
1956 35,211 begs

1957 §0,000 Lugs
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Rail-read Repairs on the Central
Railways

1495. Shri Jadhav: Will the Minis-
ter of Rallways be pleased to state:

{a) whether it is a fact that rail-
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(¢) what were their daily wages;

(d) the total amount spent so far
over the work; and

(e) who was in charge of the work?

road repairs were carried on the

Central Railway in the months of The Deputy Minister of Railways

September and October, 1957; (Shri Shahnawazx Khan): (a) Yes,

Sir.
(b) the different categories. of

workers employed and their number; (b) and (c).
Category No, Rate of daily wage
P. Way M-atc} T 5; - _-_»Rs. 1.0 N. P,
Khall. sics 1300 Rs. 1.25 N. P,
Hd. Mates 2 Rs. 2.00 N. P.
Watchmen 2 Rs. 1.25s N. P.
Trolleymen 12 Rs. 1.2 N. P,
Carpenilers 2 Rs. 3.00 N. P,
Blacksmith 2 Rs. 3.00 N. P,

(¢ .W.I1. Relsying.

Lavatories in Raillway Bogies

1496. Shri Jadhav: Will the Minis-
ter of Rallways be pleased to state

(a) the reason for having English
style of lavatories in Railway bogies
and Railway Stations even at pre-
sent;

(b) whether 1t 1s a fact that toilet
papers are not kept wherever there
are Enghsh style of lavatones;

(¢) whether Government propose
to replace them by lIndian style seats;
and

(d) it so, when?

The Doputy Minister of Railways
(Shyi Shahmawaz Khan): (a) There
are at present a section of passengers
ncluding foreign tourists, who are
accustomed to the English style lava-
tories.

(b) Yes; except in the air-condi-
tioned coaches and the waiting rooms
at important stations

(¢) No.
(d) The question does not arise.

(d) The total amount \pent Rs. 34,64,%44 - approximately 1n luding cost of materials.

Railway I -idge at Nasik Road Station

1497. Shri Jadhav: Will the Minis-
ter of Railways be pleased to state
the amount spent on the Railway

crossing Bridge at Nasitk Road Sta-
ticn”

The Deputy Minister of Rallways
(Shri Shahnawasx Khan): The
amount spent on the Road over

Bridge at Nasik Road station is Rs.
4,72,990;:-.

Wheat Supply

1498. Shri Jaghav: W:ll the Minis-
ter of Food and Agricuitare be pleas-
ed to state:

(a) the quantity of Wheat supplied
to wallace flour Mitills, Bombay daily
and from when;

(b) at what rate the wheat 13 sup-
plied to the concern; and

(c) what steps are taken to check
that the whole quantity supplied is
milled?

The Minister of Cooperation (Dr.
P. 8. Deshmukhk): {a) 700 tons from
May, 1857.
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(b) Rs. 14!/- per maund.

{c) The mills are inspected {fre-
gently under the provisions of the
Rolier Flour Mills (Licensing & Con-
trol) Order, 1957.

Punctaality of Trains

1488. Shri Raghunath Singh: Will
the Minister of Railways be pleased
to state how many cases of late run-
ning of trains were reported on ac-
count of late arrival of provincial
ministers at various Rajlway Stations
during 1956-57 and 1957-58 so far?

The Deputy Minister of Railways
(Shri Shahnawas Khan): i4 cases—7
during 1956-57 and 7 during 1957-58
{(up-to-date).

Pliferage of Coal

1500. Shri Jhulan Sinha: Will the
Minister of Rallways be pleased to
state:

(a) the quantity of coal! pilferred
during the years [954, 1855 and 1956
from Government stock meant for
engine consumption on various Rail-
ways, Zone-wise;

{b) the action taken against those
found involved m this pilferage in
each Zone; and

(c) the measures taken to stop
recurrence of the crime?

The Deputy Minister of Rallways
(Shri Shahmawaz XKhan): (a) A
statement 1s laid on the table of the
Lok Sabha. {See Appendix III. an-
mexure No. 148)

{b) Culprits involved in cases of
theft of coal are made over to police
for prosecution and if they happen
to be Railway servants they are also
deait with severely departmentally.

{c) The measures taken to stop re-
currence of the crime mre:—

(i) A watch is kept over cosl stacks
by Railway Protection Force Sainiks:
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(li) At times when situation de-
mands armed Sainiks are also post-
ed;

(i2i) Special raids are arranged on
affected spots by special parties of
Rajlway Protection Forge;

(iv) Plain clothes staff are detailed
for prevention of such pilferages;

(v) Proviston of proper fencing and
adéquate lighting arrangements at
the coal stacking areas.

{vi) Security measures at yards
and sheds have been tightened up.

(vu) Nakaband: is arranged around
vulnerable points in order to arrest
culprits red-handed

Co-operative Societies in Tripura

1561, Shri Bangshi Thakar: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the nmber of Cooperative
Societies which have been registered
in Tripura uptil now and how many
are on the waiting hList to be regis-
tered,

tb) how many among them have
becen paid financia) help as loan and
what 1s the amount paid so far,

(¢) whether 1t 1s a fact that a
number of cooperative societies are
on the verge of liquidation; and

(d) if so, the number of such
societies and the total amount of
money paid to those?

The Minister of Cooperatiom (Dr.
P. 8. Deshmukh): (a) 288 Co-opera-
tive Societies have been registered
so far and 10 Societies are under
scrutiny, waiting for registration.

(b) 161 Societies have been paid
Rs. 13,35.905. 85 np. from varivus
departments and institutions.

(c) and (d). Only one is in the
process of liquidation. No loan was
sanctioned to this soclety.
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Cemmuunications in Tripura

15682. Shri Bangshi Thakur: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that it
takes 4 days for letters etc. to reach
Dharmanagar Division of Tripura
from Agartala due to transport diffi-
culties;

(b} whether any proposal to cons-
truct a link road from Kailasahar
to Dharmanagar via Onakuti Pahar
(Onakuti Pahar) has been submuitted
by the Tripura Administration tc the
Government of India; and

(c) it so, why the work has not
been started so far?

The Minister of Transport and
Communications (Shri Lal Bahadur
Shastri): (a) Yes.

(b) and (c). Survey for the con.
struction of the link road has been
completed and the detailed plans and
estimate are under preparation with
the Tripura Administration. Work
wiill be started after the plans and
estimate are approved.

Bauilldings in Delhi

1503. Pandit Thakur Das Bhargava:
Will the Minister of Health be plcas-
ed to state:

(8) the total number of buildings,
municipality-wige, in Delhi as given
on the assessment lists of various
Municipalities for the year 1838:

{b) the number of buildings muni-
cipality-wise out of them owned by
the State or the Central Govern-
ments, the muncipalities and private
owners;
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(c) the total number of residential
and non-residential tenancies, muni-
cipality-wise, in each one of the cate-
gories of the buildings i.e. the State
or Central Government-owned, the
municipality-owned and the privately
owned; and

(d) the separate number of resi-
dential and non-residential tenancies,
municipality-wise, and separately for
Government-owned, Municipal-owned
and private-owned buildings assessed
at monthly rentals

uvpro Rs. 10 per month

trom Rs. 10-20 %
1 Rs, 20-30 ””
» Rs. 30-—-40 .s
- Rs. 40-—50 »
» Rs. 50“'60 2
" Rs. 60-—70 »
» Rs. 90—80 3
. Rs. 8o-go0 »
» Rs. gc-—100 »
» Rs. 100—12§ ”
I Rs. 125~ 150 .
: Re. 150—17$ 3
. Rs. 175—200 »
" Rs. 226-- 300 3
o Rs. 300—400 ”»

n Rs. 4oo0—s00 ,
above Rs. sco per month ?

The Minister of Health (8hri
Karmarkar): (a) to (c). A statement
giving the required information is
placed on the Table of the Lok Sabha.
{See Appendix 1II, anexure No. 149}

(d} Government have no informa-
tion

STy tak qéme
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Manufacture of Trucks

1503, Shri Tangamani: Will the
Minister of Transport and Communi-
cations be pleased to state

(a) whether the recent State Road
Transport Commussioners’ Conference
at Mussoorie considered the question
of import of trucks from foreign coun-
tries,

{b) f so, how many, and

{c) what alternate arrangements are
made here for the manufacture and
construction of the same?

The Minister of Transport and Com-
munications (Shri Lal Bahadur
Shastri): (a) No.

(b) Does not arise

{e) A statement giving the informa-
tion required i1s placed on the Table
of the Lok Sabha [See Append:x III,
annexure No. 1501}
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Despaich of Mall Bags

1508. Shri Ramakrishna Reddy: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) the reasons why mail bags from
the town of Anantapur to Hyderabad
are sent by night train and not by day
train;

(b) whether the present arrange-
ment of sending mail bags by night
trauns is causing lot of delay;
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(¢) whether by changing to day
train & delay of 24 hours can be avoid-
ed; and

(d) if so, the action proposed to be
taken in the matter?

The Minister of Transport and Com-
munications (Shri Lal Bahadur

Shastri): (a) It is not a fact that mails
from Anantapur to Hyderabad are
sent only by the night train. Both the
day and night train services are uti-
lised. Letters, postcards and surcharg-
ed book-packets etc. are also trans-
mitted after the departure of the after-
noon train by the night train to Banga-
lore, whence they are given air-lift
the next morning to Hyderabad,
thereby ensuring their delivery on the
afternoon of the day following the
day of posting.

(b) to (d). Do not arise.

Travel Agents

1589. Shr! Yajntk: Will the Minis-
ter of Railways be pleased to state:

(a) the number of Travel Agents
and agencies appointed by the Minis-
try to sell tickets to the public;

(b) whether any sccurity deposits
are taken from all the Travel Agents
and whether there are any who have
not furnished the necessary security;

(c) whether any Travel Agents
have failed to pay the sale money of
the tickets by due dates; and

(d) the amount left as arrears in
the amount payable by the Travel
Agoents?

The Deputy Minlster of Rallways
(Shri Shahnawaz Kbhan): (a) 2L.

(b) Security deposit has been ob-
tained from all Travel Agents.

{¢) Yes.

(d) Necessary information is being
obtained and will be laid on the table
of the House.
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Opening of Hotels

1511 Shri Hem Raj:
* Shri Padam Dev:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether Government propose to
encourage the opening of hotels for
the development of internal tourism;
and

(b) if so, the steps proposed to be
taken for the purpose?

The Minister of Transport and Com-
munications (Shri Lal Bahadar
Shastri): (a) Yes.

(b) As recommended by the Esti-
mates Committee the Government of
India have already approached the
State Bank of India and the Life In-
surance Corporation of India to con-
sider requests for grant of loans to
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hoteliers on easy terms. Further, as a
result of the Industrial Finance Cor-
poration amendment Act 1857, recen-
tly passed by this house, hotels have
been given recognition as an industry
within the meaning of Section 2 of
Industrial Finance Corporation Act,
1948 thereby making them eligible
for grant of loans by the Corporatinn.
Apart from this, requests from hotels
for building materials like cement and
steel are sympathetically considered
subject of course to the prior claims
of other projects of national impor-
tance.

Conference of State Transport Under-
takings

1512. Shri Hem Raj: Will the Minis-
ter of Transport and Communications
be pleased to state the main decisions
taken at the Conference of State
Transport Undertakings held in Octo-
ber, 1957, at Chandigarh”?

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
tri): The proceedings of the Confer-
ence are under preparation and copies
thereof will be placed on the Table
of the House very shortly.

Sale or Auction of Rice and other
Cereals

1513. Shri Jadhav: Will the Minis-
ter of Food and Agriculture be pleased
to state:

(a) the stock of rice, paddy and
other cereals sold or auctioned from
the Centra! Godowns in the years 1856
and 1857 so far;

(b) the reasons for the sale or
auction; and

(c) the rate of sale or auction of
different types of cereals?

The Minister of Coeperation (Dr,
PF. S. Deshmukh): (a) 1956
Rice 8-1 lakh tons

Wheat 11'4 lakh tons
1957

(upto November)
Rice 6'9 lakh tons
Wheat 213 la¥h tnne
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(b) The sales of rice and wheat
through Fair Price Bhops were made
to help the consumers to get food-
grains at reasonable prices. The sales
through auctions and tenders related
to the disposal of stocks which could
not stand further storage.

(c) (1) Rate of sale from Central
Govermment Godowns:

Rice-Coarse. Rs. 16 per maund.
"  Fine Rs. 20 per maund.

Paddy {Superfine) Rs. 11 per maund.
Wheat Rs. 14 per maund.

(i1) Rate of sale through auction and
tender.
Rice. Rs. 8.00 to Rs. 26.27 np. per
maund.

Rs. 7.00 to Rs. 12.60 np. per
maund

Railway Porters

1514 Shri Jadhav: Will the Miuns-
ter of Raillways be pleased to state:

Paddy

(a) what 1t the licence fee charged
from the licenced porters;

(b) whether 1t 1s a fact that they
are not treated as railway employees,

(c) 1if so. the reasons why they are
compelled to work for the Railways;

(d) the rate of payment given to
them per hour when they work for
the Railways;

(e) whether it 1s a fact that they
are charged licence fees even though
they are on leave;

(1) whether there are any Rules for
punishing the porters and for the
withdrawal of their badges: and

(g) whether 1t i1s a fact that these
porters are compelled by the Railway
Police to be withesses in  Railway
cases even though they are not in the
know of the facts?

The Deputy Minister of Rallways
(8hri Shahnawas Khan): (a) A
hcence fee is charged from licensed
porters at those stations only where
a supervisory organisation considered
necessary for managing their work is
set up and uniforms are also supplied
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to the licensed porters free of cost,
the intention being that the proceeds
of licence fee should cover the cost
of the supervisory organisation and of
uniform on a ‘no profit no loss’ basis.

The rate of licence fee accordingly
varies at different stations—from 50
naye Paise at some stations to Rs. 6°50
per month at certain other important
stations; at some stations, the licence
fee is charged on a daily basis, vary-
ing from 12 naye Paise to 25 naye
Paise per day.

(b) Yes.

(¢) and (d). At certain stations
where generally the licensed porters
are not fully employed in the work
of carrying passengers’ luggage and
also in emergencies, e.g., accidents,
they are utilised for handling work
on behalf of the Railways for which
they are paid at rates approxumating
to the rates prevailing in the locality
The rates actually being paid to licens-
ed porters for railway work vary
from about 16 Naye Paisc to about 25
Naye Paise per hour

(¢) The practice varies on different
Railways; but most of the Railways
are charging licence fee for leave
period also.

As licence fee i1s levied to pay for
the cost of supervision and uniforms
supplied to licensed porters, 1t can
have no relation to leave periods
availed of by licensed porters,

(f)} No separate rules as such have
been framed

Suitable action 18, however, taken in
the case of any musconduct of licensed
porters, e.g. harassment or over-charg-
ing of passengers.

(g) No.

Represeatations from Workers

1515. Shri Vasudevan Nair: Will the
Minister of Rallways be pleased to
state:

(a) whether it is a fact that the
vonstruetion workers on Ernakulam-
Quilon Railway have represented to
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Government that they may be absorb-
ed in the Railway Services as gang-
men etc. when the work on Kot-
tayam-Quiion link is completed; and

(b) if so, the decision of Govern-
ment in regard thereto?

The Deputy Minister of Raflways
(Shri Shahnawas Khan): (a)} Yes, Sir.

{b) Selection of gangmen, gatemen
etc. for the maintenance gangs on
Kottayam-Quilon Section wiil be done
on the basis of seniority-cum-suit-
ability from the staff at present
engaged on the construction work.

Wagon Chasers

1516. Shri Yadav: Will the Minis-
ter of Rallways be pleased fo state:

(a) whether it is a fsct that the
257 posts of wagon chasers allotted
to office clerks of the operating sec-
tion 1n the North Eastern Railway
have not been filled as yet even
after the expiry of more than one
year after the General Manager's
agreeing to the matter; and

(b) 1f so, the reasons therefor?

The Deputy Minister of Rallways
(Shri Shahnawazx Khan): (a) and (b).
Three posts fell vacant 1n September
1957 and action is being taken to fill
them

Post Offices

1517. Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to state:

ta) the number of post offices in
Ferozepore District now functioning
in private rented buildings;

(b) the rents paid by Government
on the above post offices from 1830
to 1956;

(¢) whether there was any pro-
posal for the construction of build-
ings for the functioning of these post
offices; and

(d) if so, how mmny are under
construction and the amount so far
spent?
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The Minister of Transport and Com-
munications (Shri Lal Bahadur
Shastrl): (a) 27,

(b) Rs. 47,935,

(c) and (d). Proposal for acquisi-
tion of land for the offices, for which
suitable rented accornmodation is not
available, is under consideration.

National Federation of Indian
Railwaymen

Sardar Igbal Singh:
1518. { Shrl D, C. Sbarma:
Shri Mohan Swarup:

Will the Minister of Rallways be
pleased to state:

(a) the number of meetings held
between the Rauilway Board and
National Federation of Indian Rail-
waymen during this year;

(b) what were the subjects discus-
sed; and

(¢) the conclusions
any?

reached, 1if

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (c).
Seven meetings were held 1n all viz.—

(i) one—for discussing the pen-
sion scheme for railwaymen

(ii) one—as a quarterly meeting
under the Permanent Negoti-
ating Machinery.

(1i1) Five—for discussing the issues
framed under Item I of the
Terms of Reference to the
Tribunal.

The discussions covered a wide
range of issues numbering about 350.
Agreement was reached on a majority
of the items discussed.

Sugar

1519. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

{a) the gquantity of sugar produced
in 1956-57 in the various sugar mills
in the States of Punjab, U.P., and
Rajasthan; and
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(b) the quantity released for con.
sumption from these factories during
the above period?

The Minister of Cooperation (Dr.
P. 8. Deshmukh): (a) and (B). A
statement giving the required infor-
mation is placed on the Table of the
Lok Sabha. [See Appendix III,
annexure Na. 151]

Tankers

1520. Sardar Igbal Singh: Will the
Minister of Transport and Communi-
cations be pleased to refer to the
reply given to the supplementaries
raiscd on Starred Question No. 1528,
on the 6th September, 1837, and state
the names of the countries from
where the two tankers have been im-
ported?

The Minister of Transport and Com-
maunications (Shrl Lal Bahadur Shas-
tri): The tanker ‘Jag Jyoti’, acquired
by the Great Eastern Shipping Com-
pany, Ltd, Bombay, was purchased
from Norvegian owners, while the
“Desh Sewak"”, acquired by the West-
ern Shipping Corporation, from
Swedish owners.

Wool

1521. Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state the total number of
persons who earn their living totally
or partially on wool 1in different
States?

The Minister of Cooperation (Dr.
P. S. Deshmukh): No estimate is
readily available. But, it can be
assumed that the number of persons
engaged in sheep herding and earning
their living on this vocation is a little
over one million.

Stee! Purchasing Mission

1522, Sardar Igbal Singh: Will the
Minister of Rallways be pleased to
refer to the reply given to Short
Notice Question No, 22, on the 3xd
September, 1857, and state:

(a) the names of foreign countries
visited by the Steel Purchasing
Mission of the Railway Board; and
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(b) in which countries orders have
been placed and the value of each
order?

The Deputy Minister of Rallways
(Bhri Shahnawas Khan): (a) The
Mission visited Austria, Belgium,
Czechoslovakia, East Germany, France,
Italy, Luxemburg, Poland, Rumania,
United Kingdom, West Germany and
Yugoslavia.

(b) A statement is placed on the
table of the Lok Sabha [See Appendix
II1, annexure No. 152}

Construction of a Bridge over Sutlej
River

1523. Sardar Igbal Singh: Will the

Minister of Transport and Commani- -

catlons be pleased to state:

(a) whether the Government of
Punjab have sought any financial
assistance for the construction of
g bridge across the river Sutle} near
Harike on Ferozepore-Jullundur
Road;

(b) 1f so, the amount asked for;

{¢) whether the Central Govern-
ment have considered the same, and

(d) 1if so, the decision taken there-
on?

The Deputy Minister of Railways
(Shri Shahnawas Khan): (a) No, 8ir.

{b) to (d). Do not arise.
Quarters for P & T. Employees

1824. Shri Rajendrs Singh: Will
the Munster of Transport and Com-
munications be pleased to state:

(a) the amount of money spent on
the construction of quarters for the
staff of Post and Telegraph Depart-
ment 1n 1856-37;

{b) the money spent on the cons-
ltiuction of quarters in Delln arcle
during the same period; and

{c) the budget provision for these?
The Minkter of Transport and Com-

muniestions (Shri Lal Bahaduor
Shastri): (&) to (c). The imformation
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is being collected and will be placed
on the Table of the Sabha.

Travelling Ticket Examiners

1525, Shri P. L. Barupal: Will the
Minister of Railways be pleased to
state what decision has been taken
for paying travelling allowance to
Travelling Ticket Examiners and
Conductors of the Northern Railway?

The Deputy Minister of Railways
(Shri Shahnawazx Khan): Travelling
Ticket Examiners who perform tour-
ing duty on an average of more than
20 days in a month draw consolidated
travelling allowance under the rules.
Those performing less than 20 days
touring are paid travelling allowance
on trip basis Such Travelling Ticket
Examiners who are performing less
than 20 days touring m a month but
who are 1n receipt of a consolidated
travelling allowance on the basis of
an option exercised by them previous-
ly are allowed to retain the same at
existing rates, if they so prefer. Con-
ductors draw travelling allowance
under the normmal rules.

Leave to Rallway Staff

1526 /Shrl §. M. Banerjee:
: \ Shri Tangamani:
Will the Minister of Railways be
pleased to state:

(a) whether employees suffering
from Tuberculosis are given leave for
18 months, and

(b) 1t so. whether half pay and
allowance are paid during the leave
period?

The Depuaty Minister of Railways
(Shri Shahnawas Khan): (a) & (b).
No Sir, not necessarily for 18 months.
In addition to leave with pay at the
credit of the employee, leave s
granted on half average pay In
advance of its being earned and slso
extraordinary leave without pay for
periods varying with the length of
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service of the employee, viz,,

for a total period not exceeding 5
years, inclusive of other leave, in the
case of permanent employees or
temporary employees with more than
5 years’ service;

for a total period not exceeding 18
months to temporary employees with
more than one to five years' service:;
and

for a total period not cxceeding 3
months to temporary cmployee, with
less than one year's servicce.

Bikaner Raillway Workshop
1527. Sthri Karnl Singhji: Will  the

Minister of Railways be pleased to .~

state the strength of labour employed
in Bikaner Railway Workshop from
the 1st April. 1950 tn» the 31st March,
19577

The Deputy Minister of Railways
(Shri Shahnawaz Khan):

Year Strength of labour*
1950-51 Not availabie
1951-52 703

1952-53 715

1953-54 770

1954-55 962

1955-56 1139

1986-57 1201

Unskilled. seru-skilled and <k:lied

Ticketless Travcel

1528. Shrimat! 1lla Palchudhuri:
Will the Minizter of Rallvwys b
pleased to state:

(a) the number of ticketless travil-
lers caught on the following Rail-
ways during the period from the
1st April to September, 1957:

(1) Northern Rajlway,

(1t} North-Eastern Railway,
(iii) Eastern Railway,

(iv) South-Eastern Railway,
(v) Western Railwayv, and
(vi) Central Railway: and
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(b) the total amoumer or fares and
fines, if any, realised by each of the
Railways during that period?

The Deputy Minister of Railways
(S8hri Shahnawaz Khan): (a) and (b).
A statement is placed on the Table of
the Lok Sabha. [See Appendix III,
annexure No. 153).

Bikaner Telephone Exchange

1529. Shri P. L. Barupal: Will the
Minister of Transport and Commani-
cations be pleased to state:

(a) whether 1t is a fact that the
Telephone Operators at Bikaner Tele-
phone Exchange can overhear the
talk which the two parties are con-
ducting through a Trunk Telephone
Call because the Swicth Board there
s of an old design:

(b) if so, whether there i1s any pro-
posal to change the old Switch Board;
and

{c) 1f not, the reasons therefor?

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
tri): (a) The Trunk telephone opera-
tors at all tcelephone exchanges have to
monitor the trunk call conversation At
the start of the conversation they have
to verify the specech, time the call and
again at the expiry of every 3 minutes
duration they have to come on the
Iine to inform the calline party whe-
ther he would like to extend the
period. The design of the trunk
board has thus no bearing on the as-
pect  of overhearing by the trunk
nperator.

{b) The present trunk board is to be
replaced with two regular trunk posi-
tions, installation of which will be
carried out in the new bullding whichk
in nearing completion. This work is
ltkely to take about 8 to 8 months
from now.

(¢) Does not arise.
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Amenities for Railway Staff at
Gorakhpur

1531. Shri K. N. Pandey: Will the
Minister of Railways be pleased o
state:

(a) whether it 15 a fact that the
wireless operators at Gorakhpur
North-Eastern Railway have not yet
been provided with the facilities of
lavatory, call-boy, electric heater, and
other similar amenities as the staff
working in the Telephone Exchange
has been provided,

(b) it so, the reasons for such dis-
crimination;

{¢) whether it is a fact that only
seven out of every 23 have been pro-
vided with quarters and that also at
& far off place; and

(d) if so, why?

11 DECEMBER 1967

Written Answers 4692

The Deputy Minister of Railways
{Shri Shahngwax Khan): (a) No.
Wireless Operators have been provid-
ed with all the facilities as are enjoy-
ed by Telephone Operators.

(b) Does not arise.

(c¢) Yes; seven out of twenty three
have been provided with guarters and
these quarters are within the Railway
Colony.

(d) Being ‘non-essential’ staf?, they
are provided with quarters after the
requirements of the ‘essential’ cate-
gories are met,

Cotton Research Statioms

1532, Sardar Igbal Singh: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the number of cotton research
stations in the country;

(b) whether any such station has
Leen established in Punjab;

(c) it so, since when and where;
and

(d) the work done by thege sta-
tions in 1955, 1856 and 1857, s0 far?

The Minister of Co-operation (Dr.
P. 8. Deshmuokh): (a) There are 29
main Cotton Research Stations and 43
Sub-Stations spread over the country.

(b) Yes.

(c) Name of Research Stations/
Sub-stations.

Stations When started.
1. Hansi March, 1945
2. Abohar April, 1948
3. Jullundur October, 1948
4. Faridkot April, 1932
Sub-stations.

5. Rauni February, 1952
8. Sirsa April, 1957
7. Karnal April, 1957

(d) The object of research an cotion
is to improve the race of cotton plant,
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by evolution of varieties superior to
the existing ones in respect of quality
and yield. The Indien Central Cotton
Committee has 80 far financed 131 re-
search schemas of which 87 terminat-
ed and 44 are in operation at
present. As a result of research
conducted under these schemes,
81 improved strains superior to
the existing varieties were
reloased for general cultivation. One
improved strain each has been releas-
eod in 1883 in the States of Bombay and
Madras. In 1056 three strains in Pun-
jab, one in Rajasthan, four in Bombay,
two in Madras and one in Kerala were
tested and of these four (two in Bom-
bay, one in Madras and one in Kerala)
have been recommended for general
cultivation and the remaining will, in
due course, be released after the Mill
tosts on these have been obtained. The
cultivation of these superior strains on
an extensive scale, has resulted in
augmenting the production of cotton
in the country, particularly of the
long staple category as most of the
varieties evolved were of long staple.

Opening of New Post Offices

1533. Sardar Igbal Singh: Will the
Minister of Transport and Communli-
oations be pleased to state:

(a) the number of new Post Offices,
Telegraph Offices, and Public Call
Offices opened by Government since
the inception of the second Five Year
Plan in Perozpore District; and

{b) the names of such places?

The Minister of Transport and
Cemmunications (Shri Lal Bahadur
Shastri): (a) and (b) A statement 13
1a3d on the Table of the Lok Sabha
[See Appendix III, annexure No. 154]

Cunxmanity Develepment and NES.
Blocks

1534, Sardar Igbal SBingh: Will the

Minister of Community Development
be pleased to state:

{a) the number of National Exten-
alen Service and Community Develop-
ment Blocks operating at present in
thwe Punjab State, district-wise;
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(b) the number of Blocks proposed
to be opened there during 1857-38;

(c) the total amount spent by the
Government of India on these Blocks
since 1952; and

(d) the amount preposed to be spent
by Government during the year 1987-
587

The Minister of Community Deve-
lopment (Shri 8. K. Dey): (a) A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix III, annexure
No. 188].

(b) N.E.S. Blocks 37

Community

Devel pment

Blocks 8 (By conversion from
NES,

{c) Grants- Rs. 231.04 | Payments made 1o
in-aid akhs | Stste on sccount of
$Central shsre ot

Ioars Re. 197.91J expenditure,

lakhe.
td) GGrants- Re. 64.04 ) Budget provision
in-md lakhs. ! ‘or Centrel share

Lof expendituse.
Loany  Rs. 45.67
lskhs.

Telephone Service

1535, Sardar Ighal Singh: Will the
Minister of Transport and Cémmuni-
cations be pleased to state:

(a) the number of days 1n the
months of September and  October,
1857, when Delhi-Ferozpore and Bha-
tinda-Delhi Trunk Telephone lines
worked without reporting ‘line out of
order’;

(b) the number of ordinary calls
which were booked during the same
period and how many of them were
effective;, and

(c) the number of complaints re-
ceived about the defective services
during the same period?

The Minister of Transport and Com-
munications (Shri Lal Bahadur Shas-
tri): (a) to (c). A statement is laid on
the table of the Lok Sabha. [Ses Ap-
pendix 1I1, annexure No. 186].
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Pablic Call Offices

1588, Sardar Igbal Bingh: Will the
Minister of Transport and Communi-
tions be pleased fo state:

(a) the number of Public <Call
Offices opened in the years 1954-55
and 1955-56 in different districts of
Punjab State; and

(b) the name of such places?

The Minister of Transport and Com-
munications (5hri Lal Bahadur Shas-
trl): (a) and (b). A statement is laid
on the Table of the Lok Sabha. (See
Appendix 1Il, annexure No. 157].

Claims

8hri H. N. Mukerjee:
1583. {Shrl M. Ellas:

Will the Minister of Rallways Dbe
pleased to state:

(a) whether 1t 15 a fact that a large
number of representations from Cooch
Behar regarding delay in disposal of
compensation claims has been held up
by the regional administration of the
North-Eastern Railway for a long
ume; and

(b) if so, what action 1s being taken
in the matter”

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) No.

(b) The North-Esastern Railway s,
however, being specially asked to deal
expeditiously with all such representa-
tions.

Passonger Amenities

1538. Bhri 8. A. Mehdi: Will the

Ministar of Raflways be pleased to
state:

(a) the number of new sheds cons-
tructed during the period 1852 to 1956
and in 1987 so far on platforms of
stationg on Northern Railway and on
what stations;

(b) the number of sheds axtended
of renovated during this period;
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(c) the number of new sheds seno-
tioned for the next year and on what
stations; and

(d) the criteria on which the Min-
istry sanctions to build & shed on a
platform?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (d).
The information is being collected and
a statement will be laid on the Table
of the House in due course.

Indian Central Cottom Cemmittes

1538. Shri A. K. Gopalan: Will the
Minister of Food and Agricalture be
pleassed to state:

(a) the number of posts created in
the Secrefariat of the Indian Central
Cotton Committee during the last two
years;

{(b) the number of posts fallen vac-
ant during the same period due to
resignations or other reasons; and

(c) the number of vacan::ies flied
up by promotion of members from
the existing staff?

The Minister of Cooperation (Dr. P.
8. Deshmukh): (a) Nine.

(b) Tharty-four.
(c) Eighteen,

Indian Central Cotton Commities

"“1540. Shri A. K. Gopalan: Wili the
Minister of Food and Agriculture be

pleased to state the amount spent by
the Indian Central Cotton Committee
for the period 1852-53, 1053-54, 1954-
55 and 18355-56°

The Minister of Cooperatiom (Dr. P.
8. Deshmukh): The amount spent by
the Ind:an Central! Cotton Committue
for the period 1852-33 to 1833.5¢ Is
given below:—

Re.

1852-58 14,41,083
1953-54 18,34,810
1954-35 16,648,208
1985-5¢ 20,008,074
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Overcrowding on Delhi-Ahmedabad
Maill

1841. 8hri Damani: Will the Minis-
ter of Rallways be pleased to state
whether it is a fact that in order to
lessen overcrowding on Delhi-Ahme-
dabad Mail;, an Air-conditioned coach
and & dining car have been dropped
and they have been replaced by third
class coaches?

The Deputy Minister of Rallways
(Shri Shahnawaz Khban): No. These
trains are, however, being strengthen-
ed by one additional third class coach
with effect from 1st January, 1958.

Damages to Rolling Stock

1542. Shr! Biren Roy: Wiil the Min-
ister of Rallways be pieased to state:

(a) the total amount of loss suffer-"

ed by damages to coaches, wagons and
track due to frequent derailments dur-
fng the period from 1st January to
3Gth November 1957;

(b) the reasons why these could
not be avoided; and

(c) the number of casuslties, fatal,
serious and minor?

The Deputy Minister of Rallways
(Shri Shahnawaz Khan): (a) to (c).
The information is being collected and
will be laid on the table of the Lok
Sabha.

Railway Traffic

Bhri 8. M. Banerjeeo:
Shri Ghosal:

Will the Minister of
pleased to state:

(a) whether Railway traffic in the
country has fallen considerably since
the end of October, 1857;

{b) it 30, to what extent; and

(c) whether thiz fali is due to the
imposition of passenger tax from the
10th September, 19572

The Deputy Minister of Rallways
(8hrl SEahnawaz Khan):,(a) The ap-
proximate  figures nvallabde 20 far do
not indi¢ate any fall in Railway traffic
since the end of October, 1887.

1543.

Railways be
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(b) and (c). Do not arise.

Field Amsistants in Manipur

1544, Shri L. Achaw Singh: Will the
Minister of Food and Agriculture be
Pleased to state:

(a) whether it is a fact that Field
Assistants in Manipur are engaged in
the sale and disposal of agricultural
requisities such as manure-mixture,
zinc phosphate, fruit plants, seeds and
cane sets and fortnightly targets for
sale are fixed far them; '

(b) whether it is a fact that the
Field Assistants under the Director
of Agriculture have been receiving
their monthly pay in the reduced
scale for the last six months, and
deductions are made for withered
plants, off-season seeds, and cane
sets which cannot be sold or disposed
of within the target date of a fort-
rught; and

(¢) whether 1t is a fact that the
Assistants are experiencing great
difficulty due to the above action of
the authorities?

The Minister of Cooperation (Dr. P.
S. Deshmukh): (a) to (¢). The infor-
mation has been called for trom the
Manipur Admunistration and will be
laid on the table of the Sabha in due
course

12 hrs
PAPERS LAID ON THE TABLE

APPROPRIATION AccOUNTS OF GOVERN-
MENT or HiMACHAL Praprsm, 1986-957
AND Auprr Rerorr, 1957

The Minister of Finance (8hri T.
T. Krishnamachari): I beg to lay on
the Takle, under article 161(1) of the
Constitution, a copy of the Appropria-
tion Accounts of the Government of
Himachal Pradesh, 1956-87 (ist April,
1956 to 31st October, 1938) and -the
Audit Report, 1887,

LPlaced in Library. See ¥’ No. LT-
432/87].
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STATEMENT RE. PURCHASE OF CERTAIN
SHARZS BY TRE LJaFx INSURANCE
CORPORATION

Shri T. T. Krishnamachari. 7 beg to
lay on the Table a statement regard-
ing the purchase of certain shares by
the Life Insurance Corporation of

India. [See Appendix III, Annexure
No. 158).

Shri Biren Roy (Calcutta-South
West), Will that statement of the Life
Insurance Corporation’s investments
be available to all the Members?

Mr. Speaker: It has been  laid on
Table, and whichever hon. Member
wants a copy will be supplied a copy.

Shri Biren Roy: I think
Members should have copies.

all the

Shrimati Renu Chakravartty (Basir-
hat): I would submit that a resolu-
tion has been iven notice of sceking
a discussion on this May we know
when the discussion on that particu-
lar report will come up before the
House?

Mr. Speaker: I remember to have
admitted that resolution But ] have
not vet fixed the date

Shri Feroze Gandhi (Rar Darell):
The date was to be fiaed by tue
Finance Minister

My, Speaker: I shaill send this on to
hum and ascertain the date.

Shri §. A. Dange (Dombay City—
Central): Could the Finance Minister
give us a date during this session be-
fore it closes?

Mr. Speaker: 1 shall try. The hon.
Minister may find it possible to have
s discussion on thiz as early as possi-
ble.

Shri T. T. Krishnamachari: I have
suggested, if it suits the Chair, that 1
shall be quite ready for the discussion
on Mongday afternoun.

ﬁ;hﬂ Bilma}” Ghue \ (Barrackporey

ore that,” I 'was'thinking that my
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resolution on State trading would be
coming up on Monday.

Mr. Speaker: This relates to insur-
ance.

Shri T, T. Krishnamachari: | am
completely in your hands. You may
fix any day, Monday, or Tuesday or
Wednesday. The Chair may fix any
day.

Dr. Ram Subhag Singh (Sasaram):
Even Sundayv? :

Mr. Speaker: I shall try. There seem
1o be a number of motions outstand-
ing

REFORT OF ENQUIRY INTO DELAY 1IN
SETTING UP OF PAPER PLANT AT FoOrEsT
RESFARCH INSTITUTE

The Mini=ter of Co-operation (Dr.
P. 5. Deshmukh): I beg to lay on the
Table a copy of the Report of Enquiry
mto the delay in setting up a Paper
Plant at the Forest Research Institute,
P)chra Dun, together with a copy of
the statement showing the  action
taken by Government thereon. [Plac~
ed in Library. See No. Lt-434/57].

NOTIFICATIONS UNDER ESSENTIAL
COMMODITIES ACT

The Deputy Minister of Food and
Agriculture (Shri A, M. Thomas): [
heg to lay on the Table, under sub-
section (6) of Section 3 of the Essen-
tial Commodities Act, 1955, a copy of
each of the following Notifications:

(1) SR.O No. 2464, dated the 27th
Ju.y, 1957 making certain
amendments to the Inter-
Zonal Wheat Movement Con-
trol Order, 1857

{2) SRO No 2466, dated the
29th July, 1957

(3) SSRO. No. 2580, dated , the
9th August, 1957, containing
the Rajasthan Gram (Prohibi-
tion of Export) Order, 1837

(4) S.R.O. No. 2630. dated the
14th August, 1957  making
certain *- smendment to the
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[Shri A. M. Thomas]

%)

@)

n

8)

(9

10)

(11)

(12)

13)

(14)

(18)

(16)

Inter-Zonal Wheat MoVement
Control Order, 1957,

S.R.O. No. 2720, dated the
26th Awugust, 1857, making
certain amendment to the
Orissa Rice (Prohibition of
Export) Order, 1957.

S.R.O. No. 2855, dated the
4th September, 1857, making
certain amendment to the
Rice (Southern Zone) Move-
ment Control Order, 1857.

S.R.O. No. 2858, dated the
6th September, 1957,

S.R.O. No. 2861, dated the 9th
September, 1957, containing
the Wheat Roller Flour Mills
(Licensing and Control)
Order, 1957.

S.R.O. No. 2844-A, dsted the
14th September, 1957.

S.R.O. No. 3056, dated the 28th
September, 1957, making cer-
tain amendment to the Ra;-
asthan Gram (Prohibition of
Export) Order 1957

S.R.O. No. 3087, dated the 26th
September, 1957, Cancelling
the Rajasthan Gram (Prohih:-
tion of Export) Order, 1937.

S.R.0. No. 3136, dated the 30th
September, 19857, containing
the Punjab Rice (Movement
Control) Order, 1957.

SR.O. No. 3277-A, dated the
14th October, 1857, making
certain amendment to the
Orissa Rice (Prohibition of
Export) Order, 1957,

S.R.O. No. 3522, dated the 2nd
November, 1957.

S.R.O. No. 3579, dated the 5th
November, 1957, containing
the Amritsar and@ Gurdaspur
Districts (Rice Export Con-
trol) Order, 1057.

8R.0. No. 3589, dated the 6th
November, 1957, making cer-
tain smendment to the Bom-

(Amendment) Bill

bay Wheat (Movement Con-
trol) Order, 1958,

(17) S.R.O. No. 3677, dated the
13th November, 1937, contain-
ing the Rice (Restrictions on
Rail-bookings) Order, 1957.

[Placed in Library, See No, LT-438/
571.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(1) “In accordance with the pro-
visions of rule 125 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha
I am directed to inform the
Lok Sabha that the Rajya
Sabha, at its sitting held on
the 9th December, 1957, agre-
ed without any amendment to
the Reserve Bank of India
(Second Amendment) Bil},
1957 which was passed by the
Lok Sabha at its sitting heid
an the 26th November, 1957

{(11) “In accordance with the pro-
visions of rule 97 of
the Rules of Procedure and
Conduct of Business in the
Rajya Sabha, I am directed to
enclose a copy of the Indian
Reserve Forces (Amendment)
Bill, 1957, which has been
passed by the Rajya Sabha
at its sitting held on the 5th
December, 1867.".

INDIAN RESERVE FORCES
(AMENDMENT) BILL

LA ON THE TABLE AS PASSIXD BY
RaJya Sasma

Secretary: Sir, I lay on the Table of
the House the Indisn Reserve Forces
(Amendment) Bjll, 1057, as passed by
Rajya Bsbha.
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COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

ELzvENTE REPORT

Sardar Hukaom Singh (Bhatinda): I
beg to pregent the Eleventh Report
of \the Committee on Private Mem-
bers' Bills and Resolutions.

—

BUSINESS ADVISORY COMMITTEE
FIFTEENTH REPORT

Sardar Huokum Singh (Bhatinda)): I
beg to move:

‘“That this House agrees with
the Fifteenth Report of the Busi-
ness Committee presented to the
House on the 10th December,
1957."

Mr. Speaker: Motion moved.

“Ihat this House agrees with
the Fafteenth Report of the Busi-
ness Commitiee presented to the

House on the 10th December,
1857

Shri Naushir Bharucha (East
Khandesh): While we may agree to
the recommendations made by the
Business Advisory Committee, name-
ly that this House should szit one hour
longer every day till the end of the
session and it should also on Satur-
days, may 1 point out that every time,
at the end of the session, there is rush,
irying to save time, and that could be
very well avoided it Gov-
ermnment hold the session
a week earlier than they de-
cvided to start? We are told that the
next sesaion will commence either
from 10th February, 1938 or 17th
February, 1958. In order to avoid
fighting for minutes at the end of the
session, may 1 suggest that Govern-
ment should take note of the fact
that we should start the session a week
earlier? If Saturdays are taken awsy,
there is no time left for us for study.
Moreover, the House also sits from II
AM. to 6 P.a. In this particular case
we are because there is no
other remedy. But I do ‘want Gov-
ernment to take inte comsiderstion
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the fact that people must have time
for study. If we sit in the House
from 11 AM. till 6 p.M., where i3

the time for study? If the Saturdays
also are taken away....

Shri Nath Pal (Rajapur): Govern-
ment does not believe in study.

Shri Naushir Bharucha: 1t may be
that Government may not believe in
study, but we do.

The point is this. After all, hon.
Members should have some rest. It
we have to devote all the time on
Sundays also for study, what is going
to happen? Surely, there shouid be
some sort of Prevention of Cruelty to
M.P.'s Act passed in, this Housge.

Mr. Speaker: Very well. The diffi-
culty I have felt is that in the earlier
stages, Government themselves are
not ready with a number of Bills. As
heat develops, towards the end, a
number of items are placed before
the House. Therefore, this is inescap-
able. Anyhow, the suggestion will be
communicated to the Minister of Par-
liamentary Affairs.

Shri Bimal Ghose (Barrackpore):

May ] know whether that will be
effective?

Mr. Speaker: [ shall try to make
it effecuve next time.

Shri Bimal Ghose: I am asking
about sitting till six of the clock.

Mr. Speaker: We shall sit till six
of the clock from today. (Interrup-
tions) What is the surprise?

Shri Naraynankutty Menon (Mukan-
dapuram)' No surprise. Just for in-
formation. That is all

Mr. Speaker: 1 shall now put the
motion to vote. The question is:

“That this House agrees with
the Fifteenth Report of the Busi-
mess Advisory Committee present-
ed to the House on the 10th
December, 1957.”.

The motion was adopted.
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PAYMENT OF WAGES (AMEND-

MENT) BILL

Mr. Sposaker: The House will now
resume further consideration of the
following motion moved by Shri
Abid Ali on the 6th December, 1857,
namely:

“That the Bill further to amend
the Payment of Wages Act, 1936,
be taken into consideration.”

Out of 4 hours allotted for all the
stages of the Bill, 12 minutes have
already been availed of, and 3 hours
and 48 hours now remain.

Shri Narayanankutty Menon may
now continue his speech.

Shri Narayanankutty Menon (Muk-
undapuram) - While speaking on this
amending Bill, I venture to make
cartain comments upon not only the
amending Bill but also the parent
legisiation and also certain other
labour legislations which are inter-
dependent on the Payment of Wages
Act Even though thosc comments may
be a bit critical, I may make it clear
that so far as the provisions of the
Bill are concerned, we quite welcome
thezn. They are welcome provisions
even though there has been a bit of
delay in introducing these provisions
so as to make them form part of the

parent legislation.

Yesterday, 1 was submitting that a
sort of permicious mslady was creep-
ing into the very vitals of the labour
legislation 1n this country 1 said that
with specific referrnce to the Payment
of Wages Act and also the other inter-
dependent legislations Like the Indus-
trial Disputes Act and the Minimum
Wages Act. There are powers walking
mn this country which almost nullify
the beneficial effects of almost all
legislation, especially the Industrial
Disputes Act and the Payment of
Wages Act.

In the stste of economic develop-
pient in which we are,{ we have,got
very littie;laws which substantially
diefine the rghts of the workers. As
the law stands at present, the rightr
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of the workers are uncodified into the
conception of social justice. This so-
cial justice has to be administered
by the courts of law in our country,
and certain forums and certiain types
of courts have been set up er the
Industrial Disputes Act and the Pay.
ment of Wages Act and the Mini-
mum Wages Act, to define and codity
the conception of social justice as it
15 W be administered so far as  the
working ¢lasses are concerned.

But we find today, =sfter about
scven or ¢ight years of working of
the Industrial Disputes Act, the Pay-
ment of Wages Act and all other
types of labour legislation, unlike in
many othar countries where labour
laws do exist, that the highest court
of the land, namely the  Supreme
Court, 15 now :tting in judgment to
detine the conception of social justice.
The ormginal jurisdiction granted to
the lower tribunals to  define  social
concept has been taken away by the
Supreme Court As a  resuylt, the
worker who goes to an authority
under the Pavment of Waglen Act gets
something 8y an award by that au-
thouity, but the next moment he will
find that under article 226 of the Con-
stmiution, the High Court interferes
and quashes the award 1f that is not
possible, the Supreme Court nter-
feres under the extraordinary jurisdic-
tion of article 138 and quashes the
award In almost all cases, a few
workmen who go before that authonty
in a State to get the wages for a
week's time have no capacity even to
engage a lawyver before the lower
court, while the almighty employer
moves the benevolent jurisdiction of
the Supreme Court in  Delhi. The
worker 1s lost 1n a quagmire of ignor-
ance even about the lawt Therefore,
whatever little benefit that you are
conferring today under the Payment
of Wages Act, whatever authority
that you give to these tribunals, fs net
at all beneficial to the workmen con-
cerned.

In ‘the begingjng of labour legisla-
tion i this country, the Supremne
Court used to take a very diffesent
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view. For the benefit of the House, I
may quote an early decigsion:of the
Supreme Court in 19562 when the
Court was so allergic to interference
with awards and decisions of labour
tribunals. In 1952, the Court said, and
very rightly:

“In view of the increasing com-
plexity of modern life and the
interdependence of the various
sectors on a planned national eco-
nomy, it i obviously in the inter-
est of the public that labour dis-
putes should be peaceful and
quickly settled within the frame-
work of labour legislations rather
than by resort to direct action,
and the courts, especially the
highest courts, should be askance
to discover formal defects or
technical flaws to overthrow such
settlements”.

Even though 1in that year, the
highest court of the land defined the
law, 838 I have just now read out, in
1958 and 19857, even the smallest bene-
fit to workmen and small deductions
for a week's wages were very easily
and quickly unsettled by the highest
court of our land.

There was a talk—there were Press
reports to that effect—that the Gov-
ernment were very seriously con-
sidering the state of affairs with
regard to interference by the High
Courts and the Supreme Court. Every.
body was glad and workmen through-
out India welromed such a sugges-
tion, that labour disputes and claims
should be settled by the courts intend-
ed by this House. But a few days ear-
lier, the hon. Deputy Minister in
answer to a question, said that
because the jurisdiction of the High
Courts and Supreme Court could not
be taken away unless the Constitu-
tion was amended, they were not at
all ready to do it, and therefore, the
interference with awards and deci-
sions of labour tribunals would conti-
nue for a long time. That is to say,

the near-aparchy - chaos  that
oxists -in the of labour
legislation t0 continue for some-

time more.
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What is the reason for this change
of attitude on the part of Govern-
ment? What is the reason, why Gov-
ernment are so allergic to amending
the Constitution so that Labour dis-
putes could be settled on the field
by the authorities prescribed
by the Act? Is 1t because of their
unconditional, absolute faith in the
fundamental rights of private enter-
prise and private capital and also the
contractual rights which were exis-
tent in the previous days in India? If
it is so, it comes to this. When the
Government come forward with cer-
tain types of legislation and when we
argue and beg of the Government
that certain safcguards should be in.
corporated therein in the interest of
national security, the Government
say that there should be a curtajl-
ment of fundamental rights. But when
it comes to the position that these
disputes should be settled and the
bencefit that 1s intended by this House
by the legislation should be made
available to the workmen without in-
terference by these courts of law,
the Government say that fundament-
al rights step in, and the conception
of Anglo-Saxon jurisprudence is em-
bedded in the head of the Govern-
ment at the time.

1 am quoting an authority on lab-
our legislation—Mr. Julian Huxley—
which has been approved by the
Madras High Court in a case in which
earlier the Court had stated that i#
would not be prepared to interfere
with this type of cases. The Court
has discarded its jurisdiction under
article 228 and it has given a fitting
reply o those people who take these
awards to the highest courts of the
land. The Court said:

“Many of our ideas must be re-
translated, so to speak, into a
new language. The democratic
idea of freedom, for instance,
must lose its 18th century mean-
ing of individual liberty in the
economic sphere and become ad-

« justed to ,new: comceptions of so-
- cial "duties 'and - responalbilities.
+ Whenever the blg employer in
the country talks about desnocrs
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[Shri Narayanankutty Menon]
tic rights, of individual freedom,
meaning thereby the claim to so-
cially irresponsible control over
huge industrial concerns and
over the lives of tens of thous-
ands of workmen, he is talking
in a dying language”.

Now we find that this dying langu-
age has been accepted by the Sup-
reme Court as a living language.

What is the remedy? The hon.
Minister comes and says: °‘All right
We are amending the Payment of
Wages Act’. What 1s the use of
amending the Payment of Wages
Act?. How is the workman go-
ing to benefit under this Act? Im-
mediately the workman goes to the
tribunal, which is appointed by the
State, and the tribunal gives an award
of, say, Rs. 50 that the employer did
not pay, he gets a registered notice
the next day from the High Court or
Supreme Court, and he is not in a
position to appear before the highest
court of the land, and to his disad-
vantage the decision is quashed. If
that is the state of affairs, if not only
the Payment of Wages Act but ali
other labour legislation, the Minimum
Wages Act and also the Industrial
Disputes Act, are going to be nulli-
filed by interference by the High
Courts and the Supreme Court, what
is the remedy?

Therefore, if the Government real.
ly intend that the benefits they are
conferring by these pieces of legisla-
tion should go to the worker and the
worker should get it in his own poc-
ket, they should seriously consider
the question of amending the Consti-
tution so that these small things are
not taken away by the highest courts
of the land, to the disadvantage of
the worker. 1 hope because of their
own experience in respect of imple-
menting the awards and decisions,
they will not delay for a moment to

this anarchic state of affairs, and

1 see to it that ‘these disputes are

as far as possible at the low-
et level so t no further indust.
rial dispute arises.

|
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As regards the amendments, they
have brought today, the main and the
most important thing is the inclusion
of construction workers within the
purview of the Payment of Wages
Act. 1 congratulate Government on
this, because about a million work-
men who were employed in the con-
struction projects under the Second
Plan were denied these rights. They
should really have been brought with-
in the purview of the Act earlier. So
1 congratulate them on this step.

But what is the principle that the
Government are accepting? As far
as the Payment of Wages Act is con-
cerned, it is not applicable today to
a large number of other workmen.
Why? Because the Payment of wages
Act is a procedural Act. It does not
itself confer any substantive right
on workmen. It is only describ-
ing the procedure whereby
under the contract or any other ag-
reement for the time being in force,
if the employer refuses to pay the
warkmen the real wages due to him,
the workman has got the right to go
to the tribunal for a decisien. But
the particular law does not define a
substantive right, which may be a
question of policy. When it is only
an enabling Act which enables a cer-
tain type of workers to get-their wages
to which they are entitled under
some other law, what is the objection
for Government to apply this Act to
all other industrial establishments?
The Industrial Disputes Act is appil-
cable to all establishments, and esta-
blishments have been well defined by
many other courts of law. Govemn-
ment, when they make this Act ap-
plicablie to comstruction workers,
should have also applied it to all
workmen so that the benefit of proce~
dure is given to other tvpes of work-
ers ailso.

I come to the next and most cru-
cial point. Government have rede-
fined wages. This was the reason for
bringing in this amendment,-because
there are some difficulties created
by rulings of courts of lIaw as to what
should be the definition of ' wages.
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Under the redeflnition, I find that
bonus, which is available to the work-
men other than on contractual
basis, does not come within the pur-
view of the Act. I do not submit for
the time being that it would have been
possible to bring within the purview
of bonus that which is available as a
share of profit But what is the
situation in the country today as far
as bonus is concerned?

There is the Minimum Wages Act
which fixee the minimum wages.
There is a contractual wage rate
which is prevailing in &ll other indus-
tries. So far as bonus is concerned,
what is the law? There is no law in
the country to determine the bonus in
a particular industry. And the absence
of that law is making for so much
Industrial disputes in the country.
The total number of man-days lest in
the country is the highest so far as
bonus is concerned. So far Govern-
ment has not brought in any substan-
tive legislation which defines the
rights of the working classes to get
bonus. I do not think it is difficult for
Government, in the state of our
developing economy and our own so-
cial concepts, to bring any substantive
legislation defining bonus. As it is,
1t has got enough material by means
of reports of enquiry committees etc.
to determine at least the minimum
bonus that could be available to the
working classes Why should there be
any delay? The Government itself is
convinced that a number of labour dis-
putes are due to bonus question, that
a number of man-days are lost every
year and industrial disputes crop up
only on account of bonus.

1 have submitted earlier that the
definition of banus has to be done in
relation to the social concepts and
should not be left completely to the
courts to fix it The courts of law in
the country must be given and are
given the right to interpret the law
as laid down by the Parliament. But
when there is no law and when the
conception ftself is o vague, that con-
ception should originate from the
views of this House alone—as to what
should be there in defining bonus.
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It is very dangerous to give this kind
of jurisdiction to the courts of law to
define the conception of bonus. That
conception should be deflned by this
House alone. 'The Government should
bring in a legislation to define bonus,
whether it is proft-sharing or de-
finite wages—whatever is agreeable to
the Government. Until then there
will be complete anarchy in the
labour relationship scheme and all
the disputes will be mounting from
day to day, year in and year but and
there will be unnecessary hampering
of production.

I will conclude by referring to the
muachinery by which this Act is to be
implemented. The Act gives the
right to the State Governments to ap-
point certain authorities to decide
about disputes in regard to wages. In
certain States the Civil Court judges
are appointed. In some cases, Col-
lectors are appointed. . And, in some
other cases, magistrates are appointed.
As a result, when a magistrate in the
State of Kerala gives an interpretation
to a provision of this Act, and a Civil
Judge who is superior to him, the
District Judge in Madras, gives a diffe-
rent interpretation and in some other
place, some other interpretation, there
15 conflict. There should be some sort
of uniformity in  appointing these
authorities. The Government of India
should arrive at some uniformity
cither in consultation with the Con-
cultative Machinery, or the Labour
Ministers Conference or the tripartite
consultative machinery and the autho-
nitics under the Payment of Wages
Act 1n all the States should be uni-
form so that the rulings given by these
authoritics can have some binding
force.

There is the Industrial Disputes Act
which gives the procedure for settling
disputes and the States have appoint-
ed State Tribunals and the Labour
courts. Instead of handing over the
jurisdiction of defining the rights of
the workmen to the civil judges who
are versed in civil law why not give
the jurisdiction to decide claims under
the Payment of Wages Act to the In-
dustrial Tribunals? The claims arising
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in a particular State will be few and
far between and the Industrial Tribu-
nals in the States will be able to ad-
minister this Act in a far better man-
ner than the civil courts in general.
Therefore, instead of giving jurisdic-
tion to the civil courts, the authorities
appointed under the Act, the Indus-
trial Tribunals should be given the
juris@iction, so that these Industrial
Tribunals which are accustomed to
administer industrial law may admin-
ister this part of the industrial law
which is completely procedural in
character.

About other minor matters I shall
take the leave of the House to speak
when the clause by clause discussion
comes. I will make a final appeal
to the Deputy Minister. In adminis-
tering of this Act and in other labour
law, there is a very great danger when
all these are left to the civil courts.
I would once again appeal to the Gov-
ernment to consider this. It is not a
question of taking away the rights of
somebody else It is only to see that
the Government’s policies are imple-
mented and labour disputes are set-
tled as quickly as possible. Therefore,
the jurisdiction should be taken away
from the civil courts

I would conclude by quoting another
decision of another court which direct-
1y relates to the interference in these
awards and also the decisions of these
courts. The court has observed that
article 226 of the Constitution or other
articles which give this jurisdiction,
to interfere in appeals is no charter for
the preservation of all India concepts
of contractual rights in the fleld of
labour relations against the impact of
awards which are liberal, or legisla-
tion which is progressive. These will
have to be maintained because our
own courts at one time or other have
set them up These decisions shall re-
main because the upsetting of these
decisions by the Supreme Court or
the High Court by interfering with
every plece of award every day and
every morning and granting stay so
that the industrial dispute is post-
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poned has a direct result on the cent-
res of profluction. We want to stop
this because production shall not be
impeded, because we want to settle
industrial disputes as early as possi-
ble.

Therefore, in view of the rulings of
this court and others given earlier, the
Government should not be given these
extraordinary powers which was never
intended to have such interference. 1
hope Government will take steps as
soon as possible to remove this malady
and to amend the Constitution so that
all these claims, all these disputes will
be settled by the authorities in the way
this House intends the law to be ad-
ministered.

Shri Rajendra Singh (Chapra):
Mr Speaker, I wonder whether the
Mover of the Bill, or, for the matter
of that, those who are responsible for
bringing this amendment bear in mind
the significance of a piece of legisla-
tion or an enactment of Parliament.
An enactment of Parliament or any
piece of legislation passed by a legis-
lative body is meant t0 answer a pro-
blem or a question created by the
conflicting and contending clements
and constituents of a society. Judged
from this viewpoint, 1 frankly confess
that 1T feel disappointed at the amend-
ment which has been brought in by
the Deputy Minister.

Every now and then our Prime
Minister s indefatigably preaching
and giwving sermons that we are
passing through a penod of tre-
mendous change, passing through a
time which 15 moving so fast that
if we cannot catch up with the
time, we would be left far behind.
Now, we are living in a time in which
1t is essential and imperative for the
development of our country, that in-
dustrial development should go shead
as fast as it can. For that matter, it
is essential that our labourers should
be given not simple sermons, good
words of advice and homely threat,
but they should be given concrete In-
centives so that they may forge shead
in a climate of goodwill and under-
standing. .
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So far us this amendment is concern-
ed, it does not answer adequately the
needs of sgciety as they obtain at pre-
sent. As we know, the workers have
not the same advantage in a money-
making society as the capitalist. We
know the Payment of Wages Act is
there. But if you examine, you will
find that in most cases, it is capitalist
or the emplover who often pet better
of the workers 1n law courts.

I you want to do good to the work-
ecrs, it is imperative for vou to bring
legislation which would benefit them
immediately. 1 wpuld have congra-
tulated the Deputy Minister had there
becen at least an adequate provision in
regard to wrongful deduction But
that is not there. As regards other
-matters, this enactment was brought
out many years before when the Bri-
tishers were there. There is a provi-
sion for a small fine of Rs. 10 1n ca~e
the emplover s found to have com-
mitted delav 1n payment There
should have been an amendment to
that provision. We find that the capi-
talists and employers are frequently
tampering with the rights of the work-
ers  They always want to crush them
If only Rs. 10 is the fine in case of
proved failure, how can the emplover
be brought back to his sense” 1 think
1t is necessary to bring forward legis-
tat'on which could mect this require-
ment squarely.

There is a provision that a legal ad-
viser or a lawyer 1an be  enpaged
Workers do not have money and they
do not have big pockets so as to engage
lawyers in the court. Who would take
advantage of that provision* 1 am
sure it is the capitulist and the em-
ployer who would he bencfited andd
not the workers because the workers
cannot afford to engage lawyers pay-
ing blg amounts as fees. An amend-
ment should have bheen brought for-
ward whercby only with the concur-
rence of both the parties a lawyer
could have been engaged as it obtains
In the Industrial Disputes Act.

T do admit and I feel tempted to
congratulate the Ministry for severa!l
good provisions in this amendment.
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That way, it is a distinct improvement
on the original one. But anyway,
judged from wider perspective it
comes far short of our requirements.
Now, as regards the limit, you say
that those who were getting Rs. 200
formerly and even those who are get-
ting Rs. 400 now would be covered by
this legislation. In the Industrial Dis-~
putes Act there is a definition of
working men. Under the Industrial
Disputes Act, even a supervisor who
receives a payment of less than Rs. 500

i35 covered. If that could have been

equally applicable here, I think a lar-
ger number of people would have been
benefited. 1 think it would be much
better if the Deputy Minister brings in
a suitable amendment.

He spoke of the persons who are
Iikely to be benefited. Workers enga-
ged in construction work and also in
electrical industries are to be brought
under the purview of this Bill. The
rontract workers employed by the
contractors and workers engaged in
loading and unloading have yet been
kcept out of the purview of this amend-
ment. T would ask the Deputy Minis-
ter to take note of it and bring about

suitable amendment cven at this late
~tage

Thts amendment does not cover re-
trerchment reliefs and we do  have
di~putes on it and much rancour and
bitterness could be avoided if that is
done I feel that retrenchment relief
and mat'ters of bonus and gratuity
should have been included in the
amendment. That could have made
the amendment comprehensive  and
me! the situation sguarely.
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Shri Keshava (Bangalore City):
Mr. Speaker, 8ir, I was carefully
hearing the speeches delivered here
in respect of this Bill sa far. I am
very happy to note that Shri Menon
was pleased to express some words
of welcome for this Bill. Of course,
it is one step, big or small, towards
the betterment of the conditions of
our workers. In that respect he has
welcomed the Bill, and I heartily
agree with him.

But, Sir, he was pleased to mention
that there are some forces at work
here in our country which almost
nullify all, the benefits of this legis-
lation. He made a particular refe-
rence to it and dwelt at length on
that pomint. He suggested that the
interference of courts very much
mulitates against the benefits that
are pointed out in favour of the wor-
kers under this legislation.

I beg to bring to the notice of this
august House that there are other
forces also at work in our country
which do not permit these questions
to be considered, connected with the
relationship of the labour and
management, entirely by the two
parties concerned. The labour forces
tn our country are not yet so well
and sufficiently organised, and they
have not yet been able to be abso-
lutely conscious of the political res-
ponsibility in our ecountry. Such be-
ing the case, great harm is likely to
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ensue it we leave fhese matters’ to
be settled only between the parties,
the labour and the management con-
cerned. We have been seeing seve-
ral] instances in our country how the
Jabour fall an essy prey in the hands
of people who sre likely to manipu-
late their minds and draw them ast-
ray. Such being the case, it is a very
salutary feature that the courts in-
terpret the laws and give suggestions
so far as the implementation of the
several enactments passed by this
House in favour of the workers are
concerned. Therefore, the time has
not yet come when we should en-
tirely leave it to the labour and ma-
nagement themselves. As 1 pointed
out, there have been some instances
of that kind in some sections of our
labour, and that itself is sufficient
reason for me to point out that it is
too early to leave the matter entirely
in the hands of both the parties.

Then, my friend Shri Rajendra
Singh also referred to that matter
and said that it is an unequal fight,
as matters stand now, between the
labour and management, and the
labour always find it very hard to
engage lawyers and fight their bat-
tles in courts of law.

So far as this matter is concerned, 1
would like to suggest a remedy. The
remedy is by not solving the matter
entirely as between the parties, to be
settled in a trial of strength, but is
one which should be taken by the
Government. It is for the Govern-
ment to come forward and provide any
sort of provisions for a legal aid for
the helpless workers and their or-
ganisations. That is the way to
render redress for their grievances.
Otherwise, even as it is, asz Shri
Rajendra Singh mentioned, the
lawyers could only be engaged on
concurrence of both the parties. Even
there, there is a loophole. Even as
matters stand now, the employers
engaged very intelligent and power-
ful lawyers on their side. They em-
ploy them in their service and then
they could conduct thelr cases. We
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have been seeing such instances grow-
ing in our country and that will not in
anyway benefit the workers in the
least. Therefore, the only way that we
could help the workers and redréas
their grievances is by evolving some
sort of procedure where the Govern-
ment itself can provide for legal aid
for the workers and their organisa-
tions.

Apart from this, 1 also feel very
strongly on the several omistions In
this Act. Our learned colleague has
been promising us time and again that
he will bring forward a comprehensive
enactment for labour matters. That
is still to come and we are having
small instalments of this type, some
relief or the other—.whatever it is. To
whatever extent it is, it has been &
salutary feature, and I wholgheartedly
welcome it. But so far as bonus is
concerned, I am also inclined to be-
lieve that the Government is feeling
shy to come forward with a specific
legislation in this matter, clarifying
the entire matter and defining what
bonus is.

The bonus could be related to, and
based on, two factors First is, the
profits earned by the concern, and in
this respect, the workers are already
contributing their quota and they are
therefore legitimately entitled to some
share of it. The other factor on which
it could be based is by relating it to
production. It could be tacked on to
production. In any of these ways,
it could be settled and some solution
could be arrived at. I do not see why
my learned colleague should put off
this day for bringing a legislation con-
nected with bonus any further,

In fact, several companies in the
public sector have declared their pro-
fits. We are faced with enormous
difficulties. The companies declare
profits and announce their balance-
sheets and publish them, and still,
bonus is not given to the workers and
they give some reason or other for
not giving it. That is creating a very
great commotion in the minds of the
workers. Naturally, the Government
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also will come to trouble in these
matters. When such is the case, the
Government should not lose any more
time in clerifying this matter and
bringing about the promised Bill con-
nected with bonus.

So far as other matters connected
with this Bill are concerned, 1 am very
happy to note that improvements have
been brought about. In fact, for any

the recoveries that the worker is

titled to form the management, he
shas absolutely going without any re-
medy. Now, this Bill provides a re-
medy. Even an attachment of the em-
ployer's property, to whatever extent
it is legitimately due, could be effected
under the enactment. That is a very
great relief to the worker.

So far as deductions are concemed,
hitherto it was all a one-sided matter.
A fine could be deducted or a penalty
could be deducted for a damage
caused by the worker in respect of
any tool. The cost of tools could be
deducted in those cases. It was only
those things that could be deducted
legitimately against the wages. But
new, we have provided deductions
connected with the insurance pre-
mium. There are several other points
which would certainly go to the bene-
fit of the workers, and to that extent,
it is a most welcome feature.

So far es other provisions are con-
cerned, this Bill has enlarged the
scope. I do not want to retterate the
several matters that have already been
referred to. This Bill has enlarged
the scope of the persons to whom this
enactment should apply. It has raised
the limit from Rs. 200 to Ra. 400. It
is quite a welcome feature, and we are
out to establish a soclalist pattern of
society and a welfare State. What-
ever small step it may be, even then,
it is certainly a welcome feature.

Ot course, the Bill has set aside
some of the conflicts and contradic-
tions on account of the decision that
was arrived at in respect of the
awards, and even there, it is a matter
which was most welcome. The Bill
alao has hrought into this category
soveral other kinds of labouwr. We are
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building up our country and endr-
mous labour is engaged in the build-
ing industry and several other allied
tndustries. These workers are also
brought within the purview of this
enactment. Even that feature is wel-
come, even though these workers are
not yet organised. This measure will
mduce them to organise themselves
and fight their battle for the removal
of their grievances.

Formerly, an appeal was never al-
lowed 1n respect of dismissal of a
claim. Now, that has been provided
by this enactment. Several features
are there. 1 certainly congratulate the
Labour Minister on having brought
forwasrd this Bill. But, at the same
time, 1 earnestly appeal to him that
he should also bring forward another
similar legislation even though it may
be another instalment, as I could put
it, in respect of bonus.

With these few words, I heartily
welcome this measure.

Mr. Speaker: Shri Sarju Pandey. 1
find he is not here. Then, Shrimati
Parvathi Krishnan:

Shrt K. N. Pandey (FHata) rose——
Mr. Speaker: I shall call Shri K. N.

Pandey after Shrimati Parvathi
Krishnan.

Shrimati Parvathi Krishnan (Coim-
batore): Mr. Speaker, I would like to
state at the outset that I agree with
the stand that has already been put
forward by my colleague  Shri
Narayanankutty Menon. I do welcoms
this measure although it is a very
delayed measure. I would like to
draw attenfion to one particular
amendment that is given and to paint
out how important it is, and to request
that the Government and the Minis-
try should guarantee that that parti-
cular section in the amending Bill ia
put intc force and implemented as
speedily as possible In the light of the
happenings today.

At the time of the discussion on the
Life Insurance Corporation Bill, both
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on the fioor of this Parliament and
in the Joint Select Committee, 1t was
pointed out that an amendment of the
Payment of Wages Act was very
necessary and should be brought :n
very urgently to enable the deduc-
tion of prerma from salary  baulls,
There was also a suggestion that it
should be included in the Life Insur-
ance Corporation Act But at that
time, the Government gave an assur-
ance that very speedily and mn  as
short a time as possible such an
amendment would be brought up
But what really happened” What
has happened s that this particular
amendment has been celayed for so
long that it has meant considerable
loss of money to the Corporation and
it has affected, therefore, also those
funds that are very necessary for
mnvestment purposes, nhecessary for
the development programmes, neces-
sary for the fulfilment of the Second
Five Year Plan

Today, we are talking in terms of
pruning the Plan because of the lack
of resources, talking in terms of eco-
nomising And 1t is astonishing that
there should have been delay mn
bringing in an amendment that was
very simple  Other excuses have
also been given by the Labour Minis-
ter and by Government, trying to link
this up with other things and trying
to make out that 1t was the Opposi-
tion or other sections who were obs-
tructing a speedy amendment and
obstructing the bringing in of this
particular clause

18 hrs.

I would hke to put before the House
certain figures. In the Railways alone,
1]l the 31st December, 1954, business
worth Rs 12 crores was already there
as regards insurance Tiil 1956, when
Lfe insurance was nationalised, the
total amount was Rs. 16 crores This
was possible and this happened at a
time when premia could be deducted
from the salary bills But since then
there has definitely been a decrease
jn the amount that 13 given to the
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Insurance Corporation from the rall.
way employees and at a time when
those who are doing this work, going
about getting the workers to insure,
themselves say that certainly the
raillway workers today are becoming
more and more insurance-conacioua.
In fact, the rough estimate that we
get from those who have been work-
ing in that fleld and who are exm
enced 1n that fleld 1s that today

15 per cent. of our 13 lakh rml
men are wmnsured and 25 per cent afé
above the insurable age and at least
80 per cent more can be insured. It
would mean a considerable income
for the Life Insurance Corporation
and the considerable amount that wnll
come from premia can be utilised for
various development programmes
For instance, the rough estimate is
about Rs 3 crores a year in the form
of premia, if this particular amend-
ment 18 carned

Why I am referring to this and why
1 put these figures before this Houze
1s that now that the amendment has
been brought about, delayed though
1t has been, there is only one guaran-
tee, one assurance that I request from
the hon Deputy Labour Mjnister and
1 hope he will be 1n a position to give
it As long back as September 1, 1858,
the Railway Board stated that no
longer can premia be deducted from
salary bills and from that time, repre-
sentations have been made to the
Government and to the Railway Board
and in whatever manner possible
those who are interested in it have
been bringing 1t before the authori-
ties to try and see that such an amend-
ment is brought, there has been
considerable delay Of course, the
usual traditional reply is there that
the matter is being considered; it Is
under consideration, it will be speed-
ed up and s0 on and so forth

Now, the assurance I ask, and 1
hope we will be given that assurance,
is that as soon as this Bill becomes
an Act, at the earllest possible
moment, instructions will be issued to
the various authorities, pearticularly
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to the railways to ensure that they
deduct all insurance premia from the
salary bills with immediate effect,
because every minute will count and
the sooner it is done, the more will
be the income. You will ind that the
number of people who will be insured
will be increasing. Otherwise, with
every month you will find that all this
maoney that could and should come to
the Life Insurance Corporation, will
be going to waste. Because it has
been the practice and custom in the
past for such deductions to be made
from the salary bills, you find that
mostly railway workers are reluctant
or are not in & position to go them-
. selves constantly to the various Insur-
ance Corporation branches to pay the
premia themselves, whereas they are
quite willing and not in the least
averse to the insurance premia being
deducted from their salary bill. That
is why I would like that at least in
this matter, after all this dilatory
action on the part of the Government,
at least now we will see some speed-
ing up of the juggernaut of Govern-
ment procedure, that the slow jugger-
naut will be speeded up in keeping
with the atomic age.

1 would like to refer to one or two
other clauses in the Bill. I find that
in this Bill, as far as public transport
1s concerned, it is left rather vague.
Truck drivers—those who are in the
public sector—are not specifically
mentioned. In this Bill that is here,
I find that in section 2 of the principal
Act, there is a substitution: *(¢)
inland wvessel, mechanically propell-
ed”. 1 would appeal to the hon.
Deputy Labour Minister that he
should also include those who are
working as truck drivers and who are
in the public sector. Why I say it is
this. Of course he may reply, trans-
port is there, omnibuses are there and
so on. But today in my part of the
country, for instance, because of the
lack of railway transport, there are
various companies running roadways
services and goods are transported by
trucks from one end of the State to
the other and also from our State to
Korala. They certainly demand that
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they should have the same rights,
safeguards and privileges that wor-
kers in other industries and othLer
sections have. Therefore, it is very
necessary that they should be includ-
ed. They are those who are emplov-
ed as permanent employees in those
concerns and they have every right
to have the benefit of whatever legia-
lation Government brings forward.

Not only that. I learn that in U.P.
even those who are employed in the
public sector do not have these bene-
fits and only recently, an employec of
the roadways which is a Government
concern in U.P. was punished, because
he had the temerity or should 1 say
the courage, to go to court on one of
these issues. They need thegse safe-
guards also. It is very necessary that
this very important section should bhe
included, because our railways do not
really fulfil the total requirements of
transport that are there in the =oun-
try. A large part of our country,
particularly in the South, does, as I
said earlier, depend on road transport
and therefore it is necessary that these
workers also should be given these
benefits.

I am trying to be as brief as pos-
sible. Lastly, with regard to the
various execeptions that are there on
pages 2 and 3, I would agree with the
speakers who have preceded me and
who have dealt with in detail the
question of bonus. Since they have
dealt with in detail, I do not propise
to take up the time of the Huuse.
But there is one point I would like to
draw attention to and that is on page
3, it is said, “any travelling allow-
ance or the value of any travelling
concession” should also be exempted.
The question of travelling allowarces
and travelling concessions is a very
big headache, particularly in the rail-
ways and in regard to plantation wor-
kers. It takes months and wmonths
sometimes for the recovery of travel-
ling allowances for the railway wor-
kers. For six, seven or even twelve
months, these T.A. bills are left pend-
ng and the workers are definitely
put to a great deal of .difficulty
and hardship and suffering as a
result of this. In spite of repeated
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reminders, even when the recognised
unions take up these representations,
there is great deisy.

What it means is this that In the
case of those who have got a very
limited income, who do not have any-
thing to fall back upon, when they
spend out of that little income, it
inevitably means that they have to
go to the money-lender or other
sources for making both ends meet.
Obviously they cannot spend that
money from their salary; from the
money that goes towards running the
household and meeting the household
expenses. Therefore, they have to go
to some other sources. Therefore, 1
feel that travelling allowances should
be taken away from this list of exemp-
tions.

This problem is there both amongst
plantation workers and also amongst
railway workers to my knowledge,
but I fee! that most probably it is
there in so many other cases also,
because, after all, as things are today,
the manifestations of these various
lacunae and difficulties may take a
different form; and, they certainly are
there in some form or the other in
various sectors in public and private
enterprise. As far as the Minister’s
reply is concerned, we have heard it
so often that there tends to be a cer-
tain familiarity about the manner in
which he replies. He will talk about
the intentions, how the intention is
there, the spirit is there, and so on
and so forth. But we do have experi-
ence of the various judgments that are
there, of the various interpretations
that are there. And we have experi-
ence of the over-burdening weight of
the PBritish system of law and the
interpretation of the law with comma,
the full stop and the semi-colon.
Therefore, it is not sufficient that we
should just rest content with the
intention. It is very necessary that
certain issues have to be made more
explicit in a piece of legislation.
Because, certsinly the courts do not
give judgment on the basis of what
the intention of the Legislature may
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be or what is in the mind of the Gov-
ernment, which is very often very
difficult to follow and very intricate
and very tortuous in its working.
When the courts give their judgment,
they do give their judgment on the
wording of the law and, therefore, it
is necessary that the meaning and
the intention should be very plain and
very explicit, and not left to the ima-
gination of people or to whatever
inspiration they may have, because
that inspiration and that imagination
may not necessarily coincide with the
imagination and the inspiration of
our Deputy Labour Minister, because
the courts are not concerned with the
questions ol policy. They are there
to administer the law, as they find it

Therefore, welcoming the Bill with
these few words, I would request our
Deputy Labour Minister to be a bit
more imaginative, to be a bit more
accommodating and to see that he
includes these very important factors
that are necessary. I once more empha-~
size the point regarding deduction of
insurance premia from the salary.
welcome this Bill.

Shri K. N. Pandey: I am very much
thankful to you for giving me an
oportunity.

Mr. Speaker: May I interrupt the
hon. Member for a minute? There
are 3 hours and 48 minutes left for
this Bill. So, we have to conclude
all the stages of the Bill by four
o'clock. Now, how long will we take
for clause by clause consideration?
There are 28 amendments and 7
clauses. Will it take an hour and a
half for that stage?

Shri Narayanankutty Menon: One
hour will do.

Mr. Speaker: Therefore, we will
conclude the general consideration
stage by three and then dispose of it
in an hour. How long will the hon.
Minister take for réplying?
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Mr. Bpeakor: So, I ahall conclude
the discussion by 2.35. Now it is 1.15
So we will have one hour and twenty
minutes. 1 therefore, request hon.
Members to restrict their remarks
within the time of ten minutes.

S8hri K. N. Pandey: 1 am very much
thankful to you for giving me an
opportunity to express my views on
this Bill. The old Act required modi-
fication long before. Even though it
has come at this late stage, 1 welcome
it.

There is no doubt that by introduc-
ing this Bill, the scope of the Act is
going to be enlarged so as to cover
workers working in buwldings, cons-
truction of roads and repairs and &iso
workers connected with generation of
electricity end distribution of the
same. There is also another impor-
tant thing. In this Act there is a
provision—in the old Act there was
no such provision—that if the payment
of wages is delayed, then it can be
realised from the employers. That
will come into force after this Bill
takes the shape of an Act. 1f the
wages are refused or delayed, there
15 a procedure to realise it as land
revenue.

While appreciating the Bill, 1 beg
to point out something which has been
lost sight of by the Ministry, and that
is very important. First, I will draw
the attention of the House to the
definition of “workmen” in the Indus-
trial Disputes Act. Then my point
will be very easily understood. In
the Industrial Disputes Act, the defi-
nition says:

“‘workman’ means any person,
including an apprentice employed
in any industry today in skilled
or unskilled, manual or super-
visory, tachnical or clerical work
for hire or regard . . , but does
not include any such person . . . ”

Then, in sub-clause (4) it is stated:

“who, being employed in =
supervisary capacity, draws wage
exconcding Ra. 0 per mensam*.

11 DECEMBER 1957

(Amendment) Bill 4732

Now there is a contradiction. There
is an inconsistency if you take into
consideration the Industrial Disputes
Act and the Bill introduced in this
House. The present Bill deals with
wage up to Hs. 400 and the Indus-
trial Disputes Act deals with a man
who gets Rs. 500 per month.

If a person governed by the Indus-
trial Disputes Act is discharged or
dismissed and he remains unemploy-
ed for two years and if the matter is
referred to a court and the award is
given in his favour, that is, an order
reinstating him, then a person getting
Rs. 500 will be entitled to be reinstat-
ed along with wages for the period he
has remained unemployed. In the
case of the same man, if the wages
are delayed or denied, then he cannot
go to the court under the new Act
because he is getting more than
Rs. 400, that is, Rs. 500. So, there
is 8 lacuna in this Bill and hope the
Ministry will take into consideration
this fact and try to correct it.

My next point is about the Pay-
ment of Wages Act itself, In the
principal Act there is 8 provision that
when the wages are refused or delay~
ed, then the matter may be referred
to a court, appointed by the authority
under that Act. And that authority
may be the SDM or any man who is
just equal to a civil court judge or
holding a lower post than that. When
the Industrial Disputes Act was being
considered, in order to simplify the
procedure and in order tc have less
expensive litigation, courts were
established under that Act. Now, a
similar provision could have been
repeated here. But this Act is silent
about it. Here the Bill says about an
authority appointed under this Act

When there are so many tribunals
consisting of retired High Court
Judges and District Judges, why
should a matter under the Payment of
Wages be referred (o some other
authority appointed under this Act.
That matter can be referred to this
tribunal and they can dende it e
enrly as posaible.
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The next point is about filing of
appesls. That comes under section 17.
It says that an appeal against a direc-
tion made may be preferred within 30
days of the date on which the direc-
tion was made in the Presidency
Town and so on. Here there is silence
a8 to who will file the appeal. Is it
the aggrieved party, or the union?
In the principal Act, in section 18,
there is a provision that when there
is a complaint about delay in payment
of wages or refusal of wages, the
union also is authorized to file that
case to the appointing authority.
Under section 17, when there is a
provision for appeal against the
judgment of the appointed authority,
there is silence as to who will be the
right persons or agency to file that
appeal to the appellate authority. In
the amendment that is sought here,
there is provision in section 17A
which also says:

“Where at any time after an
application has been made under
sub-section (2) of section 15, the
suthority or where at any time
after an appeal has been filed by
an employed person under section
17 the court referred to in that
section, is satisfled . . . ”

Only the name of “employed person”™
has been given here. My experience
is this. There were two factories,
Pedrunna Raj Krishna Sugar Works,
Pedrunna and the Jagdish Sugar
mills, Kathkingan. Payment was
refused for the last four months.
Either the employed persons may go
and file the case. If there is total
closing of factory or strike, the
employed persons may go to the court
and file thelr case or file the appeal
The agency provided there, that is,
the trade union may also go to the
court. That is & single body. It is
not necessary to close the factory.
There will be no strike at all. In
thet cese, if the union is authorised,
it is better. Here, the employed per-
son has been given the right of
appeal. My request is that the hon.
Minister may take this salient point
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into consideration and aceept my
suggestion. I have given an amend-
ment that the trade union should also
be authorised to file an appeal, if
there is any decision on trial or where
the parties are aggrieved by the deci-
sion.

Shrl Naushir Bharucha (East
Khandesh): That is implied.

Shri K. N. Pandey: The employed
person is mentioned. Where there is
body of workers, the union should be
authorised to go there, so that the
work may also continue and there
may not be any strike in the factory.
The procedure also may be simplified.
This is my request. Along with the
employed person-—let it remain there—
the trade union of which he is & mem-
ber of the workers are members,
should also have the right.

Although I have brought this point
to the notice of the House and of the
Minister, I say that this Bill which
has been brought before the House is
towards progress. I request the
Minister again that a comprehensive
Act amending all the defects that are
still existing should be brought in the
near future so that the workers may
get relief as early as possible and
there may not be any discontentment
among the workers. With these
words, I support the Bill

Shri Naushir Bharucha: This Bill is
welcome in some parts as far as |t
goes But, to our mind, it does not
go sufficiently far. I quite appreciate
that the range of salaries has been
mcreased to Rs. 400 May I ask the
hon. Deputy Minister to consider the
fact that, if it is intended that the
poor worker should benefit by the
Payment of Wages Act, why is it that
the employees under the Shops and
Establishments Act are excluded from
the scope of this Act? The Act Is
made applicable only to certain speci-
fic industries. I would appeal to the
hon. Minister in charge to take into
consideration the fact that a man who
earnd Rs. 200 as an employes In 8
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commercial establishment is as much
poor and deserves relief under the
Payment of Wages Act as any
employee mentioned in any of the
specific industries. Therefore, I would
suggest, a next amendment by way of
enlarging the scope of the Payment
of Wages Act should be made by
bringing all persons getting, say,
Rs. 200, even if they are employed in
commercial establishments. There-
fore, while welcoming fhis feature, I
make this suggestion.

Of course, the inclusion of the cons-
truction workers within the scope of
the Act is very welcome, and also the
provision with regard to appeal. The
hon. Member who spoke before me
has expressed an apprehension that
this provision is not clear. It is
obvious that a party to the proceed-
ings—in particular cases the union
has got the right to file an applica-
tion-—that party becomes a party who
can prefer an appeal. To my mind,
no amendment is required in that
direction. The enlargement of the
provision for appeal is certainly wes-
come.

13.27 hrs.

[SHuXMATI RENU CHAXKRAVARTTY
wn the Chair]}

There are two or three points on
which attention requires to be focus-
sed. First, the exclusion of any
bonus, whether under a scheme of
profit-sharing or otherwise, which
does not form part of the remunera-
tion under the terms of employment
is doubtful. Because, after all, what
ts it that we refer to in the terms of
employment? Suppose there iz a
profit-sharing scheme. The profits
have been determined already. Then,
a claim is made for a particular share
of that declared profit Under the
present Act, even when profits are
declared, still, the man cannot claim
it in the form of a bonus because this
has been excluded. I fail to see the
Treason for this, After all, it means
any term of employment. In the case
of a schemme of prefit sharing, all
workinen are getting a part of it and
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that becomes a terms of employment.
To exclude that from the definition of
wages is certainly not correct

The second point t¢ which I desire
to draw attention is that a very mis-
chievous provision has crept in on
page 4: deduciion for house accommo-
dation. Where a workman stays in
a tenement constructed by the Hous-
ing Board, then, his rent can be
deducted without his consent from the
wages. In the Bombay State, we
have passed the Housing Board Act,
where we have given them extra-
ordinary powers. The Housing Board
need not go, after the determination
of the arrears, to a court of law. Only
a Competent Officer certifies that so
much is due. That would be deduct-
ed from the wages even if it is not
really due. A tenant under the
Housing Board Scheme has no oppor-
tunity whatsoever to take the matter
to a court of law. Vast powers bhave
been given to the Housing Boards.
There, the Competent Officer, as he is
called there, whether the money is
due or not, certifies that this much is
due from A, and that amount is auto-
roatically deducted from his wages.
This is a most mischievous provision.
1 oppose that provision.

There is one more matter to which
I invite attention, namely, the new
clause 17A for conditional attachment
of property of the employer or other
persons responsible for payment of
wages. The i1dea underiying this is to
secure the arrears of wages in the
event of closing down. But, what
does the new clause actually say? It
says, after giving the employer or
other person an opportunity of being
heard, direct conditional attachment.
What is the result? When the con-
cern is about to close or when notice
of closure has been given, the first
thing that the proprietor of the con-
cern does is to do awxy with all the
property. By the time the wage
earner goes to the court, and makes
the application, by the time notice is
fssued by the Payment of Wages
Authority to the epposite zids, dxte i
fixed, adjowrnments are given, parties
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are heard and conditional order is
issued, all the property of the concern
can be disposed of and the party may
be left with a conditional attachment,
there being nothing to attach. These
things have happened. In the State
from where 1 come, a particular con~
cern was closed down at Pachora,
Bharat Vanaspati When the Mam-
Iatdar sent an order of attachment to
secure the arrears of wages, it was
found that everything was mortgaged
to the bank and practically every-
thing was finished. In such cases,
what cshould be the procedure? The
Payment of wages authority should be
authorised to issue an ex parte prohi-
bitory order prohibiting the owner
from disposing of or dealing with the
property until the application Is
heard. Then, the application should
be heard. Once the property is dis-
posed of, conditional attachment has

no meaning.

This procedure is not & new pro-
cedure. It is being [followed in ex-
ceptional cases. 1f the payment of
wages authority is given that power
to issue a prohibitory order, ex parte
prohibitory order—merely an appli-
cation has to be made, and 1t could
be got within ten munutes—on the
owner of the concern, then the ar-
reaxs of salaries would be sateguard-
ed. Otherwise, I am afraid, the poor
workers will lose their arrears. I am
making this appeal because it has
been my experience that in many
cases, not anly the arrears, but even
the provident fund has been entirely
swallowed, and the law is wvirtually
helpless. The man may be nomi-
nally prosecuted and convicted also.
But what happens to the provident
fund? In one case, in my constituency
provident fund to the tune of nearly
Rs. 3 lakhs was swallowed. There-
fore, if the law is to provide a reme-
dy. 1 suggest that it should not only
be effective but it should also be
prompt.

Therefore, 1 do appeal to the Mi-
nister, and while congratulating him
to.the extent that he has made some
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effort to liberalise the provisions of
the Payment of Wages Act, that he
should go further and be a little more
courageous and see that the remedjes
which are provided for the benefit
of the workmen are really prompt
and effective.

drao wo wr i (w1gY) : wafey
gy, ag A faw oy a1 & R g,
IHET ¥ | wn argar § W Af
gy Y ¢ fag s=gare T wiRn
e v & Fy o0 TR WY Y
I 4 IWEY Yoo ¥WH &% & faaqr
fe gy N oY ¢ fs arr @ A
q ¥z urE 99T G & wwT &qr
TR AN w6 @ § a1 7 7g 0%
JATH FATR GTRA ¥

forer g ¥ AT qf T @ wr fiw
W qg 2@ 1T § wife gt /@ F



4739 Payment of Wages 11 DECEMBPER 1907 (Amendment) Bill
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“any contribution paid by the
employer to any pension or pro-
vident fund, and the interest
which may have accrued thereon;”

fan g WX ¥ A
qufsyw sy st arddt wer &
wpl! et § = 1 3% a AT W
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W fasr *1 @y v @ @ F 3y
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Shri Ghosal (Uluberia): Mr. Chair-
man, at the time of the discussion of
the Demands for Grants of the La-
bour Ministry last budget session, I
along with my colleagues demanded
amendment of the Payment of Wages
Act in three respects. One is that
the pecuniary limit of the Act should
be raised; secondly, the jurisdic-
tion of the Act should be broadened,
and thirdly, the definition of ‘wage’
must be properly given.

As regards the pecunisry Hmit, we
welcome the raising of it to Rs. 400.
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As regards jurisdiction, only cons-
truction workers have been includ-
ed, but we wanted that this Act
should be extended to cover other
workers also, plantation and mine
workers and also the clerical section
of the working class, As regards the
last, we know that the only remedy
to realise the wages due is to go to
the civil court, and it is impossible
for this clerical staff to psy huge
court fees under the Court Fees Act
and to get justice after a long delay.
At least hundreds of clerks have got
to file their claims for due wages in
the civil court for realisation. There-
fore, in order to obviate that diffi-
culty, we wanted that the provisions
of this Act should be extended at
least to cover the clerical section of
the working class. Now that has not
been done.

As regards definition of ‘wages’, 1
would like to submit that in succes-
sive Acts it has been gradually nar-
rowed down. The Payment of Wages
Act was enacted in 1938 previous to
the Industrial Disputes Act which
was passed in 1947. The provisions
of the Industrial Disputes Act have
been extended to the clerical sec-
tion. When the Payment of Wages
Act was passed, there was no gques-
tion of the inclusion of the clerical
section. Later, H we examine the
definition of ‘wage’ in the Industrial
Disputes Act, we find it was further
extended to cover DA, housing ac-
commodation, supply of light and
water, medical attendance and other
amenities or service or any other
concessional supply of foodgrains ete.
But since 1847, this definition has
been gradually narrowed down. In
1948 when the Employees’ State In-
surance Act was brought into force,
in the definition of ‘wages’ given in
section 2(22), the word ‘bonus’ was
dropped, though in the original Pay-
ment of Wages Act there was a men-
tion of bonus in that definition. In
the Employees’ State Insursnce Act,
it was neither excluded
ner specifically included. The dafini-
tion of ‘wages’ in this Act also did
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not mention whether house allowance,
light and water allowance or medi-
cal allowance would be included or
excluded. It was kept vague.

The definition of ‘wages’ was fur-
ther restricted in the Employees’
Provident Fund Act, under which
DA, house allowance, overtime al-
lowance, medical allowance etc. have

been specifically excluded from sec-
tion 2.

In this Bill, as was in the Payment
of Wages Act in 1936, the definition
of ‘wages' has been narrowed down
and stripped of all other attendant
amenities, in order to serve the in-
terests of the employers.

As regards FExplanation 1I, it has
been incorporated to give ‘further
freedom to the employers to deduct
the wages on the basis of rules to be
framed by the employers. We know
the fate of these rules that are fram-
ed by the employers under the Indus-
trial Employment Standing Order.
They always frame these rules which
are sent to the Government without
the copy being served on the register-
ed unions and these are certified.
And, on the basis of these rules, if the
employers are allowed to deduct the
wages, then, it will be injustice for
the workers who will suffer the most.
This Erplanation s not of much
importance but it is quite detrimental
to the interest of the workers.

It has been pleaded by some of my
hon. friends that the definition of
bonus should be there and much of
the disputes had been raised in the
past and there is a likelihood of dis-
putes being raised in the future on the
definition of bonus. It has not been
defined in any Act so far passed by
Government. That point is also a
moot point which is to be considered
by the hon. Deputy Minister.

Therefore, I beg to submit that
while 1 welcome this because it has
been extended to the building wor-
kers also, and the lmit has been
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extended to Rs. 400, I feel that ame-
nities which are essential are being
excluded by this Bill, The provisions
of this Bill should have been extend-~
ed to the clerical section of the work-
ing class also. ! beg to draw the
attention of this House to these
aspects and say that it should include
the clerical section within the pur-
view of this and include bonus also in
the definition of ‘wages’ without drop-
ping all the amenities.

Shri Osa (Zalawall): Madam
Chairman, 1 welcome the Bill so far
as_it goes and heartily congratulate
the Ministry for the same, Wage is
the most important item in labour
relations. The workmen hire out their
labour so that they may earn some-
thing for themselves and for their
family members. It is not only the
question of the amount of wages but
also the mode and method of pay-
ment that is very important We
know so many cases where industrial
disputes have arisen because of the
difference of opinion or rather dispute
on the question of the mode and man-
ner of payment.

This Bill, to my mind, to a large
extent solves those difficulties. We
should keep in mind that this Bill is
not substantive in character. It is a
sort of procedural law. It lays down
how the wages which are earned by
the workmen shall be recovered. Seo,
while criticising this Bill, I think, we
should keep in mind this aspect of thk
very scheme of the parent Act which
this Bill tries to amend

The main thing which this Bill
wants to amend is the deflnition of
‘wages’. And, I am very happy to
note that it has been rightly amend-
ed so as to include remuneration not
only which is to be paid under ths
terms of employment but also remu-
neration which becomes due because
of settlements or awards or crders of
the court. Till now what happened
was this.

Wages which had to be paid by the
employers only in terms of employ-
ment could be recovered through the
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appropriate authorities by the work-
men. In many cases there were dif-
ferences of opinion or rather disputes
as regards wages. The matter went
up for conciliation and the matter
went up further to Industrial Tribu-
nals. There were awards and these
things could not be recovered through
the appropriate authority till now.
In case &n employer refused to pay
remuneration which becomes due
under such awards or orders of the
Tribunal, the workmen concerned had
to go to Government and apply. That
was the beginning of the trouble and
not the end of the trouble. One might
have hoped that these awards and
orders of court would be the end of
the trouble and they will be com-
plied with and there will be peaceful
relations between the parties. On the
contrary, it has been our experience
that it has been the beginning of the
trouble. When the workers apply to
Government for the enforcement of
the awards, the employers raise so
many points of dispute as regards
interpretation of terms, of agreement
arrived at awards given by the courts.
It was also difficult for Government
to interpret the terms of the award,
complicated as they were some times.
The matter went up to civil courts, the
Supreme Court or High Courts.

) Now, I would refer to clause 3(iii),
which proposes to amend the defini-
Hon. It says:

‘“Wages” means all remunera-
tion (whether by way of salary,
allowances or otherwise) express-
ed in terms of money or capable
of being so expressed which would,
if the terms of employment,
express or implied, were fulfilled,
be payable to a person employ-
ed in respect of his employment
or of work done in such employ-
ment, and includes—

(a) any remuneration payable
under any award or settlement

between the parties or order of a
court;’

This remuneration will alss be
recoverable through the appropriate
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authority., The workers shall not
have to go to Government or an coffi-
cer of QGovernment. The judicial
authorities will immediately proceed
to enforce the order and see that all
these remunerations which are now
payable under these awards and set-
tlements are paid to the workers.

I think this is a véry good step that
the Ministry has taken and I have
nothing but congratulations to the
Ministry for the amendment of this
definition in this respect. 1 am sure
that the hue and cry which is now
being raised and rightiy—I do not
say that it is unjustifiable—against
the non-implementation of awards by
the employers will not be there and
the wind will be taken out of the sail,
and the parties will be at liberty to
approach the appropriate authority
at lcast so far &s the remunera-
tion under the awards are concerned.

13.59 hrs.

(Sarzs C. R. Patrasar RamMan in the
Chazir.}

Another point which has been rais-
ed on the floor of the House is as
regards bonus. I also agree that
something shall have to be done in
respect of the issue of bonus. Today
we have got the positon that the
Supreme Court has laid down a sort
of formula according to which bonus
can be paid to the workers. More or
less in the whole country the Indus-
triml Tribunals and the appropriate
authorities follow this formula and
award the bonus accordingly. I am
glad that it is urged here that we
should proceed to define what |is
bonus or in what circumstances or
under what conditions bonus shaill be
payable to the workers. 1 think this
is however not the proper Bill under
which we can proceed to do it It
will pethaps lead to further compli-
cations.

14 hrs.

To my mind the question of bonus
is linked up with the definition of a
fair wage. Till now we have not on
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our statute-book a definition of fair
wage, It is left to the tribunals to
interpret that word in the Hght of
their sense of social justice which
may vary from person to person. So
long as we have not got that defini-
tion, it will be very difficult to lay
down what and how the bonus will
be paid to workers. We know of go
many industries in which there are
differences in wage structures. Some
industries are paying fairly good
wages; others are not paying even
minimum wages and they are paying
almost starving wages. To lay a defi-
nition or a statutory formula for
bonus which will be applicable alike
to industries which are not paying
even a minimum wage and to indus-
tries which are paying fair wage
would not be equitable. So that, so
long as this question of fair wage is
not ultimately decided and set at rest,
1 do not think we can proceed statu-
torily into the question of bonus.

Ancther question that was raised
was about the payment of bonus, It
was urged that bonus which 33 pay-
able under the terms of employment
will be recoverable. Sub-clause (c¢)
of clause (vi) says—

“any additional remuneration
payable under the terms of em-
ployment (whether called a bonus
or by any other name);”

If I interpret this Bill correctly it
1s covered. Now any bonus which is
awarded by a Tribunal will be reco-
verable like any other wages. It is
covered by sub-clause (a) which
reads—

“(a) any remuneration payable
under any award or settlement
between the parties or order of
a court;”

I think the bonus which will be
pevabie under the awards of indus-
trial tribunals will be covered by thia
sub-clause. If 1 am wrong, the hon.
Minister will correct me. If my inter-
pretation is correct, the doubts raised
by some hon. Members that the bonus
which {3 now awarded should be
included {s set at rest and we should
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be satisfled that now we have got a
forum from which we will be able to
recover all the dues that are legiti-
mately due to the workers from the
employers.

Mr. Chairman: ] welcome the Bill
as far as it goes and I am sure it will
be very helpful to the working classes
in recovering their dues.

Shri L. Achaw Singh (Inner Mani-
pur): Sir, this Bill seeks to amend
the Payment of Wages Act, which was
passed in February 1938. The original
Act provides for regulation and pro-
tection of wages of workers as well
as regulation of deductions from
wages of the employees by the
employers. The measure was enacted
by the then British Government and
i1l was passed under fire of criticism
from the Congress Benches.

Now, twenty years after the passing
of the original Act, the Deputy Minis-
ter of Labour has come forward with
an amending Bill. All labour orga-
nisations, trade unions in India as
well as international labour organi-
sations, have suggested and recom-
mended far-reaching changes on
labour legislation and on the subject
of wages. I am sorry the main defect
of the Act has not been remedied by
this amending Bill. The Bill proposes
to ‘extend the Act to construction in-
dustry. I am of the opinion that this
Bill is halting and haphazard; it is
also incomplete. It deoes not go far in
those directions where the interests
of workers could have been promoted.
It covers only a small part of the
labour population in the country. It
covers only the big industries, the
organised industries, the regulated
factories, mines, railways and planta-
tions. It does not reslly cover, and
really seek to help the interests of
millions of workers in the unregulat-
ed factories, workers in the agricul-
tural sector, workers in commercial
establishments and also workers in
domestic services.

The Act applies only to a small
fraction of the labour population. In
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my humble opinion the Act should
have been made applicable to all
categories of workers, to workers in
all industries and necessary amend-
ments also should have been provided
in this Bill. Sir, there is legislation in
Great Britain called the Truck Acts
which generally deals with deductions
from wages. These Acts are applica-
ble to all classes of industrial workers
There is no reason why this measure
should be restricted to a small class
of workers.

The Royal Commission suggested
that legis'ation regarding the periods
of payment, namely, monthly pay-
ments, fortnightly payments, and
weekly payments, should be applied
to industries like factories, mines,
railways and plantations. They also
proposed that the measure should be
extended to other industries in course
of time. But this Bill has not gone
so far.

Coming to the definition of wages
in clause 3. this Bill seeks to exclude
certain parts of bonus from the defi-
nition of wages I think it is not
desirable. In the original Act, wages
included the whole of bonus, and I
am of the view that bonus always
forms part of the remuneration of the
workers and no artificial difference
between potential and earned wages
should be created. This division
would only benefit the employers and
would deprive the workers of their
due share. After all bonus comes out
of profits Profits do not fall from
the sky. Labour makes its contri-
butions towards the accrual of profits

Bonus is nothing but part of the
wages, earned by the sweat of the
brow of the workers. Therefore,
there shouid be no deduction from
wages.

Moreover in India workers are not
given proper wages, fair wages. They
bhave no adequate living standard and
wages are generally low and inade-
quate in most industries. So in the
interest of the workers, bonus along
with the wages should be paid in cash
and some way must be devised 30
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that bonus may not be deducted at
the time of payment of wages.

1 would now like to come to clause
5 of the Bill. It is an amendment
regarding deductions consequent upon
punishments under service rules. In
case of imposition of such punish-
ments, it is necessary that the
aggrieved person should be allowed
to represent his case. Otherwise, the
employer in many cases may act in
an arbitrary manner. I would like
to suggest an amendment to the
effect that there may be some machi-
nery by which the employer and the
representatives of labour may come
to some agreement to see whether the
penalty imposed is in conformity with
the requirements and also the ru'es
framed by the employer. In that case,
there should be a way for mutual
consultation and agreement on such
vital matters which affect both the
employer and the worker. This is
very important because jt concerns
the service conditions of the workers.
It concerns the withholding of pro-
motions, and increments, suspension of
the workers and so on. There should
be some way effective in which the re-
presentatives of labour can have
and say in the matter. If possible
some agrecment may come after
mutual discussion as to the nature or
manner of penalty which may be
imposed. In this connection, I should
like to say that courts also hcld con-
flicting views. In one case, it was
held that any reduction in pay by
way of pena'ty whether for a short
period or a permanent reduction in
pay was a deduction and illegal under
the Act. That is why 1 would like
to propase an amendment.

» I would like to make a few obser-
vations on fines. They are very irri-
tating to the workers and it is a great
injustice to the workers. We have
some experience of maintaining dis-
cipline without the imposition of fines.
Better relations also might prevail
between labour and the employer.
The practice of deduction by way of
fines should be abolished. There may
be deductions for some services ren-
dered to the workers but not by way
of fines.
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The fund created by the realisation
of fines must be administered by a
joint committee of labour and manage-
ment. In many cases we have found
that the employers have mismanaged
the funds. I am told that in the Rail-
ways these funds are jointly adminis-
tered by representatives of labour and
management. So, there should be
such a committee to administer that
fund in all other industries as well.

In Secticn 8(3) of the Act, there
is some provision that the workers
should be given a chance to explain,
when they are fined. Here too, the
representative of the trade union to
which the aggrieved worker belongs
must be given an opportunity to
represent his case. In many cases,
fines are imposed arbitrarily as a
result of the actions of commissions
or omissions on the part of the super-
visory staff in many workshops and
factories. These fines have resulted
in many cases 1n a great deal of dis-
content on the part of the workers.
In the interest of the workers and of
the industry, the employees should be
given a full opportunity to place their
grievances before the employer, in
respect of any matter involving the
payment of fine.

Lastly, 1 would refer to question
of enforcement and application of this
Act. There is a wide gulf between
the provisions of the labour laws and
their actual implementation. Some of
the labour laws enacted have not
come into force in many parts of India
while others are app'ied only to a
limited extent. In many of the Gov-
ernment undertakings, especially
transport undertakings, workers have
been penalised in many ways but
most of these labour laws do not apply
to them.

In my own territory of Manipur, the
running staff as well as the mechani-
cal staff are fined without any rhyme
or reason, long after the commission
or omission on the part of the work-
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er. We are also getting many cases
of dismissals and suspensions. When
one seeks the protection of the Court
not to dismiss any particular worker,
the Government or the management
would dismiss him. So, in many parts
of India all these labour laws do not
apply and are not given any effect
So, 1 would ask the Minister to look
into the condition of labour in such
territories, especially in Manipur
where there is no legislative assembly
to look after the interests of the work-
ers, where the administrators some-
times act in an arbitrary way and do
not pay any heed to the demands of
the workers.

qfex sTee T e (fgmre) -
F7a AT gEw, A fawr A A,
T v Y TF g §F qararsit § )
xR aZ fis o % 3 o faw Wy Wy &
Txafer wowr o & A dwwa o ¢
 camr A A Ay A EwT W
& A argar § fe wrafaw fafaex
qrEa W A gt s ¥
TS wT £ |

TH < F AV Lo-C AR WK
THEET SEA 13 WX Y § e
# wraw gver @ fr 3@ vehtx T WA
¥ w R wEife GAA w1 3w fowa
& TE oy O &R W oY W R
¥ foawrgr N ag @ wrw T wAT )
AT ATHT HATEHT O 6§ ok
2 —

“Where at any time after an
application has been made under
sub-section (2) of section 1§, the
authority, or where at any time
after an appeal has been filed by
an employed person under sec-
tion 17 the court referred to in
that section, iz satisfied that the
employer or other person res-
ponsible for the payment of
wages under soction 3 is Hkely to
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[dfer arge o Wit )
evade payment of any amount
that may be directed to be paid
under section 15 or section 17,
the suthority or the court, as the
case may be, after giving the
employer or other person an op-
portunity of being heard, direct
the conditional attachment......

“the authority or the court direct
the conditional attachment ot so
much of the property of the emplo-

yer. #@  ww o} fe
agt v ‘4w’ @ W ey
Aw mur § W W B geeww
far wrn wifga

i
A
7
¥

oE ¥ o of, ¥fwa A& mifew v
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Sferr arger w19 ©w ww o AR fin oy
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i & fir groamae wy a1 fiedy arefy WY
forer ot aee Xaw afwa § ure gy
F faar &, 39 w7 ww< w4 s & )
w19 o1 Wur fad oy & fis fow erfy
s nfaw Ay g A @
¥ | A w7 gy QT wifgd «r fe
wgt w1€ *F v quifer guw fe
o SIeT ¥HT (AT &A1 wrgar koY
s gggmizfemr g aw
Jomr Ter gfes WX R, I1 AT
2 AT fe w1 wY ol gaR ey Ay
e ), wne 3 A W g
ak MR ag gwr 2 fr g aw
TG NTILTT G ¥ 2 WX 39 W g
T AR W IW WX HY W F
fT 2| ugEm qATiaw § W R
§ wifgd ot & wew & w7 e
g6 a9 e ft o oot & o e d
wd ®x o g1 wifE w & wifec
dwe Qe q (3) o fear § fae &
fawr & :

“17A.(2). The provisions of the
Code of Civil Procedure, 1908,
relating to sttachment before
judgment under that Code shall,
50 far as may be, apply to any
order for conditional attachment
under sub-section (1).”

*fer wf Nfwd fiv wry gt 9%
‘o’ @ ‘X’ wiff wm¥ AN Iw g
¥ v &Y afady a1 wdewm
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oY o | ware sy fgna s e AW
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E f gO oW & Yo ¥ wraer afwer el

¥ W & Ut w1 w7 ag w0 fw
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a1 7y fegr W v § W< &G W9
Iq & fag gw fAwrat | oI st and
& o ofr @1 w1t v a fiewy w1 0w FA
wdT faw & I A T w0 oAEST
s grgafiad Ok o5 £
&Y 3T & Ay S v & Sw & A
{fwa a8 wA v | ww fas A Y
4% W 97 |
Shri Barman (Cooch Behar-Reserv-
ed—Sch. Castes)—rose.

Mr. Chairman: [ think the hon.
Minister wanted to be called at 14.35
and he wanted 25 minutes for his
reply.

Shri Abid All: Yes.

Mr. Chairman: Then, I think, Shn
Barman can have ten minutes.

Shri Barman: I am just tempted,
8ir, to speak a few words in this con-
nection. 1 generally congratulate the
hon. Minister that he is always alert
to safeguard the interests of workers.
As 1 find, this Bill is a simple Bill
and there was a great necessity for it
In the first place, 1 find from the
Statement of Objects and Reasons that
there was some difficulty crested by
the High Court decisions regarding the
definition of wages. So, when this
Bill is vitally interested in the wages
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of labourers, until that definition was
made clear, confusion remained and
many uncertainties were bound to
remain. Due to that confusion, work-
ers may meet with many harasaments
as regards their just rights. So, when
the definition in the Bill has beemn
made clear, difficulties will disappear.
It is a quite welcome measure, namely,
that this Bill makes the definition of
wages clear. Henceforward there
shall be no confusion about the inter-
pretation of it.

Secondly, there is another thing that
this Bill has incorporated. Formerly,
it was only Ra. 200, as wages, that
was fixed as the limit in the enact-
ment. But, by the lapse of time, the
value of Rs. 200 in those days is
equal, if not more, o Rs. 400 now.
So, according to the estimate of the
Munistry, they have raised that
amount from Rs. 200 to Rs. 400. That
is also a necessary piece of amend-
ment.

Thirdly, there have been included
many other categories of industries
in the definition of establishment.
Many other things have been brought
in there. That is also quite appropri-
ate and very necessary, because, after
we attained Independence, large-
scale developments in the industrial
sector, both 1n the private and public
fields, have taken place and they will
continue to go up gradually. 8o,
unless that also is made clear by
defining the word “establishment’ and

ancluding in it some other categories,

both in the private and the public
sector, much confusion would remain
and the wage-earners in those estab-
lishments might be left in the lurch
as to whether this Act of 18368 applies
in their case or not. So, the amend-
ment in that respect is also a neces-
sary one, and it is right that the
Government have come at the right
moment to amend this Act of 1938

1 want to just emphasise that ulti-
mately it is the workers who produce
the wealth, and all the rest is just a
structure super-imposed upon the
workers' labours. So, I not only com-
mend the action of the Ministry but
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would ask them to be siways on the
alert to safeguard the interests of
workers in all respects.

I support this Bill wholeheartedly.
Shri Abdid Ali: | am happy to find—

Shri Narayanankutty Menon: There
is no quorum, and the hon. Minister
will have to address empty benches.

Mr. Chairman: Yes; the bell may
be rung.

14.85 hrs.
[MR. DrruTy-SPEAKER in the Chair]

Mr. Deputy-Speaker: Now, there
is quorum. The hon. Munister may
continue,

Bhri Abld Ali: 1 was saying that
I was glad o find that everyone who
spoke from every section of the House
has welcomed this measure and there
has been not a word said against any
provisions which have been proposed
to be enacted under this Bill. How-
ever, opportunity has been taken, as
it is usual, by some hon. friends oppo-
site to say things which had nothing
to do with the Bill under discussion.

The hon. friend from Kerala chose
to say that there was chaos and
anarchy. It may be in his mind; it
may be in h's party or group. But
so far as the country is concerned, so
far as the workers are concerned,
they know that much 1s being done
for the good of everyone and for the
good of all the workers.

Shrl Narayanankntty Menon: May
I make one point of Personal expla-
nation? The hon. Minister replies
when some criticism is offered on the
Bill. He refers to anarchy in my own
party. Of course anarchy may be
there and therefore he seems to speak
about it. But we are not interested
about party anarchies.

Shrt Ablda Al: He said anarchy
a~d chaos, I do not know where
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there is anachy or chacs. It was not
known to me at least. It may be
known to him and that might have
influenced him. Why should he make
reference to that? Therefore I do
ask him: “Where is the anarchy”?

Mr. Deputy-Speaker: There should
not be any surprise that there is some
difference of opinion. That is all

Shri Narayanankntty Menon: That
is why we are sitting on this side.

Shri Abid Ali: But not to the
extent of anarchy and chaos. Then,
what he said is, things are serious.
Again, I would like to know in which
section and for what purpose it is
so. Is it because some people have
gone to the High Courts and the
Supreme Court? These courts—indeed
our judiciary—are pililars of demo-
cracy. It is not only the legislature
or the Government aid its administra-
tion that mean democracy. It is judi-
ciary also. Our judiciary has been
very zealously doing its part to give
protection also so far as the liberty
of the citizen is concerned.

Now, the hon. Member there chose
to take objection to some of the judg-
ments of the judiciary which is so
high in our country. I am very sorry
that a person of his education and
from the place where he is sitting
should have made such remarks with
regard to our judiciary. He said on
the one hand that all these enact-
ments concerning labour are useless.

Shri Narayanankutty Menon: Why
should he talk about education?

Shri Abid Al: I did not speak a
word during all those discussions and
now 1 would request the hon. Mem-
ber to hear me. They were irrelevant.
I am relevant, because 1 shgll be
replying to the points that they have
been trying to make out. ‘Though
they were unpalatable things, the hon.
Members know that I had been keep-
ing quiet. So, if they do not want
to hear what 1 say in return, they
should please not make those charges
against us.
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Shri Narayanankutty Menon: I have
not made any charges against the Min-
ister.

Shri Abid All: If they made those
charges, they should be prepared to
heer the replies. 1 am not going to
uccept the charges that the hon. Mem-
bers wanted to make. There was no
occasion for it. The Bill is such an
innocent, decent and acceptable one
that it has been accepted unanimously
by this House. Still, there has been
discussion on the hines that I am refer-
ring to. I do not know why the hon.
Members there, one after the other,
are trying to interrupt.

The hon. Member there said that as
soon as the worker gets Rs. 50 from
the Payment of Wages authority, there
is the Supreme Court and there are
the High Courts and the civil courts
to come and take it away, and so the
workers do not get a pre. How many
cases have gone to the Supreme Court
and the High Courts? Not even one
per cent. He showd try to take a
Little trouble of finding out statistics.
Not even one per cent. of the dec:-
sions of the conciliation authority, of
the industrial court, of the labour
courts, national Tribunal, have gone
to the High Courts and the Supreme
Court. Why is the fuss made about
it? More than 89 per cent. of the
cases 1n which judgment has been
delivered by the authorities that I
have just mentioned have been imple-
mented. It 15 not that only the employ-
ers go to the Supreme Court and High
Court. Workers also have taken re-
course to these measures. If they have
found something which they felt could
be remedied in the Supreme Court or
the High Court, they have gone there.
Simply because a very smasll percent-
age of these parties go to the Supreme
Court or High Court, how can we
amend the Constitution and take away
the authority of the Supreme Court?
We are not going to do that I have
made i1t clear several times and
repeat 1t here that no occasion has
arisen, at least so far as we are con-
cerned, to come before Parliament to
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take away these powers of the High
Court and the Supreme Court.

A suggestion has been made that
these appeals should not go to civil
courts, but to the industrial courts.
Havé hon. Members tried to under-
stand what will be the impljicaticn of
it? How many industrial or labour
courts are there sgituated in each
State? Take the State of his own.

Shri Narayanankutty Menon: We
have got seven.

Shri Abid Ali: I know you have
got 7; 1t is not necessary for you to
tell me. Every district and sub-divi-
sion has got a civil court or judicial
magistrate. If these appeals go to the
Judicial magistrates or civil courts,
they are situated very near to the
place where the worker resides. If
we take away the jurisdiction of these
courts, then i1t will be necessary for
the workers to go to labour courts or
industnial courts which are situated
not at a very convenlent place so far
as the workers' residences are con-
cerned, because the number of such
courts 15 small. There can be no ob-
Jection that these cases should not go
to the industrial courts or labour
courts. The reason is that it 18 in the
interests of the workers themselves
that justice should be available to
them very near to their residence or
place of working.

The difficulty is that the hon. Mem-
bers from Kerala and Kanpur limit
all that they say based on the experi-
ence that the hon. Member froxn
Kerala has obtained in Cochin or the
hon. Member from Kanpur has obtain-
ed from the working of the Muir
Mills and Lal-Imli. They confine
themselves to those areas. Proceed
further; your country is big; it hss
got millions of workers. You speak
about what happened about 6,000
workers always. What about those
lakhs of workers who have gone on
strike without any reason, simply for
party purposes, 30 that scmebody may
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be elected to Parliament. . . . (Inter-
ruptions.)

Shri 8. M. Banerji: He is making
same personal remarks.

Mr. Deputy-Speaker: If the hon.
Minister says that some hon. Members
who have spoken have limited their
vision to their area, there is no harm.
We should listen to him. I would also
request the hon. Deputy Minister to
turn a little to the left and speak.

S8hri Abid Ali: Whichever side I
look, I see you and nobody else.

Mr. Deputy-Speaker: He speaks
pointing to them; that is were the
trouble arises.

Shri Abid Alf: A reference was
made to some judgment in 1952, Per-
haps it was concerning the bank
award, but the hon. Member should
remember. ... (Interruption.)

Mr. Deputy-Speaker: If there s
something that the hon. Member must
answer, I will give him an opportunity
of explaining himself, but why should
the interruption go on?

Shri Narayanankatty Menon: If that
is done, we will be satisfled.

8hri 8. M. Banerfl: The hon. De-
puty Manister mentioned about
Kanpur. I said that 6,000 workers in
the Muir Mills and Lal-Imli have not
been paid their wages for one month.
1 wanted an answer.

Mr. Depaty-Speaker: The com-
plaint is that the hon. Member always
mentions those 6,000 workers and
does not take into account lakhs of
workers that are there working in the
whole of the country. That was the
complaint and that is how he has put
it. Whether it is right or wrong may
be a different matter.

Bhri Abld AH: ! was saying, lakhs
of workers went on strike without
any rthyme or reason simply to benefit
a particular individusl in his elec-

11 DECEMBYR 1957

(Amendment) Bill 4768

Shri 8. M. Banerji: I have sacrified
my job for them. Have a bye-elec-
tion if you want.

Mr. Deputy-Speaker: Why should
the Deputy Minister himself invite
some trouble?

Shri Abid Ali: I am not inviting
trouble. I am thankful to you for the
suggestion, but I am making a state-
ment of fact. It is a fact; it happened.
Wrong adviceg are given to the work-
ers and a large number of workers go
on strike. What about their children?

If these enaciments are not for the
benefit of the workers, why should
hon. Members themselves take the
trouble of bringing forward non-offi-
cial Bills? My feeling is that the
enactments which we have put on the
statute-book have helped the work-
ers immensely. The workers are

aware of it and they are benefited by
it.

One hon. Member has said that no
mention has been made in this Bill
about retrenchment relief, etc. It is
a pity that my friend who claims to
be working in the labour field does
not even know this much that this has
been taken care of very well by the
Industrial Disputes Act and the pro-
visions are sufficiently clear, so far
as this particular matter is concerned.

Mention has been made about the
dismissal of a particular worker in
the U.P. State Transport 1 do not
think any worker has been dismissed
simply because he claimed payment
of wages under this Act. If it is se,
I would request the hon. Member who
has made the reference kindly to give
me details and we shall certainly take
it up with all earnestness.

Shrimati Parvathi Krishnan: If
you do not believe it, what is the
point in passing on information?

Shri AbAa Al: A suggestion, was
made that this Act should be made to
cover bus services, mines and planta-
tions. I may submit for the - hon.
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[Shri Abid Ali}
Member's information that these
industries are already covered.

With regard to insurance, I may tell
the hon. Lady Member, yes; 1t was
our policy so far not to give authority
to employers to make deductions from
workers’ wages for the insurance
premia, because we knew that as a
matter of fact quite a few unscrupul-
ous msurance workers duped the
workers by collecting 1nsurance pre-
mua and then the insurance policles
were forfeited. Mushroom tnsurance
companies also were started There-
fore, we did not want to encourage
them. But now, as I have explamed
yesterday, as the Insurance Corpora-
tion 1s working on good lines and has
been appointed by an enactment of
Parliament, 1 have myself suggested
that workers should have the power
to authorise the employeis to collect
insurance premia and pay to insur-
ance companies. I do not know what
was the objection about that Of
course, so far as the implementation
is concerned, 1t is left entirely to the
choice af the workers. They are per-
mitted now under the Act to autho-
nse, but f they do not want to autho-
nse, then we do not wan. to compel
them. If they want to authorise, we
will encourage them.

Shri K N. Pandey made a reference
to the fact that we hmit this Act to
wage-earners upto Rs 400 and the
Industrial Disputes Act covers work-
ers who draw upto Rs 500 and there
will be difficulty. I may submit that
the awards under the Industr.al Dis-
putes Act are to be implemented
according to the provisions mentioned
in that Act. Therefore, there is no
disabihity so far as the workers who
may be benefited by the industrial
disputes award in getting their wages
and the amount due to them jin the
award, because the limit of Rs. 400
under this Act 15 not raised to Rs. 300.
About the other suggestion regarding
appeals, 1 am inclined to accept that
provided another amendment, which
f have submutted, which is consequen-
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tial on that, is allowed by you and is
accepted by the House.

Shri Bharucha has made two sug-
gestions. One was with regard to
interim Injunctions. That 18 quite
reasonable and I am giving an amend-
ment, as suggested by him.

But, with regard to the shop assist-
ants, the position 1s that this Act has
to be adminustered by the State Gov-
ernments and there should be an ela-
borate machinery for the administra-
tion of the Act. So, we can provide
in the Act only those which the State
Governmcents are agreeable to admin-
1ster, With regard to shop assistants,
as the hon Members know, there is
a separate enactment in the States.
Then, we have also drafted a model
Act for this purpose and sent 1t to the
State Government In such of these
States which will accept this formula,
automatically the Payment of Wages
Act a so will become applicable to the
shop assistants

My friend from Punjab, Shri Bhar-
gava, made a very good suggestion
and I am thankful to him for that It
1s for the msertion of the word “may”
before the word "direct” on page 5.
I will accept the amendment accord-
ngly

With regard to the other workers,
as I have already submitted, the State
Governments have to admunister this
law and it is enturely left to them.
We do not want to do things which
they will not be able to administer.

Much has been said here about
bonus. I do not know what the hon.
Members meant by it. This Act does
not specify what the workers should
get or should not get. The scope of
this Act is that workers should be
enabled to go before an authority
under the Act to claim the amount
which otherwise they were entitled
to and the employer iz not paying.
That is the scope of this Act. A for-
mu'a defining “bonus” cannot be put
in this Act. An attempt has bean
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made even in the Indian Labour Con-
ference to find out some acceptable
formula as to what is bonus. In spite
of the best brains in the labour field
having made an attempt to find a for-
mula, they have not yet succeeded.

80, hon. Members do not expect me
té give another handle to them for
going outside and agitating: look here,
government of the Congress has cur-
tailed the rights and taken away what
you are entitled to. What has hap-
pened in Ahmedabad? A formula has
been found out. Workers were happy.
In Bombay also it was the same. But
the parties which are not happy and
which want the workers not to be
happy, created trouble. What has hap-
pened in Jamshedpur? The same
thing. A formula has been evolved
and it has been successfully imple-
mented. But that has given them
some handle to create trouble.

The Payment of Wages Act is
something different from what the
hon. Members have in mind. So far
as the Government is concerned, so
far as the Indian Labour Conference
is concerned, so far as the Standing
Committee is concerned, they are
working at it to find out some for-
mula, acceptabje to everyone, not for
creating trouble but for industrial
peace in the country. That attempt
is being continued.

One more attempt has been made in
this direction. We propose to refer
this quesation of the bonus to the Sugar
Wage Board, which we propcse to
appoint in the near future

Shri Narayanaskatty Menon: The
cement.

Shri Abid All: One of the terms of
reference will be: on what basis bonus
can be fixed? That is one concrete
attempt which we have made in this
direction. They will consider the
bonug to be paid to the workers keep-
ing in mind bonus formuia fixed by
settlement or by award or decision by
the industris]l court or the national
industrial txibupal
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Hon. Members should not go away
with the impression that because
bonus has not been mentioned, o the
workers will not get it. No. If bonus
is due because of the decision or the
award of the industrial court or the
national industrial tribunal, it will be
covered by the Industrial Disputes
Act, and if an employer chooses not
to pay that, then action can be taken
against such employer and he is liable
to pay heavy fines according to the
provisions already contained in the
Act that I have mentioned. There-
fore, the hon. Members should not be
in doubt that any injustice has been
done to the workers or that workers
have not got any other proiection, ac-
cording the present legislation, so far
as that particular claim of theirs is
concerned.

As I have mentioned, this Act is ad-
ministered by the States and the
amendments, which we have proposed,
are proposed after consulation, not
only with the State Governments, but
also with the labour representalives
and the employers as well, and accord-
ing to the decision that has been reach-
ed after consulation with these inter-
ests. So, I am sure that the amending
Bill which has been brought forward
will be accepted by the House unani-
mously.

Shri Narayanankutty Menon: The
hon. Deputy Minister referred to
quotation 1 have made about a deci-
sion of the Supreme Court. He said

"that it is the Bank Award. It is not

the Bank Award. It is from the case
State of Madras vs. Sarathy.

Shrimati Parvathi Krishnan rose.—

Mr. Depuiy-Speaker: The lady
member had a'ready had enough say.

Now the question is:

*“That the Bill further to amend
the Payment of Wages Act, 1838,
be taken into consideration™.

The motion was adopted.
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Clause 33— (Amendment of section 1)

Shri Narayanmankutty Menon:
want to move amendment No. 13.

Mr. Deputy-Speaker: It is the same
&5 amendment No. 1. Who has given
notice of amendment No. 17

Shri Narayanankutty Menom: Shri
K. N. Pandey.

Mr. Deputy-Speaker: Since Mr.
Pandey is not moving his amend-
ment, this amendment can be moved.

Shri Narayanankutty Menon: I beg
to move:

Page 1, line 12—
Jor “four hundred rupees” sub-
stitute “five hundred rupees”
It can be seen from the reply of the
hon. Minister that he was not at all
giving any attention to what was
mentioned from this side. Regarding
this particular instance of Rs. 400 and
Rs. 500, when we asked the hon. Min-
ister a question why there was this
difference of Rs. 100, we were prepar-
ed for an answer: why, we have
introduced Rs. 500 last year when the
Industrial Disputes (Miscellaneous
Provisions) Amendment Act was
introduced? Then Rs. 500 was found
to be the limit by which a workman
was defined in the Industrial Disputes
Act. Now all those who are getting
Rs. 500 in the industries are defined
as workmen under the Industrial Dis-
putes (Miscellaneous Provisions)
Amendment Act. Now the Govern-
ment have come out with an amend-
ment to the Payment of Wages Act.
Then what is the objection for Gov-
ernment to include those workmen
who are getting upto Rs. 508, to get
the benefits of the Payments of Wages
Act.

When there was criticism from this
side, we were told that we view
things from the point of view of a
small village or a amall district. Un-
forfunately, in the Arst reading we
could not reply to all those points
raised by the hon. Minister. Now,
under one Act Government says that
Rs. 500 shall be the limit for & work-
man. Next day they come forward
and say Rs, 400 shall be the limit
undler the Payment of Wages Act
Thare should be some sort of standar-

disation in this mstter. Otherwise,
there will be some serious objection
to include workmen who are getiing
Rs. 500. When they have mentioned
Rs. 400 in one Act and Re. 500 in
another Act, there should be some
sort of explanation as to the justifica-
tion for this discrimination. Why
should they exclude the category of
workmen who are getting Rs. 400 and
above?

15 hrs.

Therefore, even though the opposi-
tion on this side has not gotabroad
view, of things on an All India basis,
Government should have a broad
view throughout India and also of the
working classes and they should not
make discrimination without sufficient
reason. While the Industrial Disputes
Act is applicable to all industries
and establhishments, because of certain
imaginary objection from the State
Government, Government says that
it cannot be made applicable to all
establishments. Government is not
prepared for that. All right. While
the Government makes this applicable
to a particular industry, let this be
made applicable to all the workmen
1n that 1ndustry. Now, the result
will be, a portion of the workmen in
a particular mdustry in  which the
Payment of Wages Act will be applic-
able will be denied the benefit of the
provisions of the Payment of Wages
Act. All workmen getting above
Rs. 400 and below Rs. 500, if the
employer refuses to pay them the
wages, they will absolutely have no
remedy. If the employer refuses to
pay, persons getting more than Rs. 400
will have to have recourse to the
Industrial Disputes Act. To have
recourse to the Industrial Disputes
Act for a section of the workmen for
the unpaid wages, will take a long
time.

The hon. Minister said that we were
speaking with the experience of vil-
lages and towns. Now, we made &
suggestion that this collecting
masachinery may be the Industrial
courts. What is the position? In every
State, the District Collector iz res-
ponsible. The District Collsctor sits
in a State. Once a petition is smnt to
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him, the position is this. The Col-
lector, on the one side, has got exe-~
cutive responsibilities. In many
States, the District Collector has got
semi-judicial functions also. After
all these things are over, once in
six months, he posts the petition. He
takes 2 or 8 years to dispose of. The
Industrial courts are there. Even
though it may be a bit difficult
to travel more, the Industrial
court is better able to understand
the position of the workers and
give a decigion, There will be no
justification in excluding persons get-
ting more than Rs. 400 and less than
Rs. 500 and leaving them without a
remedy.

Therefore, without referring to any
sort of political malice, which is quite
unwarranted—because such an in-
nocuous Bill was there and we
unconditionally supported the Bill,
we made only certain suggestions to
make certain mprovements—it is
quite unwarranted for the hon. Minis-
ter to call names and provoke cer-
tain political animosities. Without
any sort of rancour, without agreeing
with us that we all stand for indus-
trial peace, let these suggestions
which are not political in character,
which are not put in any party
politics spirit, be accepted because
there is no other reason why it should
not be accepted.

Shri Abid Al: It is said Rs. 400.
Somewhere, the limit is fixed Hon.
Member said, why not Rs. 500 or
Rs. 600 or Rs. 700. This Act is very
much inter-related with the Emp-
loyees State Insurance Act. These
have to be taken we have fixed the
limit of Rs. 400, Because of that,
limit of Rs. 440. That is the reason.
Not that those who draw wages over
Rs. 400 are pust now cared for, They
also have other remedies. These
are available to them as to others.

With regard to the civil court and.

the industrial court, what I have sug-
gested in this. It the hon. Member
review for a moment the situation of
these courts, the places where they
are situated, they will agree with me
100 per cent. that the suggestions
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should not be accepted to take away
the powers of the civil courts which
has been mentioned in the Act.

About the other things, I am the
last man to enter into such discus-
sions. But, very unfortunately,
while discussing even this innocent
and welcome Bill, I would request
the hon. Member to read his speech
at night. Perhaps, he does not
remember what he has spoken in the
morning. After he reads, if he tells
me that what I have szaid was not in
reply to what he has said, if he is
convinced that I have gone beyond
that, then, of course, I will say, I am
sorry. I know that there won’t be
any occasion for me to say that

Shri Narayanankutty Menon: The
reading should be done by you

Mr. Deguty-Speaker: Order, order.

I shall now put amendment No. 13
to the vote of the House.

The question is:

Page 1, line 12—

for “four hundred rupees” substi-
tute—

‘“five hundred rupees”

The motton was negatived.

Mr. Deputy-Speaker: The question
is:

‘“That clause 2 stand part of the

Bil”
The motion was adopted.

Clause 2 was added to the Bill,

Clause 3— (Amendment of section 2)
Shri Ghosal: I beg to move:

Page 2,—

after line 9, add:

‘(h) “industry”™ means any busi-
ness, trade undertaking which
includes mercantile firms and
organisations.’

Page 2, line 36,—
(1) for “(1)" substitute “(f)"”; and

(i) after “bonus” insert “if dec-
lared”
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Shri Narayanankutty Menon: I
beg to move:
(i) Page 1—
for lines 16 and 17, substitute:

‘(i) ‘““factory” means a factory
as defined in clause (m) of sec-
tion 2 of the Factories Act, 1948;
Mines as defined in Mines Act,
1952, Plantations as defilned in
Plantation Labour Act, 1951; and
workers in the Motor Transport'.

(ii) Page 1, lmne 17—
add at the end:

“and includes any establish-
ment as defined by the Industrial
Dispute Act, 1947,

(1i) Page 3—

omit lines 6 to 8. »
(iv) Page 3—

omit lines 9 and 10.
(v) Page 3—

omit lines 11 to 18

(vi) Page 3—

omit lines 14 to 16.

Shrimatt Parvathl Krishnan: I beg
to move:

Page 1—
after line 18, add:

“(1) for item (a), the following
shall be substituted, namely: —

“(a) tramway or any motor
transport service including
buses and lorries both in
public and private sectors”

Mr. Deputy-Speaker: These amend-
ments are before the House.

Shrt Narayanankufty Menom: Sir,
the main point of these amendments
is a bit related to the other amend-
ment. The hon. Minister, while
speaking, indicated that the State
Governments were consulted. It
maey be very difficult for the State
Governments to administer this Act
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if certain other industries are also
included in the Payment of Wages
Act. That is exactly why I suggested
that the States could afford to settle
disputes. When the workman has
disputes about wages, and the matter
is referred to an industrial tribunal
and the tribunal gives an order or
award in which the wages are defined
or other amenities are defined, if all
the establishments are not included,
I might ask from the hon. Minister,
what is the remedy left for the work-
men to collect these wages. If the
Payment of Wages Act iz made appli-
cable, that creates a summary
remedy for the workmen, a relatively
easier remedy than going to a civil
court. In an estabichment in which
the Payment of Wages Act is not
applicable, the only remedy for a
workman to collect the waves if the
employer refuses' to pay the wages,
is to go to a civil court Everybody
knows, but the hon Minister does not
know what is the difficujty to a work-
man in going before a civii court.
He will have to pay the court fee
All the formalities and paraphernalia
of a civil suit are there It will be
decided after years The workmen
will have to wait till a decision. For
the recovery of wages, perhaps a
summary remedy is justified In the
casc of collection of wages. why not
this be made applicable to all indus-
tries so that the definition of factory
is taken away and establishment sub-
stituted?

Even if it is a question of princi-
ple, when the Government has decid-
ed to define estabhshpent in the
Industrial Disputes Act to cover all
sorts of establishments, certainly, all
the benefits that asccrue from the
Industrial Di<putes Act, which termi-
nate In  an award, there should be
a further remedy of collection
for example I pointed out the difficulty
of the workmen. What is the use of
disposing of so many awards. First
of all it is very troublesome. Other-
wise, we have given remedies.
The Government have the Journs-
lists Wage Board. The hon. Minis-
ter was saying, we do not ex-
perfence any difficulty with the
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Bupreme Court. But, if the hon.
Deputy Minister will ask the Labour
Minister what the trouble was, with
regard to the coal industry when the
Supreme Court granted stay for giv-
ing award, he will say how the
Labour Minister went there and had
the matter settled. To avoid this
trouble, once an award is pasced by a
tribunal, immediately for the imple-
mentation of the award should be
there. The machinery of the Indus-
trial Disputes Act may be there. But,
in the case of the recurring right to
get these wages, what will the other
workmen do? For example, in the
Transport industry, it has not been
possible to apply.

Therefore, if the State Governments
feel that it will be very difficult to
administer the Act, a proper adminis-
trative machinery will have to be
found out so that the workmen could
collect the wages To the Industrial
court, all industrial disputes from all
industries are referred. Similarly,
decicions on industrial disputes should
be implemented by the:e industrial
courts. There will be absolutely no
trouble at all. The workmen will be
prepared. It is far better not to
have a remedy at all than 10 go to a
civil court, wait for three years. It
will be easier to travel 4 or 5 mules,
go to the industrial courts and get
this done. Therefore, even if it is
difficult at this stage, Government
should decide that the Payment of
Wages Act should b~ made applicable.
He reminded us that the Payment of
Wages Act is only a procedural Act.
We did not say that it 1s a substan-
tive Act. When I spoke in the first
reading, I made it clear that the
Payment of Wages Act does not give
any substantive defilnition or confer
any right upon the workers. It is
only to enable the workers to get
their rights redressed from the emp-
loyers that the Payment of Wages Act
is there. So, there is no question
of conferring any rights here. Here,
it is only a question of Government
deciding that the remedy to get those
rights implemented should be given
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by this Act. I hope Government will
consider this position and will make
this Act applicable to as many indus-
tries as possible.

Shri Ghosal: I have moved my
amendment in order to extent the
provisions of the Payment of Wages
Act to all the workers who are cov-
ered by the Industrial Disputes Act,
especially, the middle class employees
of the big cities. They have got only
two remedies open to them. One is
to go to a tribunal; and a reference
can be made to a tribunal only by
Government and not at the initiative
of the workers. The other is that
they can go to a civil court. This
would mean that for realising a sum
of Rs. 200 they shall have to spend
Rs. 50 or more even in the initial
stages. I know of one case at least
where in order to realise Rs. 200, the
man had to spend Rs. 415-8-0.

So. in order to avoid this difficulty
at least in the case of the middle
class employvees in the big cities like
Calcutta, Bombay etc. where they
are hard hit at the present moment,
I have brought forward this amend.
ment, and I would request the Minis-
ter to include the middie class emp-
loyees also within the scope of this
Act.

Shrimatl Parvathi Krishnan: I have
already referred to my amendment
when 1 spoke in the first reading.
When amending this Act and trying
to include a larger number of work-
ers by extending the provisions of
the Act to workers of other establish-
ments al<o, I would request the
Deputy Minister to accept my amend-
ment which seeks to extend the pro-
visions of the Act so as to apply them
also to those workers who are work-
ing today in transport services other
than tramway and motor. As far
as motor omnibus and tramway are
concerned, they are already there in
the old Act. Just as the provision
with regard to the workers in the
inland water transport is being
amended to bring it up-to-date, like-
wise, with the increased road trans-
port in regard to lorries which are
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now used to transport food, to trans.
port developmental goods, and td>
transport various other commodities,
it is very necessary that this large
number of warkers, that is growing,
should also have the benefits of this
Act, and they should be included
within this Act

So, it is & very simple amendment,
and at the same time a very import-
ant and far-reaching one. 1 am sure
the Deputy Minister who seems to be
so interested and devoted to taking
a much broader and a much wider
point of view will have no objection
to accepting this amendment in his
broad-minded and wide vwview of
things. ’

Shri Abid All: I not only Wake a
broader view but also act accordingly.
The Payment of Wages Act already
enables Government to extend the
provisions thereof to mines, planta-
tions, tramway or motor omnibus ser-
vices. The Central Government have
extended the Act to mines. The State
Governments of Assam, West Bengal.
Madras, Kerala, Bihar, Mysore, Punjab
and Tripura have applied the Act to
plantations. The Governments of
Assam, Bihar, West Bengal, Madras,
Delhi, Andhra, Mysore, Tripura and
Punjab have extended the Act to
motor omnibus services. The Govern-
ment of Punjab have also extended it
to governmental transport and private
transport services. Delhi has extended
the Act to motor goods transport ser-
vices, and Orissa to motor vehicles
plying under stage carriage permits
and public carriers. There is, there-
fore, no necessity for accepting these
amrndments. The Act is already ap-
plicable and has been made applicable,
as hon. Members will be convinced
from the list which I have just read
out.

As regards the question of civil
court, tribunal etc., the hon. Member
has made a mention about that. It is
not a question of four or five miles. In
same instances, it is a question of one
hundred or two hundred miles, and it
is & question of the workers walking
all that distance to seek redress, if the
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jurisdiction of the civil court is with-
drawn. Therefore, I insist on not ac-
cepting these amendments.

Shri Narayanankutty Menom: That
was not the point. What is the remedy
then for & worker who has to get
Rs. 400 or Rs. 5007

Shri Abid ANM:
replied to it.

Mr. Deputy-Speaker: Does any hon.
Member want that his amendment
should be put to vote separately?

I have already

Shri Narayanankutty Memon: You
can put ail of them together, hecause
the Minister iz so broad-minded.

Mr. Deputy-Speaker: 1 shall now put
amendments No. 3, 5, 14, 15, 18, 17, 18,
19 and 25 to the vote of the House.

The question is:

Page 2—
after line 9, add:

‘¢h) “Industry” meens any
business, trade, undertaking

which includes mercantile firms
and organisations.’

The motion was negatived.
Mr. Deputy-Speaker: The question
is:
Page 2, line 36—
(i)} for “(1)” substitute “(£)"; and

(ii) after “bonus” insert “if dec-
lared”

The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 1—
for lines 18 and 17, substitute:
‘(i) ‘‘Iactory” means a factory
as defined in clause (m) of sec~
tion 2 of the Factories Act, 1048;
Mines as defined in Mines Act,
1032; Plantations as defined in
Plantation Labour Act, 1951; and
workers in the Motor Transport’.

The motion was nepatived.
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Mry. Deputy-Speaker: The question
ho

Page 1, line 17—
add at the end—

‘and includes any establish-
ment as defined by the Industrial
Dispute Act, 1947,

The motion was negatived.
Mr. Deputy-Speakey: The question
is:

P“e 30_
omit lines 6 to 8.
The motion waz negatived.

Mr. Deputy-Speaker: The question
is:

Page 3,—

omit lines 8 and 10.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

Page 3,—

omit lines 1! to 13.

The motion was negatived.
Mr. Deputy-Speaker: The question
is:

Page 3,—

omit lines i4 to 16.

The wmotion was negatived.
Mr. Deputy-Speaker: The question
is:

Page 1—

after line 18, add:

“(1) for item (a) the following
shall be substituted, namely:—
“{a) tramway or any motor
transport service inciuding
buses and lorries both in
public and private sectors.”’

The wmotion was negatived.

Mr. Deputy-Speaker: The question
is:

“That Clause 3 stand part of the

Bin"’

The motion was adopted.

Cianse 3 wat added o the Bill
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Clause 4 was added to the Bill
Clause B—(Amendment of section 7)

Pandit Thakur Das Bhargava: I have
got an amendment. It has not yet
been cyclostyled. 1 suggested it when
I spoke earlier, and the Minister was
pleased to accept it. It runs thus:

Page 5, line 14. ..

Mr. Deputy-Speaker: That is to
clause 8. Now, we are on clause §.

Shri Narayanankutty Menon: 1 beg
to move:

(i) Page 3}—
after line 40, add:

“Provided that any deduction
from the wages shall be consider-
ed as deduction from wages under
this Act, if such deduction has
been made without giving reason-
able opportunity to show  cause
against such deduction, and ex-
ceeds half of the wages.”

(ii) Page 4, line 20—
add at the end:

“or contributions .j0o Mutual
Benefit Schemes approved by the
State Governments.”

Shri L. Achaw Singh: I beg to move:
Page 3—
for lines 35 to 40, substitute:

“shall not be deemed to be a de-
duction from wages in any case
where the rules framed by the
employer and agreed to by the
repregentative union of the em-
ployees or the elected representa-
tives of the employees in the ab-
sence of a union, for the imposi-
tion of any such penalty are in
conformity with the requirements,
if any, which may be specified in
this behalf, by the State Govern-
ment by notification in the officlal
guzette.”.

The rules framed by the employers
may be prejudicisl to the interests of
the workers, and these rules would
concern promotion, withholding of
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promotions, withholding of increments,
demotion, and suspension. So, they
ahould be scrutinished by the repre-
sentatives of the trade unions, end
they should also agree to the rules
f#ramed by the employer before those
rules are enforced.

Shri Abld Alf: Under the service
rules, action will be taken, and cer-
tainly, the workers will be given an
opportunity to expigain. The standing
orders are there. If the standing
orders are not acceptable to  the
workers, then as we have already
amended the Industrial Disputes Act,
the union or the workers can go to a
labour court and have the decision of
the court for amending the standing
orders. So, it is not necessary to find
8 place for this amendment here.

Mr. Deputy-Speaker: 1 shall now
put amendments Nos. 20, 21 and 28 to

vote:

The question is:

Page 3—
after line 40, add:

‘“Provided that any deduction
from the wages shall be consider-
ed as deduction from wages under
this Act, if such deduction has
been made without giving reasop-
able opportunity to show cause
against such deduction, and ex-
ceads half of the wages.”

The motion was negatived

is:

Page 4, line 20,—

add at the end—

“or cuutributions to  Mutual
Benefit Schemes approved by the
Btate Governments.”

The motion was negatived
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i'lr. Deputy-Speaker: The guestion

Page 3,—
for lines 358 to 40, substitute:

“shall not be deemed to be
a deduction from wafges in any
case where the rules framed by
the employer and agreed to by the
representative union of the em-
polyees or the elected representa-
tives of the employees in the
absence of a union for the imposi-
tion of any such penalty are in
conformity with the requirements,
if any, which may be specified in
behalf, by the State government
by notification in the official
gazette.”

The motion was negatived.
Mr. Deputy-Speaker: The question
i8:
*That clause 5 stand part of the
Bill",
The motion was adopted.

Clause 5 wos added to the Bill
Clause 8 was added to the Bill.

Clause T-w{Amendment of section 17)
Amendment made:

Page 4,—
after line 38, odd:

‘{c) for clause (b), the following
clause shall be substituted, namely'—

“(b) by an employed person or °
any official of a registered trade
union authorised in writing to act
on his behalf, if the total amount
of wages claimed to have bheen
withheld from the emplaoyed
person or from the unpaid group
to which the emploféd person
belonged exceeds fifty rupees, or” '

—{Shri AMA Al
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Mr. Deputy-Speaker: The question
is:

“That clause 7, as amended,
stand part of the Bill".

The motion was adopted.

Clause 7, as amended, was added
to the Bill,

Cilause 8— (Inszertion of a new
section 17A)

Shri Abid Al: 1 beg to move:
Page 8, lines 7 and 8,—

for “by an employed person
under section ) i A substitute
“under section 17 by an employed
person or any official of a8 regis-
tered trade union authorised in
writing to act on his behalf’”.

Pandit Thakur Das Bhargava: |
beg to move:

Page 35, line 14—

for “direct” substitute ‘‘may
direct”.

Mr. Depaty-Speaker: Is this amend-
ment acceptable to Government?

Shri Abld Al: Yes

Pandit Thakur Das Bhargava: |
may just explain this amendment If
bon. Members lock into the proposed
section, they will find that after the
words “the authority or the court”
etc. there is no word as ‘shall’ or
‘may’ before the word ‘direct'.
Usually, we find that the word used is
cither ‘shall’ or ‘may’. Here there is
no hiatus between ‘court’ and ‘direct’.
So unless the word ‘may’ is there,
there is bound to be very great diffi-
cuity in sctuml working, becsuse then
the court is bound to order condition-
al attachment of the property of the
employer, whenreas according to the
provisions of clause 8(2), the provi-
sions of law relating to attachment
before judgment are made applicable.
According to those provisions, the
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first thing that the court should do is
to ask the person against whom such
attachment is directed to deposit the
money in vourt. The second thing is
to get surety. Only if either is not
possible that the court should direct
conditional attachment. So if the
word ‘may’ is not here, the court may
be bound to issue a conditional order
of attachment, which 1= not a proper
thing. And we do not know what
conditional attachment means. As I
see it, conditional attachment means
that there should be this attachment
only if he does not deposit the money
in court or does not give surety. So
unless the word ‘may’ is there, the
court's powers will not be defined and
the employer will ind himself in un-
necessary difficulty, because in spite
of the fact that he may be prepared
to pay the money in court or he may
be prepared to give surety, there may
be conditional attachment order
issued by the court.

In order to avoid this contingency
and to make the meaning absolutely
clear, to make up for the omission or
gap. 1 have moved this amendment.

Shri Abid Ali: I have also to move
another amendment. This has been
drafted according to the suggestion
made by Shri Naushir Bharucha.

1 beg to move:
Page 5, lines 12 to 14—

for “after giving the employer
or other person an opportunity of
being heard. direct the conditional
attachment” substitute “except in
cases where the authority or
Court is of opinion that the ends
of justice would be defeated by
the delay, after giving the em-
ployer or other person an oppor-
tunity of being heard, may direct
the attachment™.

(ii) Page 5, line 20,—
omit “conditional”.

Mr. Deputy-Speaker: All these
amendments are before the house.
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In view of amendment No. 32 need
I put Pandit Thakur Das Bhargava's
amendment No. 31 to vote?

Fandit Thakur Das Bhargava: My
amendment will become redundant
if the Government amendment is
accepted.

Mr. Deputy-Spesker:
ment No. 81 is barred.

So amend-

1 shall now put amendments Nos. 30,
32 and 33 to vote.

The question is:

Page 35, lines 7 and 8,—

for “by an employed person under
section 17" substitute—

‘“under section 17 by an em-
ployed person or any official of a
registered trade union authorised
in writing to act on his behalf"”

The motion was adopted.

Mr. Deputy-Speaker: The question
is:

Page 5, lines 12 to 14,—

for “after giving the employer
or other person an opportunity of
being heard, direct the conditional
attachment” substifute—

“except in cases where the autho-
rity or Court is of opinion that
the ends of justice would be de-
teated by delay, after giving
the employer or other person an
opportunity of being heard, may
direct the attachment”.

The motion was adopted.

hldr. Deputy-Speaker: The question

Page 5, line 20—
omit “Conditional”.
The motion was adopted.
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Mr. Deputy.-Speaker:
The question is:

“That clause 8, as amended,
stand part of the Bill".

The motion was adopted.

Clouse 8, os omended, wa: added
to the Bill,

Clause 1, the Enacting Formulz and
the Title were added to the Bill

Shri Abid All: I beg to move:

*“That the Bill, as amended, be
passed”.

Mr. Depaty -Speaker:
moved:

Motion

“That the Bill, as amended, be
passed”

Shri Narayanankntty Menon: What-
ever has to be said on the Bill has
been said and I would not have risen
but for clearing up a misunderstand-
ing raised by the hon. Minister re-
garding the debate.

When we were putting our view-
pomts regarding the various provi-
sions of the Bill, the hon Minister
misunderstood us. He  understood
that we were criticising the Govern-
ment for anything contained in the
Act I was only suggesting then that
various difficulties were created
because of interference by the High
Courts and the Supreme Court with
the decisions of industrial tribunals
and various authorities constituted
under these Acts. If the Government
also consider that a serious difficulty
has been created by means of this
interference, certainly that will have
to be removed by amending the Cons-
titution,

The hon. Minister took this oceasion
to pay a compliment to the sdminis-
tration of justice by the High Courts
and the Supreme Cowt By that
might appear that we were

I
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the administration of justice in the
country when directing our criticism
on the working of these Acts. 1 wish
to make it clear at this stage that we
were not criticising the administra-
tion of justice in this country either
by the Supreme Court or the High
Courts. But way back, three or four
years back, when article 31 was to be
amended by this House, when Gov-
ernment found it impossible to have
any legislation towards jland reform,
1 only read in the papers what the
hon. Prime Minister said about inter-
ference by the High Courts and the
Supreme Court. Afterwards, certain
data were furnished regarding the
percentage of total awards made by
industrial tribunals taken to the
Supreme Court. I cannot term that
1ignorance. But when the hon.
Deputy Minister was speaking, he
was speaking without data, actual
data. He might consider for the lasp
one month alone the total number of
awards passed by the Delhi State Tri-
bunal right under his nose, how many
awards have been taken to the
Supreme Court and how many awards
have been granted and what is the
subject-matter of those awards.

Mr. Deputy-Speaker:. What is the
percentage according to the hon.
Member?

Shri Narayanankuity Menon: More
than 33-1/3 per cent till 1956. Let me
cite one instance, A lady typist was
dismissed by a company and she re-
mained without employment for 8
months. The industrial tribunal,
after considering the facts of the case,
found the dismissal to be illegal and
directed reinstatement and payment
of back wages. Now, we find......

Mr. Deputy-Speaker: He need not
bring the lady typist now at the
third reading stage.
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were 50 much convinced that because
of the interference of the Supreme
Court there is s0 much'trouble that
the hon. Labour Minister went and
tried for a settlement. 1 was point-
ing this out not as a criticism of Gov-
ernment; but it is the actual state of
affairs which prevails in the indus-
trial sector. As the Government is
very much interested in  industrial
relations—and we are also interested
—we are only making suggestions
how industrial relations could be
maintained, how these troubles could
be avoided.

Also in the case of the Journaliste
Wage Board, so many questions have
been asked and answered on the floor
of this House and the Government, at
least, found it impossible because of
the interference of the High Court in
bringing a settlement. The employers
took advantage of the Supreme Court
judgment. I these are really obstacies
in  the way of Government in reach-
ing a settlement and implementing
certain decisions and policies of Gov-
ernment, if the Government is con-
vinced on the point, we are making
suggestions to Government that the
Constitution may be amended and the
jurisdiction will have to be taken
away.

In passing this Bill I reiterate that
the provisions are supported by us.
We only make certain  suggestions.
But I was unhappy that the hon.
Minister has brought certain political
rancour. We are not accustomed to

and Planving (Bhri L. N. Mishra):
You started it.

Mr. Deputy-Speaker: Now, we need
aot make it more unhappy.

S8hri Narayanankuity Menen: 1
making the poxition clear because
wanted to give a turn. If there ia
let us not go from here with

gy
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{Shri Narayanankutty Menon]}
understanding that there s no
remedy left in this Jand for collection
of bonus. He was not stating the
exact point. What we were pointing
out was that there should be legisla-
tion to define what bonus is. Instead
al excluding bonus from the Payment
of Wages Act, we said that bonus
should be defined by a substantive
Act and then it should be included in
the Payment of Wages Act. It s
clear to us as to everyone that bonus
in every industry could not be includ-
ed in this Act because it is procedural.
What we suggested was that it
should be defined instead of giving
the power to defilne to each Tribunal
In each industry so that there iz a
sort of anarchy which I repeat.

Now, in the case of bonus, it should
be defined by a formula; it should be
by statute so that there should be a
fixity in the bonus and then that
should be made applicable under the
Payment of Wages Act. Therefore, 1
submit and I request the hon. Minis-
ter, that whenever 1t is a question of
suggestion from the Opposition, giving
a bit more tolerance will not take
away either his dignity or the dignity
of Government. He need not find
palitical colour in it. When we talk,
it may be the experience of 10
labourers or 100 labourers or even 209
labourers—we might not have the
experience of millions of labourers—
but still the experience of one or ten
or 100 could be used. I submit that
experience c¢omes from every Mem-
ber, however small or tiny it may be
and he should be able to take it with
patience. Then he would be able to
understand that we are not to attack
him, we are not to non-co-operate
with him but we are to co-operate
with him in the common goal of
establishing industrial peace.

8hrt Ranga (Tenali): Mr. Deputy-
Speaker, Sir, I wish to congratulate
the Government on this BillL. I am
wary glad now that they have taken
this apportunity to extend the scope
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of the Bill to several thousands of
people. Possibly, very soon thay
may come to be nearly 100,000 too,
those who would be empioyed in all
these great constructional projects
going up all over the country.

Secondly, 1 am also glad that they
have introduced a very (interesting
provision in this of asking us to con-
sider a man who is getting Rs. 400 a
month also as a wage-earner. It
means that it is not to be the maxi-
mum income for anybody in this
country because, apart from  wage-
earners, all those officers and others
holding responsible positions are
naturally expected to get very much
more.

Sometime ago when a resolution
was being discussed in one of the
Houses of Parliament, we were told
that we should not think in terms of
distributing poverty and, therefore,
we should not think of putting a ceil-
ing even on an annual income of
Rs. 30,000. It is in line with that
spirit that this Rs. 400 wage is also
considered to be a normal one and
therefore ought to be brought within
the scope of this Bill. I hope the
same consideration will be given by
our friends in the Opposition and also
our friends on the Treasury Benches
when they come to discuss and consi-
der agricultural incomes also.

It is not long ago that our friends
were asking us to consider Rs. 300 per
month or Rs. 3,600 per annum not as
the average income for an agricu}
turist-—certainly not the minimum—
but as the maximum income for any
agriculturist anywhere in the whaole
of this great land. We were then
telling them that with this Rs 8,800
as the ceiling income to be admitted
by Government would be too low a

]
y
:
i
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They wanted us to accept that arbi-
trary figure of Rs. 3,600 per annum,
that is, Re. 300 a month as a reason-
able enough maximum income to be
derived by any self-employed peasant
proprietor in this country. Now, our
friends from the communist party
come forward and ask the Govern-
ment not to be satisfied with this
Rs. 400 as the wage for a wage-
earner but to go right up to Rs. 500
also. I am glad they have seen
wisdom in this direction, that Rs. 6000
should be the annual wage earnings
of a wage-earner. Judging from that
standpoint, I hope our friends on
both sides of the political arena as I
put it would be able to see reason
behind what we have said that those
who are self-employed, who are not
wage-earners should be expected to
have a better income and a bigger
income, not merely as an average one
but as merely the maximum possible
that might be admitted by Govern-
ment in the States as well as 1n the
Centre We hope that the Planning
Commission will take these facts into
consideration and will gee that there
is some kind of panity between the
maximum income that they fix for
agriculturists and this maximum
wage that they are prepared to consi-
der to be paid by the employers
under the protection of legislation
that we are passing today. After all,
there must be some uniformity, some
sense of conformity and harmony
between the justice meted out to the
agriculturists and the justice meted
out to wage-earners in the proletariat
of this country according to the plans
Government would be making.

Having said these things, in con-
clugion, I would like to make one
more suggestion to my hon. friend
1 would like him to consider the
posudbility of getting it discussed
at the appropriate moment, either the
Tripertite labour onference or
at the conference of Labour Minis-
ters or Agxiculture Ministers, the
possibility and advissbility of ex-
tending the scope of this Bill to
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farm servants employed by big indi-
vidual landholders in different parts
of the country. I am sure they would
be 100,000 in the entire State, and
surely over a million in the whole of
India, who are being employed as
servants on annual contracts where
payments are inclusive of both pay-
ment in grain and paymentin cash to
be paid at the end of the year or in
course of time during the year, from
month to month and so on. These
conditions vary from State to State;
but, nevertheless these people are em-
ployed over a prolonged period of
time. They should be given some pro-
tection even under this Act. I have
been making this plea for more than
a quarter of a century, in this House,
its predecessors and also outside in the
country. I hope the time has come
when my hon. friend should take
some steps to get thuis question pro-
perly discussed and take some suitable
steps either by way of amendment or
by way of separate legislation in
order to ensure proper harmonjous
relation between the employers and
the employed on the agricultural
front, at least to the extent I have
suggested.

Shri K. N. Pandey: Sir, I congratu-
late the Deputy Labour Minister that
the Bill which was before the House
is going to be passed. I am grateful
to him for accepting my amendment.
But the one amendment which was
left is also very important. To the hon.
Member who has just spoken, I may
say that this principle of considering
a man who 1s getting more than
Rs. 500 as a normal wage earner was
accepted. In future, if some amend-
ments are coming to this Act, this will
be borne in mind and due considera-
tion will be given to the other sugges-
tions made here in the House. With
these words, I thank the hon. Minister.

Shri Abid Ali: Sir, T asswie my
friend from U.P. that whenever an
oceasion arises for amending this
the discussions and sugpestions
here will receive due

i
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The diculty with regard to agricul-
tural labour, as Prof. Ranga himself
realises, is that a very large number
of workers are engaged in agricul-
ture in our country and it will be
very difficult to bring in legislation
and administer it.

I welcome the assurance of co-
operation -from the hon. Member from
Kerala. I again assure him that I
do not want to hurt him but he should
not also try to hurt me. On a previ-
ous occasion also we had this discus-

. sion and talks of co-operation. These
talks of industrial peace, progress and
success of the Five Year Plans were
followed by something else in the
field particularly when the workers of
the Communist Party went to shoot
the leaders of the INTUC with arrows
by removing tiles of the roof of the
rival Union’s office room. That is the
action outside. It should not be.
Otherwise, it loses all meaning [
would ask the hon. Members to follow
what the Labour Minister in Kerala
has been saying. If that is followed,
there would be certainly no oc¢casion
for him to quarrel with me. Read that
and follow that which has been said
by the Chief Minister and the
Labour Minister in Kerala as to how

the workers should behave. 1f that
is accepted, then certainly, I accept
all that the hon. Member said was

with sincerity.

Shri Narayasankutty Memnon: The
INTUC also should follow its maxim.

Shri Abid AH: INTUC has been
behaving and doing things in the
interest of the nation and jt will con-
tinue to do so. Nation is supreme and
the rest is subordinate; that is their
No. 1 principle.

The hon. Member said that the
administration of justice was good In
respect of non-industrial maetters but
are not good in industrial matters. If
they are good, they are good; if they
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are bad, they are bad. Everybody
believes that they are good. They
are certainly Supreme Court Judges
and their judgments are not only
supreme but also correct....
(An Hon. Member: And more leu'ned
than the Ministers’). Yes, of course
more than that. There is no intention
to take away the powers given by the
Constitution to the Supreme Court or
the High Court. The hon. Members
have a right to agitate for it, but asat
present the position stands we are not
inclined to amend the Constitution ‘on
that line. About bonus and profit
sharing being included in wages, there
is an amendment here. But, what is
profit sharing? That is to be defined.

Myr. Deputy-Speaker: Amendment is
aiso a suggestion.

Shri Abid All: Yes, Sir. First, it
has to be decided as to what js profit
sharing. Unless that formula is defin-
ed, we cannot put it into the Act. It
is not so simple. ‘Therefore, our
attempt is to fix up some formula and
once it is done, it will ind a place
wherever it is necessary. With
these words, I request the House t¢o
accept the Bill, as amended.

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be
passed.”

The motion was acdopted.

DELHI DEVELOPMENT BILL

The Minister of State in the Mimls-
try of Home Affairs (Shei Datar):
Sir, 1 beg to move:*

“That the Bill to provide for
the development of Dealhi aocord-
ing toplan and for wmatters sncil-
lary thereto, as reported by the
Joint Committee, de takan inte
consideration.”

"~ *Moved with the recommendation of the President.

P e
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Sir, this Bill was introduced in the
last session of Pexllament in this
House and was referred to  the Joint
Committee. The Committee consider-
ed the matter and made certain re-
commendations. Before 1 deal with
the provisions of the Bill I would
very briefly give the history and the
circumstances that have led to the
tormulation of this Bill.

In 1950, there was a committee ap-
pointed by the Government consisting
of certain hon. Members of Parliament
as also athers under the Chairman-
ship of Shri Birla for the purpose of
finding out how the Delhi Improve-
ment Trust was going on, what were
the difficulties they felt and what
steps were necessary for improving
that machinery with a view to carry
on the work of development in as
effective and satisfactory manner as
possible. They submitted their re-
port in April and thereafter they
made certain recommendations. One
recommendation was that so far as the
developmental bodies were concerned,
the machinery ought to be one and
the work of development should go
on through one machinery. They
also suggested what could be called a
Five Year Plan. Government consi-
dered that question and wanted to
bring a Bill even then.

As you are aware, a number aof cir-
cumstances intervened and in 19353,
by way of a short term measure, Gov-
ernment first issued an Ordinance
known as the Delhi Development Pro-
visional Authority Ordinance for the
purpose of preventing the construc-

manner. That
Ordinance was followed up by an Act
that was passed in 1955 and it was to
remain in force till 3ist December,
1088. About that time, there was the
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pire at the end of this month, that is
at the end of this year.

Shri Jadhav (Malegaon): There is
no guorum.

Mr. Deputy-Speaker: Let the Bell
be rung. Now there is quorum.

Shri Datar: By that time the Gov-
ernment considered the whole ques-
tion of the civic needs of Delhi, and
the second question as to what parti-
cular form the constitution so far as
the civic needs were concerned should
take, Ultimately, Government deci-
ded that there ought to be a Muni-
cipal Corporation for Deihi A Bill
in that respect was presented to this
House. It was also the subject matter
of a consideration by a Joint Com-
mittee. This hon. House has passed
the Bill already, and it is now before
the other House.

Now, 'at that time a decision was
taken that there ought to be one
developmental body called the Delhi
Development Authority. The object
of this would be to bring in all other
developmental or improvement bodies
under one Corporation—that is object
No. 1—so0 that there would be one
machinery which would lock to the
question of development in addition
to what the Delhi 'Municipal Corpo-
ration, under the Bill which has been
passed, will also be doing.

Secondly, Sir, as you are aware,
Delhi has been developing in all direc-
tions. The population has incresased
almost in a phenomenal manner.
Therefore, &8 question arose as to
whether it would not be advigable to
have all this development carried on

development of the capital of India,
Therefore, it was considered neces-
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known as the Town Planning Orga-
nisation. They carried on their work
so far as the Master Plan was concem-
ed and, ultimately, now the present
Bill has been brought forward before
this House for the purpose of having
a Delhi Development Authority which
would carry on its work in a syste-
matic manner 1n connection with
Delhi development.

As the House is aware, when this
matter was taken up for considera-
tion during the last session a point
was raised and very exhaustively
debated upon, as to whether there
ought to be a separate machinery
like the Delhi Development Authori-
ty, or whether all these functions that
are to be carried on in connection
with the development of Delhi should
be entrusted exclusively to the new
Delhi Municipal Corporation that
is going to come into being.
In regard to this question
varied views were expressed on
the floor of this House as also the
other House. We have also a dissent-
ing note by four Members out of 45
Members of the Joint Committee,
wherein they have stated amongst
others that so far as this question fis
concerned there ought not to be a
separate Delhi Cevelopment Autho-
rity, but that all this work and the
functions in connection with the deve-
lopment of Delhi should be exclusi-
vely entrusted to the Delln Corpo-

ration.

That is a point which was raised
then, and it is also likely to be taken
up by certain hon. Members. But
on this guestion I should like to make
it eclear at this stage that the Delhi
Municipal Corporation would be com-
ing into being for the first time, let
us hope, from the next year. If, for
exnmple, the Delhi Mumicipal Corpo-~
ration is in addition to its normal
functions also burdened with the
great work of development which is
of huge ong, then it is quite
likely that the Delhi Corporation
would have started on its career with

eartain handicaps.
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This Delhi development requires
large sums of money, perhaps In
terms of crores. Therefore, the work
of the Delhi Municipal Corporation
also would be fairly heavy and mani-
fold, As you are aware, we have
got various civic authorities in diffe-
rent stages of development so far as
Delhi area is concerned, We have the
Delhi Municipal Committee, the New
Delhi Municipal Committee, Town
Committees, Notified Areas and a
number of others. All these have to
be unified in the form of one Corpo-
ration, and their work is likely to be
very heavy and, as 1 have stated,
manifold. In the course of the dis-
cussion it was also pointed out that
the Delhi Municipal Corporation will
have to tackle numerous problems
Including problems which are of a
compulsory nature. There are also
other matters, as you are aware,
where it would be open to the Muni-
cipal Corporation in its discretion to
take up other items as well. Under
these circumstances, it was considered
necessary in the interests of the Delhi
Municipal Corporation itself not to
overburden it with certain other
activities, and for that purpose Gov-
emment have considered it necessary
that, through this Bill, there ought to
be one Delhi Development Authority
which would look to, all these matters
not in a general way.

Another point in this connection
may also be noted. So far as the
Delhi Municipal Corporation is con-
cerned, they have got a general
authority to carry on development or
to develop certain areas as they
please.  Therefore, as you will see,
the nature of the work of the Delhi
Development Authority has been
circumseribed by the consideration
that by case the Delhi Municipal
Corporafion desires to carry out itself
certain developmental activities then
it would be entirely open to them to
do 130, provided they find they have
got funds, provided they can finance
the schemes. Therefore, in prepar-
ing the present Bil one important
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paint that has been kept before it is
this, that it is not that all the area
in Delhi or round about Delhi will
be the subject matter or object of
development. The Delhi Develop-
ment Authority will, in consultation
with the Municipai Corporation—
these words may kindly be noted—
decide certain areas or settle certsin
areas for development, and they will
be known as developmental areas.
In these respects only the Delhi
Development Board will carry on itg
work, leaving it open in its discre-
tion to the Municipal Corporation to
carry an other developmental sche-
mes within the framework of the
Master Plan which is to be prepared
and which, ultimately, has to be duly
implemented.

Therefore, the House gvill kindly
note that in providing for the scope
of work of the Delhi Development
Authority under this Bill a sufficient
margin has been left for the Delhi
Municipal Corporation, if they are so
minded to have their own develop-
mental programmes, so far as deve-
lopment of their area is concerned,

Secondly, Sir, as 1 shall further
explain to this House, the constitu-
tion of the Delhi Development Autho-~
rity has been so made as to have not
only a complete co-ordination but co-
operation also between the Dethi
Municipal Corporation on the one
hand and the Delhi Development
Authority on the other. In the
Delhi Development Authority there
will be two bodies. One would
be the authority itself. Even in this
aythority there has been a represen-
tation given, as I shall shortly point
out, to the Municipal Corporation
itself. In addition to this there will
also be an advisory Council which
will advise the Authority so far as
this work is concerned, and therein
also not only the Members of Parlia-
ment but aiso the Delhi Municipal
Cerporation and the advisory body
for the Delhi territory will also have
s representation. Thus you will And
that so far as these two bodies ere
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concerned, they will work in perfect
co-ordination, because, after all, what
is the object behind the formation or
the establishment of a Delhi Develop-
ment Authority? The object is that
there are certain schemes which have
to be immediately brought into ope-
ration for the purpose of making
Delhi the city worthy of its being the
capital of India, and as a premier
city.

Secondly, as you are aware, Delhi
has to be developed as expeditiously
as possible because the Delhi popu-
lation is increasing beyond all limits.
The number is increasing and a num-
ber of people from the surrounding
areas have been coming in. We have
a large refugee population salso al-
ready settled here. The House is
aware of the numerous problems of
rehabilitation that the Government
had to tackle, Under these circum-
stances, this very important and
highly expensive work of develop-
ment has to be carried out by the
Delhi Development Authority sub-~
ject to certain exceptions and limits
in the interests of the Municipal
Corporation itself. That is the rea-
son why it was considered necessary
to have another body sc far as
immediate development is concerned.

Another point also should be noted.
This Delhi Development Authority
will not necessarily be & permanent
authority. After it has been found
that it has carried on its work effec-
tively and to a very substantial
degree, then provision has been made
in this Bill itself for the purpase.
The Delhi Development Authority
will then cease to exist and naturally
whatever development is there, all
the advantages or benefits of deve-
Jopment will go to the Delhi Muniei-
pal Corporation.

Thus, in a certain way you will
find this would be an imterim body
for a certaln number of yesrs wnill
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this . abnormal problem, this extrasor-
dinarily difficult problem of the
development of Delhi has been sub-
stantially solved. For these purposes,
it was considered necessary to have &
separate Authority. All that could be
stated against having a separate
Authprity has been more than sub-
stantially met by the various provi-
sions to which I have just now made
reference They have been incorpo-
rated in this Bill. Therefore, I
conceive that so far as this
Authority is concermned, the Delhi
Development Authority, as also the
Dethi Municipal Corporation, will
carry on their work in as satisfac-
tory and as congenial a manner as
possible sd that ultimately the object
of both, namely, the development of
Delhi, will be achieved.

A time might come after some
years when the Delhi Development
Authority need not function further.
It might be disbanded and all the
advantages that have accrued from
its work will naturally go to the
Delhi Municipal Corporation.

So, these are the various coamside-
rations that weighed with ,Govern-
ment, and I am confident that the
House will agree that these are fairly
weighty considerations on account of
which it has been considered neces-
sary to have the Delhi Municipal
Corporation and the Delhi Develop-
ment Authority. I am quite confident
that both of them will work in such
a way that the interests of the resi-
dents of Delhi will be advanced to
the fullest extent.

Then I would very briefly explain
or describe the various provisions of
this Bill in order to understand
what it is about. In Chapter II, we
have mentioned the Delhi Develop-
ment Authority and its composition.
So far as the main Authority is con-
cerned, you will see that the Autho-
rity will have an incressed number
of representatives. Formerly, there
were only seven members iIn this
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Authority. Now, out ol regard for
the views of many a Member of the
Joint Committee, the number has fur-
ther been increased to 11, Thus the
Authority will consist of 11 members
including the chairman. So f{ar as
the chairman is concerned, he himself
will be a co-ordinating authority.
He will be the administrator or, if

you would like to call it, a Chiet

Cormmissioner, Using the genersl
expression, he would be the chairman
of this body. There will be a vice-
chairman and a finance and accounts
member to be appointed by the
Centra]l Government. So far as this
work is concerned, there are two
aspects which have to be noted. One
is that it is a highly technical work
where you must have persons who
have experience in the engineering
or on the technical sides. That is
the reason why a finance and accounts
member is also there. An engineer
member will also be there. This is
a very important thing. When the
Municipal Corporation of Delhi is
established. two representatives of
the Corporation will be elected by the
councillors and aldermen of the
Corporation from among themselves.
In addition to this. there will be
representatives of the advisory Com-
mittee also -

Now, so far as the present Delhi
territory is concerned, there is an
advisory committee. Therefore, on
this Development Authority, we
should have also representatives of
the advisory committee of the Delhi
territory. For that purpose. two
representatives of the advisory com-
mittee in respect of the Union terri-
tory will also be there to be elected
by the members of that committee
from among themselves.

Thus you will find that the mem-
bers from the Delhi Municipal Cor~
poration will be elected by that body.
The members of the Delhi advisory
commitiee will also be elected. Then
there will be two other pervons %0 be
nominated by the Central Gowern-
ment, and then there iz the commis-
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sioner. The Commissioner of the
Mumicipal Corporation will be a
member of the Authority, exr-officio.
Thus you will ind that the minimum
number of representatives of the

Delhi Municipal Corporation will be
three.

Then their functions have been des-
eribed. Thereafter we have a larger
body known ag the advisory council.
Thiz advisory council is to be estab-
lished for the purpose of tendering
advice to the Delhi Development
Authority. So far as this body is con-
cerned, it is naturally a larger body
comprising wvarious interests. There-
fore, the number is fixed at 21. In
this, the chairman of the Authority
would be the president. Two persons
with knowledge of town-planning or
architecture will be nominated by the
Central Government; one represen-
tative of the health services of Delhi
will be there; four representatives of
the Municipal Corporation are to be
elected by the councillors.

I am layving stress on this point,
namely, of having elected members.
The object is that they are to be elect-
ed by the Municipal Corporation. Four
representatives of the Municipal Cor-
poration of Delhi will be elected

Shri Braj Raj Singh (Firozabad):
Do not emphasise on nominations.

Shri Datar: I would request the
hon. Members to wait. What is the
use of asking questions when 1 have
started explaimning the whole position?
Four representatives of the Municipal
Corporation of Delhi are to be elect-
ed by the councillors and aldermen.
Three persons are to represent the
three bodies. The Delhi Municipal
Corporation has certain statutory bo-
dies as you are aware. One is the
Delhi Klectricity Supoly Committee,
the second is the Delhi Transport
Committee and the third is the Delhi
Water Supply and Sewage Disposals
Committee. They will alzo have thelr
representatives—one cach s0 far as
these committees are concerned.

Then, there will be three persons to
be nominated by the Ceneral Govemrn-~
ment for the purpose, ﬁntly, of re-
presenting the interests of commerce
and industry and then of the interests
of labour. Now, this nomination is
sometimes necessary to make up for
the deficiency in the representation.
Certain classeg and interests are not
properly represented, and that is the
reason why this power has been talken
by the Government. There will be
four persons from the technical de-
partments of the Central Government
and three Members of Parliament.
So, this hon. Parliament also will have
due representation on this body.

The functions of this body are these.
As I have stated, they will prepare &
master plan not only for Delhi, it
for the different zones into which
Delhi has been divided. Further
powers have been conferred on this
body for the purpose of enabling ft
to carry on its work. In the first
place, it must have the power to
acquire lands, the power t{c prevent
unsystematic or haphazard develop-
ment or construction of buildings and
a number of other powers also have
to be given if the work of the Delhi
Development Authority is to be effec-
tive. 'This has been stated in Chapter
II1 where the whole question has been
discussed .

One point was raised before the
Joint Comnuttee and in the light of
what the hon. Members of the Com-
mittee decided, a clause has been re-
cast and we have now inserted clause
10 containing the procedure that is to
be followed, so far as the Master Plan
is concerned. Though it has to be
prepared by experts, still ultimately,
it is a plan to be submitted to the

- people. How a provisional plan has

to be prepared and published, how
the comments of the people have to
be called for, how these comments
have to be considered to the extent
that they are reasonabie or neceasary,
and after going through all this what
we call democratic process of finding
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out the desire of the people, how it Is
to be fitted in the plan which has been
prepared by experts and technical
persons, are very clearly and to a cer-
tain extent very elaborately provided
for in this particular Bill.

In the mext chapter, it has been
very clearly stated what I have al-
ready told this House, namely, that
the Delhi Development Authority will
not have a roving authority over the
whole of the Delhi territory. Certam
areas will have to be settled as deve-
lopment areas and that has been made
clear in clause 12 where it is statea
that the Central Government, after
consultation with the Authority, may,
by notification in the Official Gazette,
declare any area in Delhi to be a deve-
lopment area for the purpose of this
Act. The House will kindly note the
proviso:

“Provided that afier the estab-
lishment of the Municipal Corpe-
ration of Delhi, no such declarm-
tion shall be made except anhier
consultation with that Corpora-
tion also.”

The way in which 1t has to be car-
ried on has been fully explainea m
this chapter.

In the next chapter, the question or
acquisition and disposal of land has
been dealt with. In clause 15, it 1s
stated that it is open to the Authority
to acquire lands. Clause 16 deals with
the question of compensation. When
this question was before the Joint
Committee, certain considerations
were taken into account and they put
it down in a very general manner.
As you will see, sub-clause 5(b) of
clause 18 provides that

“the wvalue of the land shsl),
subject as hereinafter provided,
be taken to be the amount which
the land if sold in the open mar-
ket by a willing seller might be
expected to realise.”

80, rather general instructions have
been given there. It was then consi-
dered that this provision was rather
wide and it ought to be very precise.
For this purpose, the Government
considered the whole matter again
and the Government are proposing an
amendment in this respect notice of
which has been given in list 4,

I would invite the attention of the
House to that amendment at this time
only in a general way in which the
question of compensation has to be ap-
proached by Parliament. What has
been stated here is that it would not be
sufficient merely to put it in this gene-
rul way; it would not be fair either to
the acquiring authority or to the per-
suns who own a particular plot of land
or building. For that purpose, it was
necessary to put down the value of the
land at a particular date. In other
words, this question has to be pegged
to a particular date or a particular
year For that purpose, the year that
the Government took into account was
1955 when the Provisional Authority
was first established. So, in the new
amendment which has been placed be-
tore this House the Government have
put in two alternatives. One is to
take into account the value as 1t exist-
ed in 1955.

When, for example, the Dethi Pro-
visional Authority was established,
these people were naturally thinking
that the permanent authority might
come in and therefore they would spe-
culate and put higher prices for the
lands, etc. Therefore, when the notice
of the proposed acquisition is given
today. for example naturally both the
partics would be at a disadvantage.
The other party, namely the person
whose property is to be acquired, will
clagim nore than what he is legitimate-
ly entitl.d to, if this criterion alone is
kept. Therefore, it was stated, “the
market price in 1838". After 1988, it
is also common ground that the deve-
lopmental activities have proceeded
very fast even in the private sector.
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Therefore, to some extent, a certain
fraction of the increase in the value
should also be given to them. This
guestion has to be considered in the
larger interests of the State or the
nation and subject to this larger over-
riding interest, also in the interests of
the private people to a small extent.
Therefore, 1 have proposed in the
amendment that the market price in
1958 plus one-fourth of the increase,
it any in the value of the land over
1985, plus the cost of development or
construction will be taken. This is one
principle.

The second aternative principle laid
down is this. In certain cases, there
might have been no development of the
land. All people have not got the
money and all people may not develop
their land. So, either the formula
which I have just mentioned or the
present market value, which ever is
less, will be taken. Thus, you will
find that in amendment No. 31 which
I have proposed, these two principles
have been stated quite clearly. I am
sure they will meet with the justice of
the case not only so far as the acquir-
ing Authority i1s concerned, but also so
far as the persons whose properties are
acquircd are concerned. ‘Thus, we
have decided to place before this House
this new ¢cheme which will meet with
the ends of justice. This is a point
which will be further considered when
the clause-by-clause consideration
comes before this House,

Thereafter, we have put in other pro-
vision: for the purpose of stopping, as
I have stated, unsystematic or unautho-
rised construction of houses.

The greatest danger in such cases is
this. Finding that Government or
certain cuntituted authorities are going
to taxc up certain programmes, with a
view to defeat or feil that attempt of
the authority private persons or pri-
vate individualc or owners are likely to
carry on certain work either with a
view to defeat the scheme of this au-
thority or with a view to claim larger
comi.ensation.

Angd therc are instance where this
unautiiorised occupation, unauthorised

construction, not minding what is ab-
solutely essential in the interests of
the country, these things are going on
here and there. That is the reason
why in certain cases the problem of
unauthorised occupation or encroach-
ment or even unauthorised construc-
tion is a very serious problem. For
that purpose, the Corporation has been
given certain powers to deal with this
matter, first with a view to avoid un-
authorised occupation and, secondly,
with a view to prevent such occupa-
tion or construction, wherever it takes
place. That is what has already been
provided.

Then other provisions have also been
put down hcre for the purpose of
making the provisions as comprehen-
sive as possible. Then, so far as fin-
ance, accounts and audit are concern-
ed, the usual provisions have been
made and as you willi find, naturally
Government will have to advance
large sums of money for this purpose.

Lastly, so far as the levying of tax
is concerned, one point has been made
clear and that is where the Joint Com-
mittee made a suggestion, which was
accepted by the Government. The
suggestion, was that this authority
should be empowered to levy what is
known as betterment tax. Under the
original provision, this betterment tax
could be levied, not only at the start,
but for years to come. Now, what
has been done in this case is that at the
time when the betterment tax is going
to be levieq, it will be levied once and
for all. So, a new principle was laid
down by the Joint Committee. It was
considered that in the interests of all,
this question of betterment levy should
not go on year after year to the great
inconvenience or hardship or harass-
ment of all other persons. Therefore,
it has been stated that this tax should
be levied once, and it is possible to
make the payments by instalments in
proper cases. That has also been duly
dealt with in this case.

There are other supplemental and
miscellaneous provisions with which
at this stage I need not deal. But Y
would point out to this House that so
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far as the Joint Committee is concer-
ned, they have done all that was neces-
sary.

Lastly, I would deal with the gues-
tion as to whether there ought to be or
ought not to be a development authori-
ty at all. We have cases in India
where there are 100 many trusts where
this work is being carried on by
independent bodies, The case of
Bombay has often been brought in.
But you will kindly understand that
so far as Bombay is concerned, there
was an Improvement Trust for a
number of years. It is only recently..

Shri Naashir Bharucha (East Khan-
desh): Not recently, but long ago.

8arli Datar: ....it has been merged
into the Bombay Municipal Corpora-
tion. All the same, I shall give com-
pliment to my hon. friend. The city of
Bombay has developed very well, so
far as the civic requirements are con-
cerned. 1 am happy that Delhi will
develop along similar lines as Bombay,
because, as you are aware, the Delhi
Municipal Corporation is sought to be
based on the model of Bombay. So,
Jet us also develop along similar
lines.

"So far as civic needs are concerned,
Calcutta is there for example. We
have got an Improvement Trust there.
I would not go into the vicissitudes
of this Qquestion, but so far as Caicutta
is concerned. at present there is an
Improvement Trust. In fact, Cal-
cutta Corporation has not got control
over electricity and certain other sub-
jects, which have been brought under
the control of the proposed Delhi
Municipal Corporation.

Then I would point out that in
1846 a Committee was appointed by
the then Government of India for the
purpose of considering whether the
various municipal bodies should be
brought together and a municipal
sorporation established. Therein also
fhey made a recommendation that
though there ought to be one muni-
cipal corporation, so far as the work
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of improvement or the apecial deve~
lopment is concerned, there ought %o
be a Special Improvement Trust,
otherwise called development body.
They have given their reasons into
which 1 need not go at this stage.
Thus, you will find that we have got
certain precedents. ‘We have also
to take into account the special con-
ditions of the capital city of India.
Here large sums of money have to Le
expended every year over develop-
ment. That is also one of the reasons
why we considered it proper that the
Delhi Municipal Corporation should
not, at its inception, be over-burdened
with duties and obligations which
would cost them crores and which
would, perhaps, take away their at-
tention, which is absolutely requi-
red, so far as other civic needs of the
Delhi Municipal Corporation are con-
cerned.

These are the various matters on
account of which Government decid-
ed this in this way and the Joint
Committee also agreed with this view.
Out of 45 members, we have dissent-
ing note of only four hon. Members.
Thus, it would show that, not only
behind the principles, but also behind
the details of the Bili, we have got
the largest opinion, so far as the
Joint Committee is concerned. There-
fore, subject to certain amendments
which Government are going to move,
1 request that this Bill should be con-
sidered very sympathetically by the
hon. House.

Mr. Deputy-Speaker: Motion mov-
ed;

“That the Bill to provide for
the development of Delhi accord-
ing to plan and for matters ancil-
lary thereto as reported by the
Joint Committee be taken into
consideration.”

Raja Mabendra Pratap (Mathurs):
May ! say a few words?

Mr. Deputy-Speaker: let me first
say a few words. We have to set-
tie the time. So far as the Bill is
concerned, we have got flve hours
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We started at quarter to four. How
much time would the hen. Members
like to have for general discussion?

Shri Badha Raman (Chandni
Chowk): We can have three hours
for first reading and one hour for

clause-by-clause consideration and
third reading.

Mr. Deputy-Speaker: We won’t need
much time for the third reading. So,
we will have three hours for general
discussion and one hour for the clauses.
Now Mr Vajpavee.

Raja Mahendra Pratap: May I say a
few words?

Mr. Deputy-Speaker: I have called
ancther hon. Member.

oft wradd (FFQug) @ Iy
agEy,  frelr wvitaw fadas &
IR W A | farc Y er Ay Ay
TAT TR | T 1A FY 4y &y 0 4y
f& freeit & fawrm w1 ifge @ oY
FROTE F1 A WA fgd o Tg
gt ¥t a1 ? f e @ W e
w faa 7 3= foeft & agmeas
AT &1 wfim  AETRm g & oY
A w1 AHGT grw av, sy fear
W 41 & wveEny gy faggs =
oo

A fpraw 1 3esa, w0 ' aoman
mar 2, =Y & A &t smafegs v
i fagfra g A am a3y 20
WY AE T ST ¥ e P, faedr Ay
W ¥ ot A% gt agar 2 faedt
wT Y gAurr ¥ 1 w9 3g vfam A
TagEy AW 2+ 8RR AR # afa-
fafor w1 = gvit « safAa g7 gramw
? fe gw fo=t w1 fawm g o @
wi-frdfax ¥ § w2 | Afew Wo Ao
QfoQoﬁ fwanitmmmﬁm
2, I ¥ Iw w7 TF QAT AT R
#fesy & fagto & I sl ag waw
wsoar foeft & fawrwr & ggros o,
TS § )
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oY # I wt Y QAT T wgar
I TN ¥ wAT FAATET qArfEy
wRAKIH RBar ) W
§ W XA ] W@ wg ? A Ay
TRz e SR R wnm oWy
faar ? w1 ®¥A, §wToar WA qr
wifed ®9E o w o gx wAfeqi 3
a1 fis 2w & Paw faw we §—aix
feelt § ft —7lY, oy 7o wwz fwan
fe fawra ®  zifaer f s &
oYy arar wifgd, ag @ w1 FIH ¥
0 9 a7 9o fean mar, Ay arfae
(trarfafatriy) @z smgm, DI #
az{ §11 gefY, ofrow 3w Fm Wi
frere &% Arg o fasy T fags £
AR AT I §IT , A8 WH TF
AT ST 3T ETw 2y faelt 7t amey
w71 =ateqy fawry &Y 2, agr fAAtor
M1 frerg s oA A A
wAEqF R &Y, A fawra A Ar Wiz
TETT H=E 9 | I AFN F T AN
awr arIfaw gfaarar a1 T &3
TF R N0 FTE 997 A8 2, AT Ay
F1 fAqtw 1 AL wF wwfoq o Y
AT AN g fefow o gar ?
frT1 &1 T E &, T & AT
got frea & F170 q 3@ A
qETIf AT T ATA T AT FIT F frvR
q oy I8 2w I F fAT A
fgms & sz af @ ) fam afa &
gEt W7 AT AT T R, I FT AN
gw fa=re a, ar 2R/ frar g ev are
Qg% 47 A AL =3 FEIF Sufed
®q7 gFy A% TEA &1 Frwier gar @0
®to Tro Yo W AT #ATS ok, INT W
L IE SR AR LB IR T 0 G4
fagtor Ay Fy =wrfga, X o aw
q-ﬁvnwu-ggmﬁ:mmm@
a= & war

The Minister of Rehabilitation asd

Minority Affairs (Shri Mehr Chand
Khanna): It is not correct.
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sftwtady | YT TW & wEEAET
g A Yy el g ey w9 &
¥ AY E QI G 49T AR AT AR
g aaemafian a% § ww wTEw
¥ aw wow ag vt swfasae aatd
§ faatn & fad—sewm & faq—
W o g g QR e
T & W f9 7 oW | faa a i
¢ A g A g | g s )
wfgd, faoelt feq, deaEe fasaw
arfgq, g ¥ qg @I WS A g
¥fe o% fog Sad 99 &7 greazaean
2, HA-RTHTT QIZAT & 979 ag AGT 1
A gfamae s asmaT R §
wmigqg arn #@ & f& ot a@ &
wFr., F1 faemt o @fagy @t 8%
G @, I H AT ? /A, a7 o
TEHFLLTRITF A aya F71
AT 7 IFR & FRAOO—IA AN~
W gegy  aq F A AT, 0, 7y
TR T H WO HEIA AA &
fasit wore a8 v, A a9 & frn
a7 |TeZF FHT WFd § AT quT gAS|
FT 129 AF1 @, AT SF AT AT 78
TH §F ATAT ALY 2 AfEA wrsw Fw
st @ fr 9@ A% 3 i 7 2o,
famtor 7Y g fam & are fae fgms
F¥fm amzaft? s mEsenfa g
© gfegra & fog  aE =g, ow
T AATF HIW gr & W fesr g
Qm?}g*m?v o o Yo Mo §
agt faar & i yw ex ? fo of ghrery
f&T 7 STy wE o

TH FT 0¥ WX AT R A
7 R gv 7 5 e faan feedr sfasre
§ 99 T 97, AfFT 9FTH A I9
gafr af & ot A gA-nergey
FrzwA o @7 qIr zvar & fr Ry
Ty am ATT g fresdt § gedRT g7 @
aftx ™ mew gy 3, faw & fER

Bill

vt 48 oy m€, forr & ford wfvwere
a#i fxar w1+ WY Ty aeT W ds
g W I AT WX A &t
I gL AT & qr F  gEL wEA
frer orga, qu feafy mft & 1 90 gR
ag ¢ f& gn faoeft ®) g=<ar o faay
<, 38 DAFE T 9 ¥ Y
&g *1 ) fa=re g wifgm fr geow
RIET WIEHY, AT W wHEemE Wi 2wl &
Y ¥ foar wr @r g, fax fgoa
& foq goT oF g 5%, o8 ag "o
¥Z g%, TH J1T ¥ OrasuwAar § WL
T qTAREEAl 1 77 w7 ¥ forg sfy-
gaq wa @ qumar oaws o §
a1 fo avg &1 fagas gaman o g,
T T O®T NIF &, IA %1 @9 § qar
aon ¥ & o= afzard gToad geit
mafsai argeava & DT TAF:
T M ATETT TG WETF qAT9, T
7&H g 9 fam § o w=wm ad
g IR ZTAT TX & BT A I TH
g7 T otv fiv ofi? I 8 a7 o & fAar
Wy 1 afra 75 AT ¥ Y7 NiaE9s
tfx goem A mige N A &
a7 feg s afeq 1 v W
? O grfaser oopfay 1 faet & fass
1 famr frad &, 2w & @ R oA
e AEE X AT WY SH A gAY
FTHEY & 2 ) WF O 9T FHE I
FI AT T AT v FATRGA
23 & A7 sTETAT ¢ .

st Twwr wamv (arw feEd-—
a=—wafar snfam ) @ o= 1 57
foear & g wwr

ot W R a Ad E

s} Aww TANCT W9 XY AFETD
arkd |
ot wrwvd ;¥ wTwrd qir €
T 7 e § FFw e qwxQ 7
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Qe ® oY qww AT T, qE
Iefror aqT vy Y O o€ @ O T A
wa & fic wgt Y o wrer ¥y g,
Ao N YR Az ¥ Iy
WEd W 9T &9AT A4T | Roo TG
A g A o 7 W 300 XYW AW
qrag$r ot gy A A H—faa &
gra 7 37 w7 yfgwe &, Y A & &

sff awm wRee . T wifEeEw
wqifcdy & a8 &

W wragdy . wfeoAw aofeEr
AT AN D, AN g g
gur YT @ ¥ foq aoe gaEmEy
R AR T A A AN THX £
w7y fee § Dgerar AEY sam ?
i ag 7 mw o = fasfaa
FAFTHH AMMAT T @I, INHFH
TE TITEIO I |
Raja Mahendra Pratap: On a point

of order. There is no quorum 1n the
House.

Mr. Deputy-Speaker: The bell is
being rung.... Now there is quorum.

g QA g7, AT AT AT
T

oy qrERdt - IITEqa WEET, &
g fragr we wr a1 f& wfw ¥
TF T ¥ %% F TWWEY A
& fag ¢ o o T Tfd 1 A
frg eyl &AW Fa7 AT
w1 fad & "wat 36 a1 R0 AqTET AR
2 37 § o wfw #y fawfam fear man
¢ I8 & W WG TH FHF H AT
pal S C Aot rc i A R
wfg T @y § O 98 T & TFE
N g YW T T A
X R v feq afod & wqER @
onft & 7% gARA § § 99k 7 w@nd
qrat §
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feedly & wraww fomr fearet o
wfyr otk B, fordl ¥ ot wug A
&y WY wwE W Y WS qe
st frar av, 3% ¥ ot ug fawraa &
f& 37 i ool agm w7 i q A
HE Ny e
TR TR R I e ¥
g faesly o Y e W AR Y
TE IT X AT |

wifa e o wee R fam &
So FET ET FAAT T § M o
wfawra <% *1 ¢ 1 3T 39 & graeq F
W gEr Afa v w2 T
AMTH Y €9G 1 9 A faer @ }
I fF T METH < 7 (o TR AX
AT FHT RA G 21 Car A Wiyt
H ¥T U @ I 2w gw e
SaTfeEt S AT € 1 @Y 99 ¥ oy vEa
eI Msw o et &
av 17 fegar smam 9K oar @ oA
@ ¢ 1 AT LI 98 I WIER FR
& fag & A § v o ¥ I
TENET R e A | v faaga g,
R UMY FITYRYT 9 59 AT & ™@q
frram s & g ad & v ag
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Shri C. R. Pattabhi Raman (Kum-
bakonam): I crave your indulgence
to make a few general remarks be-
fore I attempt to point out what
unportant tlungs or modifications

could be considered by the Govern-
ment

The twin legislation that we are
now having satisfies a long-felt need
Our minds go back to the Ilate
lamented Asaf Alh who moved the
famous resolution in 1838 wmnting a
separate municipal corporation for
Deiht Thereafter there was a Deihi
Municipal Enquiry Committee—two
committees, I should =ay, one in 1938
and the other wtn 1946 Then we had
the Bhore Committee also 1n  19486.
Finally, there was the Local Finance
Enquiry Committer of 1951 to which
1 referred In the meanume, Delh:
State was formed n 1851 and abol-
1shed 1n 1956

Now, there was a vacuum, as it
were created and we had to grapple
with what 1s now called the Old
Delhi area and the New Dellu area.
When the Delh: State was abolished,
just at that time, we had the famous
Jaundice Enquiry Committee Re-
port. I am just saying this histori-
cally to remind the House as to what
has been happenung during the last
20 years vis-a-vis Delhi. As a result
of all these and promises made from
time to time, the Government have
very wisely come forward with the

twin legislation one dealing with the
Old Delhi grea and the other, what
is called the Metropolitan ares ox
the Rajadhani of the Indian Union.

Quite often, with regard to popu-
lar movement for municipal Gow-
ernment, an analogy was drawn %0
Bombay, Tokyo and London. With
great respect, I say they were
wholly inapt. The whole of UK is
much smaller than many States in
India. London is a great city but
then it forms the capital of a small
State, speaking in Indian terms.
Tokyo is a very well administered
city and the Corporation there is
more or less a model for the world.
It is usual for the people to talk
about local administration to refer to
Tokyo as more or less the pnme
examplic of good municipal adminis-
tration. There too the analogy falls.
Japan is & very important and great
country but alongside the Indian
Union, it is equivalent to 2  State.
When you talk about Japan, you
really talk about Tokyo without
meaning any disrespect to the other
important cities in Japan.

The analogy. if any, that we can
have is Canberra or Washington.
There you will never have any sem-
blance of municipal administration
where more or less federal or quasi-
federal—as it should be called—n
India Stetes exist Indian Umion is
rightly said to be quasi-federal. We
are not stnctly a federation. In
quasi-federal conditions, you do not
have a capital with a large munici-
pal administration. Actually, Sir,
Wachington—it 18 called Washington
DC. (District Columbia)-——where the
capital functions i1s surrounded by
five States, but it 15 always possible
for you to go into a road and say at
any time which State you are enter-
ing, you can say that you are now
entering so and so State, now 1in
Washington and then again In some
other State. That is a very good
thing to note, for exumple, when you
go to Washington. You can always
have this analogy so far as the Delhi
Development Board is concerned,
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So far as New Delhi is concerned,
if 1 may say so, the Government
have rightly said that for the time
being, at mny rate, it is not as though
they have closed the door for all
time to come, they feel that party
politics or municipal politics have
not got much scope so far as the
metropolis is concerned. Delhi does
not betong to the State of Delhi. Ac-
tually, when Asaf Ali's resolution
was passed in 1946, Delhi was in the
Punjab State, We had a tussle with
the old undivided Punjab. That is
not the case today. Now Delhi is
not the capital of Punjab, or United
Provinces or any other State. It is
the capital of the whole of India.
Here you have a texture of all the
people of the Indian sub-continent.
Everyone has a right to claim Delhi
as his own. Therefore, I visualise a
time may come when there may be
some scope for some sort of munici-
pal administration and elections.

Even with regard to clections the
better opinion in the world today is
that, so far as municipal administra-
tion is concerned that should be as
far as possible above party politics.
The man on the spot, a qualified man
who is fit enough to do educational
activities, social activities, sewage
actrvities, he 1s the man to deal with
a Municipal Corporation and not
merely a party labelled man. It is
always better in all these municipal
sdministrations to have the adminis-
tration above party politics. That
has been the end and 2im in all good
municipal administrations.

Now, Sir, so far as this capital city
is roncerned, it concerns not only the
arca where most of the offices are
situsted, and mnst of the clerks are
workmg. It also includes the Dip-
lomatic Enclave. Just imagine what
will happen if there is a big party
election tussle. How is the Govern-
ment to carry on the work of the
Indian Union? 1 can only imagine
that it will result in a catastrophe,
unless you are banning government
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servants from even taking part in
municipal elections, which you can-
not do. Suppose one branch of the
office of my good friend the Minis-
ter of States votes for A and another
branch for B, one holding very
strong views on A and the other
section on B? That will be catsstro-
phic. The capital does not want to be
encumbered by municipal politics,
and personal politics.

Therefore, it is for very good rea-
sons that they have decided to take
it out of the municipal administration.
They have not taken the whole, they
have not been so greedy. It is not
as if they have taken all the area,
they have only confined themselves
to what is called the crux or the core
as far as Delhi City is concerned. They
wish to administer it by various bodi-
es, ad hoc bodies.

I am glad to see that the Delhi
Municipal Corporation that is going
to come into being will have repre-
sentation in many of these bodies
which are forming part of the Delhi
Development Board.

So far as this Bill is concerned,
there are certain aspects of it that
strike me, and which I hope will ap-
peal to my good friend, the Minis-
ter of State 1n the Ministry
of Home Affairs. Firstly, 1 feel
that so fur as acquisition pro-
ceedings are concerned—I  am  not
talking as a mere lawyer—the provi-
sion there is 15 as it now stands. [
quite agree, as 1 have myself plecaded,
that the various aspects of the Delhi
Administration should be Sui gene-
ris and not on the analogy of any
other Municipal Corporation. But is
not the Government taking too much
on itself when it says that with regard
to acquisition it will have separate
proceedings?

17 hrs.

The Land Acquisition Act is a well-
established Act. There are a number
of cases decided under that Act. For
example, the word “owner" is not
defined in this Act. Supposing a man
says, I am the owner” and some other
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man comes and says, he is not the
owner, but “I am the owner”, there
is a tussle whether ownership is con-
fined to persons, firms, corporation,
trusts or charitable trusts, institutions
or temples. You can go on multiply-
ing the instances. How are they going
to be governed? Are you going to
take to a new path c¢f legal definitions?
So far as these matters are concerned,
there is a well-trodden path of defi-
nition of all these various items.
They are appreciated and understood
in the Land Acquisition Act So,
are you going to have a new, com-
plete system, so to say, so far as these
things are concerned here?

Take, for example, a thing like the
enforcement of land acquisition. Sec-
tion 47 of the Act-—I am obliged to
the Muwuister for I have borrowed his
Ministry’s book—deals with enforce-
ment of the land acquisition proceed-
ings. The magistrate comes in, and
his whole paraphernaha 1s there.
Notice 1s given. All the parties con-
cerned are given notices. They can
come and proteszt. For example, Sec-
tion 47 of that Act says that mutatis
mutandis, it will stand adapted to
present conditions. “If the Collector
1s prevented or impeded 1n taking
possession under this Act, of any land,

he shall " ete, and “1f a magis-
trate  enforces surrender of the
land it shall apply to the magis-

trate. . and so on and so forth.
You get the repgular paraphernalia.
What 15 to be done 1n case of acquisi-
tion procecdings? What 15 to be done
with regard to  enforcement  of
acquisition proceedings® What  are
the instances where the Govern-
ment can do away with the normal
procedure of notice, counter-notice,
reyminder, rebuttal, and all that? What
are the cases where they can dispense
with 1t and start procecdings straight-
way in urgent cases, by what is cal-
led the police power of the State?
Thev can alwavs do that. All that
procedure is available. I hope it will
be found acceptable to Government.
It they say that “excepting as modi-
fied by the provisions of this Act, the
rest of the Land Acquisition Act, will
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apply”, it will be a great solace in my

humble opinion.

There is another aspect in this con-
nection. I suppose I am thinking
aloud. I feel I have not given much
thought to it, and I must confess
to that. But I feel that consideration
must be given to small landholders,
poor peasants, with what are called
small fits of land a few bighas halt
a ground, one ground, or two grounds
of land. I you are going to decide
their case by the rule of thumb and
say ''1955 basis or whichever 1s less,”
it may cause hardship. So, a sort
of slab system may be better for
them.

Finally, what is the principle re-
garding betterment tax? It 1s very
interesting to study that aspect. Bet-
terment tax 1s a tax that is available
to the State or the Corporation as the
case may be if, and only if, they can
lay roads in an area, make water avail-
able there, or give drainage facilities
there or offer electricity there. For
those services which have been gaven
to the locality, the locality 1s increas-
ed in value. Therefore, the people
who own the locality or who are les-
sees of the locality have to pay a bet-
terment tax, because betterment is
due to the act of the Government or
the Corporation as the case may be.
That is the prnciple of betterment.
Then, taking the betterment aspect of
it and to say that they will have to
pay the tax because n future they
wiil get the services may not be pro-
per For example, what would be the
situation in future, say, in the 19652 1
am obliged to my friend Shri Radha
Raman for giving me the instance.
What would be the situation in 1965
or 1970? I do not think anyone can
imag:ne what 1t will be. It may be
brought down to the bottom in a new
conception of a State. There may be
nothing like the prices that we know
of. If normal things go on, it may
be totally different, because, every
move of ours is to bring into being,
or make our State, a welfare State.
If prices of grain rise, it is better for
the farmer. That is the idea now.
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They would not squeal if prices of
foodgrains rise. If the pay or the
salary and other payments are also
rising alongside the rise in prices of
grains, my hon. friends on the opposite
side will not complain. If there is any
slashing in the pay or the wage-scale
with the rise in prices, then they will
complain. Otherwise, 1 cannot ima-
gine what the situation will be in
1865 or 1970 or 1980.

To lay a rule now in the Act itself
regarding that aspect may not be
good. 1 was listening to the amend-
ment of Shri Datar, the Minister of
State in the Ministry of Home Affairs.
I imagine that he said that the 1955
price plus something or the present
market value, whichever is less, would
be taken. The amendment says, “the
market value of the land...... such
market value being determined on the
basis of the use of the land on that
date, or the market value of the land
on the first day of October, 19585, such
market value being determined on the
basis of the use of the land on that
date, an amount equal to twenty-five
per cent of the increase, if any,...."
and so on. I am wondering whether
it 1s adwvisable to have this cumber-
some form and tie yourself to a
difficult position which may arise later
on. That struck me so far as better-
ment is concerned.

So far as acquisition is concerned,
1 have already had my say. 1 do feel
that there will be a large number of
small land-holders in the Delhi deve-
lopment area and it may be unfair
to deal with them on the same prin-
ciple on which the big landholders
are dealt with.

In conclusion, I hope Government
will be able to build up a great metro-
polis which will represent not one
areca, not the north or the south, but
I hope 1t wil) represent the whole
of India and 1 hope 1 will be able to
call myself a proud citizen of Delhi.

Seme Hon. Members rose—

Mr. Deputy-Speaker: Hon. Mem-
bers on the Joint Committee may have
to wait a little. Mr. Kodiyan.
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Shri Keodiyan (Quilon-Reserved
Sch. Castes): Mr. Deputy-Speaker,
1 strongly oppoae the basic scheme of
things underlying this Bill, namely,
that town-planning has to come from
the top rather than from below, i.e.
the local bodies. The hon. Minister
in introducing this Bill has put for-
ward lengthy arguments in favour of
a separate statutory body for the
developmental work in Delhi. But his
arguments, I am sorry to say, have
not convinced me of the need for
such a separate body for the develop-
mental work in Delhi In my opi-
nion, the creation for of such a sepa-
rate statutory body is not only un-
necessary, but might also lead to un-
necessary friction between the two
authorities. Thus, it will delay the
very developmental work of Delhi
itself.

Not only the hon. Minister, but
other responsible spokesmen of the
Government also, have been talking
for a long time of the need for further
developing the local self-government
svstem 1n our country and of the
need to give more responsibility and
powers to the local bodies. But noth-
ing has come out of these talks and
the basic structure of the local self-
government system remains as it was
10 or 12 years before, while the Bri-
tishers were ruling the country. The
Government seems to be thinking in
the same old way as in the past. That
is why they have refused to  hand
over the responsibility of the deve~
lopment work in Delhi to the Munici-
pal Corporation and have come for-
ward with this Bill

The hon. Minister seems to be very
much worried over the burden of the
Corporation in Delhi and he does not
want to over-burden the Corporation.
It is not a question of overburden-
ing the Corporation. It is question as to
how best the development work in
Delhi could be carried out. Is it by
creating a separate body consisting
mainly of nominated persons and
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officials as members that you can carry

out this work or by a body fully re-

presenting public opinion in Delhi?

If those people who will get elected
themselves from the different cross
sections of the people of Delhi, are
invested with the responsibility of
town-planning, I am sure that town-
Planning would go far more efficiently
than if a few officials, who are not
responsible to the people, are invested
with those powers.

Different committees, appointed both
by the Central Government and the
various State Governments, to go into
the function of the local bodies and
Improvement Trusts have recommend-
ed against the continuance of these se-
parate statutory bodies in municipal
towns for the purpose of town-plann-
ing and other developmental work.

Another argument that has been
brought forward against the local self-
government is that local bodies have
failed miserably in the matter of
development work, But we all know
that the local bodies in our country
today are given only limited powers
and they have got only limited finan-
<ps at their disposal. So, they cannot
be expected to carry out the develop-
mental work as efficiently as we desire
them to do.

So the question i1s whether the local
bodies would be provided with neces-
sary filnances and adequate powers
and also technical know-how to suc-
cessfully carry out town-planning.
"This is exactly the question rcgarding
the development of Delhi. If the
Gavernment are prepared to give such
aid as they are prepared to give to
the proposed Delhi Development
Authority then I am sure that the
development of Delhi would go far
more efficiently than at present.

The hon. Minister referred to the
Birla Committce. But the Birla Com-
mittee, in the course of their remarks,
‘has stated on page 3 of their report:

“Two essential pre-requisifes
of proper planning of a town are:
(1) a civic survey, and (2) a mas-
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ter plan. The Trust has been able
to produce neither with the result
that the growth of Delhi has been
proceeding in a haphazard way
with little foresight and imagina-

tion and without any co-ordina-
tion.”

Further, on page 7 of the same report
they have said:

“Whatever may be the extenua-
ting circumstances, the story of
the Trust is a story of failure.”

Similarly, various other committees,
which have looked into the affairs of
the local bodies in different part of
the country, have also recommended
against the continuance of this sort of
separate bodies. The Local Self-Gov-
ernment Enquiry Committee, which
was appointed by the UP Government,
has recommended emphsatically that

“All Improvement Trusts in the
provinces should be abolished and
the provisions of the Improvement
Trust Act should be incorporated
in the Municipalities Act.”

Similarly, the Kale Committee ap-
pointed by the Government of Bom-
bay and the Venkatappa Committee of
Mysore have recommended more or
less to the same effect. The Delhi
Municipal Organisation Committee
also said that the existence of sepa-
rate ad hoc Improvement Trusts lead
to the possibility of weakening the
general municipal structure. As has
becn rightly pointed out in the Minute
of Dissent to the above report, the
existence of these ad hoc bodies mili-
tate against the popular control of the
functions that are primanly and
patently municipal

Reference has been made by the
hon. Minister to the case of Bombay.
it is true that a lot of development
work has been carried out in Bombay.
But, after years of experience, the
Bombay Corporation came to the con-
clusion that the existence of a sepa-
rate Improvement Trust was far from
helping the Corporation. Therefore,
they decided to abolish the separate
Improvement Trust and they have
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created an Improvement Committee
under the direct control of the Cor-
poration

Some hon Members, especially Shri
C R Pattabhy Raman referred to
Tokyo, London, Washington and other
cities In London, what ts the position
In I.ondon, for nearly a cen-
tury, the local body has been in charge
of state-aiding houses in other
foreign countries ke Holland, France,
we can see that the corporations or
municipal bodies are charged with the
responsibility of town plannming and
other developmental work Therefore,
my submission 15 this  Of course, the
hon Mini ter also said that develop-
ment of Delhi requires large sums of
moncvy  Government are prepared to
spend large sums of money for the
development of the capital  If they
are prepared to spend large sums of
moneyv for the development of the
capital, and if necessarv, technical
personnel are to be placed at the dis-
posal of the Development authonty
by the Government, where 1s the diffi-
culty 1n handing over the responsibili-
ty of devilopment work to the Cor-
poration with the same fund< and alwo
with the same technical personnel?
Where does the question of over-
burdening the corporation arise 1if
thev are prepared to hand over the
responsibility together with the tech-
nical personnel and neccessary finan-
ces” That 1s mv simple question I
wish the hon Minister would reply
to this question®

If there must be a separate body for
development work in Delhi 1 would
submit that such a separatc body
should be as far as possible a2 real
representative body of public opinion
in Delhy But, 1in thas Ball, T am sorry
to <21 that in the Development autho-
1y nverwhelming weightage i1s 1n the
hand. of nominated members The
hon Ministcr has pointed out that, out
of th¢ 11 members who constitute the
Development authority, only two or
three are to be taken from the Corpo-
ration Such a body with inadequate
representation of public opinion in
Delhi and the majority being in the
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hands of nomunated members, and
officials cannot be expected to carry
out the development work efficiently
and quickly as we desire.

Therefore, my suggestion is that the
Advisory Council as envisaged in this
Bill should become the real Develop-
ment authority by including in it 7T
Members of the Corporation instead
of four as proposed by this Bill and the
Advisory Council, as envisaged in this
Bill should become the executive com-
mittee to carry out the decisions of
the Development authority

With regard to the question of com-
pensation, I have to say a few words.
There must not be a uniform rate of
campensation There are small agri-
culturists, as Shri C R Pattabh:
Raman pointed out rightly, and persons
of small means with <small pieces of
land and buwildings which they use as
their residences or dwelling places The
case~ of such persons with small means
of lhivelihood should be taken into
special consideration when the ques-
tion of compensation 1s considered.
Therefore, 1n clause 6, after sub-clause
{5) a provision should be specially
added guarantceing special considera-
tion 1n the case of poor agriculturists
and pirsons of small means of lhiveli-
hood

Then, there 1s the question of slum
clearance The policy adopted so far
by the Improvement Trust for slum
clearance has been a wrong policy In
the name of <«lum clearance, thousands
of slum-dwellers were forced to move
out of the city, miles away from the
city  They were uprootcd from their
natural placcs of Iivehihood to become
destitutes 1n far off places from Detha
Is 1t the pohiey of Government, n the
nam¢ of <lum clearance, tn chuck out
all thc poor unhappy slum-dwellers
away from *he heart of the city” And
should 1t be the outleok of Govern-
ment or the public that enly well-to-
do people can live in the heart of the
capital?” Surely, that must not be our
policy, that must not be our outlook.
Then, it 15 absolutely necessary, when.
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the slums are cleared, that it should
be made obligatory on the part of the
Development Authority to provide
cheap tenements within the easy reach
of these poor people, or if necessary,
tenements should be given to them at
subsidised rates.

There i3 also the question of better-
ment tax. In principle, I oppose the
levying of this betterment tfax. Bet-
terment tax is for the future benefits
that could be derived as a result of the
betterment programme. But even be-
fore the actual benefits from the bet-
terment programme are afforded, the
tax is being levied. But where is the
guarantec that the benefits will be
given to the taxpayers, for the tax
they have given to the authorities.
Therefore, the provision for levying
betterment tax should be removed.

Now, I come to the question of the
finances of the Authority. Regarding
this, I have to submit that in no cir-
cumstance should the resources of the
Delhi Municipal Corporation be reduc-
ed. At the same time, I have to point
out that the Development Authority
ghould not be placed in a  position
where it will have to depend on Gov-
ernment for every single item of work
that 1t wants to execute. Therefore,
provision should be made to give a
portion of the collection of taxes and
duties to the Development Authority.

It these changes were to be made
in this Bill, this Bill will go to a very
great extent to meet the requirements
of the day. and public opinion will be
represented in the Authority as far
as possible.
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ourfedY e gar |rfem 1 yw fefeee

T Bill

argR ® 7 Wra ¥ga 9w Wi Wik
T IR 7 g A 9 fewdes gq7w
1 St feiEe g IS Harfrawm W
¥ aFeee famr cawETEs A
aeg T g B ow oA 6 e
¥ aurer g3 477 @Y wan & f Ay Tegeior
& TR forecies T4 ®T 00 TFeiAs
& 97 Wi safem 5 ATw aaewy
3 F AT SURT FAEIA AE g
AT FT FTH WL A2 99 & &/
@y A A A D AfFA AT aw
famft &1 areelw & a@ 9 WY wgA
ITH FT9 FF & 9% § | FH I
I ®£21 1w f6 @Et & wrarEt R A
§ w7 3 93 @ #F owErY § g3
A TR N | waaRe 7 qiswer
g% s e A 3 oA
Fare @A gW ot fr 3w g
FZA A1 FTE EW ) | Amw g feoww
% g1 "I A A/ qg4vAg A2 &
JIEY AR A% 32 FEAT I AR 9T
T3 AR B FHT A

IATERI WEITE, GOHT A AT
T A A7 T Fem fr oz aw e
F U3 FAX (o 7AR FFAXY TefEn
9T 9T &, 5 gUTY #1 1 g1 A7y foAr
g w7 3 7T wF F fawl 7 oy A%
AW A fws 0 A &l TAE
U AR T AT A E W ORF F §
f& w7 oz am B{r sTagtioe 4
frgf frar s A1 3 @Y 39 AR
97 I 87T Fur 1 fzRe
FAOUOT O I I A AN
I W AT TH FIH AT $F T8
et ferAe T & AR Te)
& o fga @ v ¥ Wi AN
ggRE &I W fa= A 71 & oo aeaar
FeaT § ooz @ wailfEy et
e Ta9gde % fom eaat o g uie
Jun famr s oy st e 5 =g
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[wret wis <)
2w & xagiAc ROk qe dw @
IR Ny fear AT R wrar § fis ag
H Aad W T & O’ wER |
oY Y @ I INT @ gw § 6N
foert & qrg & o g fedr @
ary aw Tt g W 7 dawaHAT W
®T8 §F R I g g arafi
o g A dagrr 9 g WX
foreY fo ow S o) aw wdHE
F 38 W 2 W A% wf7 AEEEndH
o<t At & 1 g o™ EVo guAIT fag
7 qgd g F oTRT §Ew I adw
sfwat &1 &7 gWT A FwgI & R
TEH WTFE) N ITH RuarzgA @Y
aga g dfen s gy & 78 ded
7g %7 fear oA @ f e fag gamt
G EET AR 2 | 70 Iuix € fe
oo Y g IagEe owifeEdy 3 oY
& Ja% TAATHS T TN § WK IAE
99 AT I Wi WL 989 3% §
F19 fgr at a8 7941 2T g I

FT ¥ ITT T AIH! TAN3, €
WQ OTH & a9 ¥ H99 qHA 9T 97 Ay
#T Q| oF TRgS 5T A 7 AW
feevan oft ST 77 ama wfaa F gy
gt s REFr wrEn g 8%
Jud ®21 f5 wrf w@vam @ aEr 9@
F7AT DY, A1 IAA T famr fa A
H IEF AIG T T Y| W IA
for &t o 98 gz 9¢ ¥ @
IFAT AT ITE HFRA q T Y
AT YT | AZ TEA ALY FTHAAT HT @A
AT 97 | AET 9T N @y fE dfamy
T it g o WX W o
fam qor g W F 9T AR TEFA
w1 A fA faae fewg oo &
¥R I AEg Ty AT @ T4
woE ¥ A ag 47 fe I Sy Wy
a-Erft gF T gt 6 X
¥fs 2 TA® g AT @Y AW

i wvwrm off tw 9d @ W o
IA AT TEATTD A AT W R
#q forer ot Wi ¥w gy WS ®
taraw feer ot IRy wawy fao
fear 1| RO TR FIER & zxCETRY
¢ frd gz wmwe e frag faeelt oY s
Y &G AT A TWET § W ¥
% feeft w71 0w femar @ Ty qe A
firw weg ot gu d, feq ag @ g
W3 T AT wEA® TR Iux fewa
qer ¥ W o TR Ao i &
faw ava og gerd wark 7€ f 3w
T qg A agT gRI-arE warg
e At !ﬂ‘(tﬂ!l:ﬁm Yoo WT woo
®T T IR TRAT T A AT, TR AN
IJTHT FTH AT WX FFA SR Qv
TEAT HIET Al IA®T SYIET XTE WY
FFE ¥ WIT IOET AA7 8  IOwey
&Y geHTA 7 & Ary forawy fr sgfafaas
FEA 7 e A & O IAF fw
frar | w7 moawm A B oaw
7 wg & AT AT AT R
AT T M TAE gl ang &Y
w7 ux swm froad s fredt
F TTATAT IIA AT TZ & AT IAGT
TATIRZ WA F AT WTE A
g 731 fzo o+ fam swmxDY w1 it
AT RT3 RIA AE WAt & rwr
23 & fr qmady AT gae g
qifen AfaA T g1a fas 9 §
7 347 {0 Jvavdr qfanw g1 7dr §
oY swE1 T Saxr WmME &AW |
T gaTa AT I § T FIH AT
are A# £ WY 3T et /e gl
FFTA AT Q¥AT 1

azZ At &9 IRt T € A
w3t wEEAY Xy wgear  feel
THIT & TEET WIOw! o gen v
Fx Y WIh ¥yt T AT w6 G
My AT IT e wg ae w9y f e
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Bilt

wEr ¥ mafaw oeg & o
wfew ug gy wor fis gw 9Ty awur
¢ fagror & o gREET A6 & e
fadk & wrad mpar s oY ormy 7 F W AE
QYT 8T FHT X A QT { y¥ T
€t fis oiw grfagl W sx oF wAQ
fadny 1 9w awa TpgArer o qHET
q q, S 77 £ Wt ava § ofy w47
qw R € afY W fer g qiEa
oY I A9 BIA Y Wig IA% fag wif
wraet graaTH A et war W owg
wz aan wrd & fe Ow g F ™I W
9y T ¥ § fraw feart 2 3avaw
weq Y g q &9 aght 97 T@A i
ww w7 §r xa«ey w6 T ¥yt g,
WYY Tw, <74 FTY, AT AG af
g1 am’?

Shri Jadhav: Sir, there is no quorum
in the House.

Shri V. P. Nayar (Quilon): This
appears to be the fourth or fifth
time. It 1s obvious that hon. Mem-
bers are very anxious to attend the
House but the number fixed for the
quorum seems to be rather too high.
1 may suggest that the gquorum may
be reduced to 5 or 10.

Laln Achint Ram: It 15 better to
settle this afterwards.

Mr. Deputy-Speaker: Can I do it
or the House can do it?

Shri V. P. Nayar: The House is to
discuss the rules of procedure. There
are several committees.

Mr. Deputy-Speaker: The bell is
being rung.

Now, the hon.
continue.

Member may

et wfww ww: § og WA AR
g a1 5 evAaaz %1 foaar am famy
aqr §, wg ¥y Gy g W aw aw fw
went ¥ fog et adt arw Tl
foargr ¥ N wma, AN s wgr &

Bilt
g wrw  PeoRET qE w1 -
@ CAATT W R, aw aw xw faet-
forg f *Y€ sgrer I=fw AEY W
grdft 2 xafac o gy wofEA
wr{ ¢, & 3aH dawa wwar g

0« 9 % fog 7 9= frd g
o fradfy gwrd el aw, Afg=
TR frgmaaaag d o mam s
for wf & 14 o7 W7 I 0%
sy % fac fafeen  #ifern
fez1 avm, s= feqr s W/ gEA
sfafad X0 o9y

dmr s F9 wf F@w &,
£ waifcdt &7 dovw Fvar g
™ 7 qw fewm wl §, Sifs @7
gnfae §F g f& J1 gl win 47
¥z froer §, SA%T AR fawT 9w
g faafaT w a0 g wEfF g
stqif v g 9 9 aq o5 O foygaafeq
frgfafazora  fafdi & v «tig
o1 1 AL 9AF g T 3 oY, i
® sawA1 Z T¥ qier @z sow wia
TATT F1 AXTH F | WIqH AA AT 3%
A &, Trfe Iw T4 wquEer off va
w Sifed, M ¥ froger o
#F geimyT 9 GqF gaN F a6
urTAr qIsAg fTAr /€

¥

Fq T T AT fam 6%
wgw &1 vE o, A1 oaga A wmxW
7wy f& goeft ol % fo= =t e
T e | Fw w70 gt @Y
W7 3g 77 surA g f& guT faedy T
& avg af feeeht § o a Legdl
WA &1 9 qga & w7 gadi ey
F g A e A A% ey 7§
w7 g & o fe=ft 7wy &, a1 W
R o et & &) owm W
Y gl & fag uw ft wnfe £,
&Y ITET EW WrET gy | ag Y
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Bill
[T wisw <m]

& w7 AT g faw g ) T 0 SO
qua ag § fr fak faecft & oformde
% fae oY a1 e & 3
v fiH § war g | fom feowres
i ¥y g A wETT T O,
ATATAANR, FTAATAT,  HTAATAIC
T AT TR IE 7 §, I8 TR
®1 7% fkdr & qro dro figd=e ¥
|AFT |

=% geTay  fadr oF "re W
Wt 3aq Fng & @w, A (¥ feemwe
T & TRE 1 fgIT w1 "6
aaq T oafEd & R § ag
TR F1 ¥qTH 7A1 E | 7R 1 qEl
g fr3mq ag wmW oA = o, oY
f& 761X & FIEw @ foraT w7
a5 A faw A7 § m gum fao
g | 9% safz & fr fafarer wrge ==
<7 7 T

Y THw AT . U HgIRT,
WaQ g wegra wfgwen dA7, @1 39
g 3@ &3 ofer Y v @, feeg
SR PW T Y a9 F d19 W OIAEY
sifa w39 ¥ oFY AR E,
argw W famm gET &1 @ ANar
£ f5 gz o st mfesto o= o0
@ ¢ 48 w1 w6 T ad
wim, gz d wfrg & wavam, feg
AN Fw g D agt g fAag g g, &
ax fafey &1 % wreR 9y T SRa
f fir fogs &Y wal & faeslt & gfuga
*7 | ford e w7 &, 389 e &
threm & w 3# a3 & 1 9
et fem qe @ ? s At g
27 dwgm fr faegw aft . gy
Wm}mﬁoﬁoﬁoQoﬂ'(
TI® TOTHA ® FGE |

gror 7 § fe ot wn g
YT areT AnT ® srearfer vow §
f& g w®T *ATHY | AW JR CF THIL
W gy faedy @ A7 &d fessly
FWegHe SHewaa aqifeEdT & @l
wY T A e faar s vy fe ot
oA T @ 8, WY vy Qfer WX
arit w77 Fifag, afew o gt
alt gf ) wTaE AwH IR AT @ 4
o wgd § 5 aw weifcdy ad—
IEE A —uT w3 *gS & w6 wwe
T, Y Y qog AE & e gw AW A
TATT | 4 &7 & v ¥w fogw o w1w
§ g SuTar HETE A § 61T 9@ e
wifmaamegmAfcan @

g uz & fx ow eETinav
ImET ¢ WX fawsT g% /9 @1 A
2, IET AW AY wTAT B A% ATZ
i S—awE ® ofas—3nd qw
1T @ YT A WA I WA 8T AT R,
o frmr AT @ S R @ A @Y
Fe¥ fr amn 2, ag warf@r & Twx
#* g fra¥e oY Zor 497 1 & W
FyT 7 Affzw ot & Fa1 2, Afvw 1@
Frfew arafryn =afw #Y f&on 4y
e 2 8 g9 wwm = e 17 En
T 3z 2 f§ 77 W aF Aar @, Q1
& 7 § oY sA wafy ® @y 9re-
drae faafy gu7 s & &= faoT man
2 | @z sirdfegy 39 Afet & aww
N AT o T GETHTET w R
T 2, S f& 39 Aifeqy WY qEy
& AT ¥ | S WEATET dur S
U7 TATR § ST A &, SEW) W
WAY | qEw AE AT TwAT 2, wWife
ag I TR & g A & 1 e
A AT WA W N K A
a9 ® foao denfear s @ WX
YT A #9R AT FAT & Afes]
WY ZaT ¥ TwaAr § W Aw IJEW
wTHT oA §, A Ay I ANfewf € 9
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P MR W T W IFE A€ |
Fog A wram qE T & A &
A "AY AgRg ¥ &gAT STEAT
g fe WA a1 ¥ 7 901 & 99 @,
g7 8 g @i & fa=era 8 ag "oy
AT ST | TF ATH AW FT I
@7 &1 agray fzar smar @ fe gEe
A5[@, F[A qAE FEME IAG A
9T FA FT ATTT AT & ) T A ATA
REM AT AT &7 7T AEr Smav
iy ag erA & & arA ¥ oAy
wEATEA AE @ wEw @few &
aifed & & Tw g9 N gErd M,
gaart 9 & TX 9T Ig 7A TG ¥
TN INESEIAF AFA AR

TH S @@ § N TANNEraST
R XX | I OO A AT
a1 w¢ fowran v & e gwid qwnr

8
Bil 4544

HAFA AT @ 1 et Iq &
T ¥ ¥ WEE IWAY A arew B
ady arar & ¥fed gt @1 @t fom
foegy &7 I & ger Afew w
IaT ¥ W uRd g zad  fay
IEwT wwrT e foar omr @ @y
T & 1 @Y ¥ e f frouw ww
Ty R i gy Wik
I & aw gt fet favim ax ag=ar
«ifed « W T g & T wEE A
& AT a T W IT W geR
w1 &Y sf@r 3@t @ a@w - wmy
FET AF  IAET AT fEaat w7 @y
feats s@ 1 quar @ feealm
off % TE & Tar @ WK 3 aar
Y @ZAT AT @ WIT g7 oA ady
R ¥ a2 @ fF T Awr Al
a1 dFAT | gAE o w0 Ag v
T qJrfaw o

aw fugt wrafedy adft Y =g
¥ I AT WS PWANE T 7 19
¥ WREH H97 fFE 9 1 5EF AeAr
TF ¥TIT IITET 4T, IR ¥ AR
IR AEY AT [[AA 9 | WA
wTE, 399 9 817 ¥ wige @ I fag,
®THETT ¥ | IHA HUAT UF ek
®1Q¥ 397 | 0 F AT TGy @ A
gt F w W9d @W | Sfed
d 9dN ¥ ) a7 w=xE S=7 mar
W f6T 7ar & oy @y WX gOAr
E3T¥ W & W7 ST A &7 fF e
&t arg AYT, T7 A9 VI P, aga}
g I TR uTRI ATH P01 ¥Q
qrt &1 wigwt @ F FUT WWI
qr, 57 5T O & I e X
ST HAT FAT @ 1| 8 ag ey Fameer
O T SR F ¥ "I WH
# A I|/H LIXT FY G T §T
= fF A wT D 0, qF DT wT
feq @ o = T ¥ fog g
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Bilt

[= www e
wy wifgd o 3w W o sy fear
oy g oy & vt Wre ag mAr |

W owew ¥ fr oon ey ff
JgwT &3¥ 9 fear T | W wrEEY
& v § o5 wweder g
oW 5 AT § | I¥ T ¥R
qIqIfET & g 7 O ¥ fe ag
AT gOAT wTEAT & Jeey faw &2x
& ore feur 2y § €Y & WAAT g
@ o s ffag, SRR wEr fe ad
qa Zed agw a7 & | AETE Ay
A vz o o fer oot ot 7
e & 47 It fam gw R A1 &
o, Y T I ¢ Al 2 T =
WG 1 AR I w2 q4r 6 ar a uw
oIy ® aw 7 W 2% §}1 o4
#fag A ar s« for Sz agw

afr adt At A f PR T A W
g X ArIc dm wX fod 4 1 2 Ha
T ¥ a3z ¢, Afw IR @
& fomy wwy

ﬁo!ﬁoﬂoiq‘mm
Fare fomr 1 g s A g

AT | T W A AT U9 qT WY
wpE & 1 B frafam 87 & mw orfer
Aqrasafsamardr @ & A
o WY MoAT ¥ ATEA | H{A TR K
a3 grq & IAwr A faar o 3fe
qAT 7 fF @z wpr TAT 4 4R DT TH
o fx ag Tem w21 nar TR w7AT
qr f& A% qm FFO, IO 3
a1 f& A% & a7 £ ) fe 7 s
f& araq ooty gToAEdST & w_
T &+ INE TF wAT AL AR FRT
f& mfmgfer oftfae & 9w &,
oraterfer AfAat & o war at
At =7 & qar @, amux oEAsE
¥ ¥ 9T | AT | A T4 AN WA
g e am s AR ) ow A R
wsTt &Y 1 SOTY WTq AWy 2§ #Y 9%
et v & fv D whR F ww oW
Fom 9 ) wam feep oo we ¥
fr e ata A v Fwr gW
s & % Br€ 1 9k at aw Frwre
& arfy & fafeen w¥dr w1 AT
w® we f foed A ore fed any
#1343 agi dey fis o oy @ wg X
Tt dw owx fed ary § 1 AR Wt WX
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Biu

aferrd xt &y Frdz feayr fe oy
gorar fye ¥ro fYo Qo w7 qwe § IuH
ug A & fe 91 a7 3 A arast
& gwar §, HY T FT AT WNT G
QT ¥ & AN IYT ST EwAT
¢, T<aTaT Tgt % woTw agt A ww
¢ T TR wwam fe IR WA
Tt e a7 fear'y WX Ik wTER
s r@imydarag & fr forw
wT vt wrar I Fowe w1 frar
I\ e Y o | SHifag
N ¥ e § fomm T\ W g
I ¥ veo wfama Frawe wx &g
wY & 1+ ww ¢ grea § aY fedt Ay
* argw B gwa1 ¥ fis Ig THTT I7W
O sl ot T Y 3T § uw
wr & TR A & q s g
g & feeft d@awir wmadf@ w
e wafEy &1 faw wmr 9w
¥ g g ¥ ag gy a1 fe ag
e aga w e 3AET §T Wi
W & ¥g w1 faq Oy 1 FU AW
fraza t fs Ty N wg1 & a8 &w
¢ ok g WY SuwT @nr T
#fer goe w wifga fv ag ov @
R WY wIE 7§ fawfaa Y,
R IuF o ¥ Wwg 9 AN w
wmrE X | o qTET T AN SR
1 guw™ Y g, fAuwmr
wawT o @ faew 9 T Ad
¢t & ang §F oA & fed fe A
T @ S %Y O Sw fe g w
Y ¥

1 e § vw fogre werh §
W g § fdfafedow fafred &
WY wY | 8 Ty iy T f o Ok
Yoo w3y fxar wv | I UK T
s e frar ot 9% gt mat fe
Ty § T AT g | I Aew Wy
e arfte dar ff oy g #
Wy wry o7 ) agt o¢ WA W

Bill

wrk warer ff Y @1 | g T Y T
qr | wx fagre w0 A oA
R W OEPT oww oAwar X R A 3Ty
THU &9T &R A faar amar grarife
og A QI ara @ H At 0
A v Aifad | R aga gy
o ¥ Tgw § fr ag T S
¢, foorht ¥ ofww gfe agi T oY ¥R
@ Al ¢ ufed awr ¥ T Ow
fad @ &1 @ w1y 99w gwT § s o
O TF QYT AT FHA § 4R afg o

H
i
¥17

E
P
3
47423
EE
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ot wo ¥o wrax (wrw faell) -
ag AN Afewr F qm w@ E W
T %Y qur e fE Ty 9 w1 g
2?

W wRw I A @Y
oo < & e sitfenr f s r 80

ot nww mATeT : IFE wx H
FE W HATHT §) I T F
% g7 forer Wi WY 9 e JAE
® foer w1 g & AER % wY T}
TR 997 A6 | IEE aw A} are
N sT@Es g méar Y s

gy wwt 9T Wi @R S Wi @ -

¥ wwrr R Gfad 1 gy vy wT fE

W aF w15 W Wiy o gy ¥ fgw
¥ & o oW A W aw aw I
ard sye A Rl ol e
TwET € w famr Ty § O wr oY
ardw aw el ®) Al af) fd o
1 & 7R e wgt T Ay AW qyr
ot fedt ®Y 39w w1 qar Wy | 9w
Ty ® wery qre fewr aqr ager
# w1 g 7w fE ag wEt 9%
2 ag ax ard & foer o i o wigar
g fe st ageg fawre %

FqugHe fasr § o oF gFEde
femar w98 * mew § & gy
W AT WIgAT § 1 WY & whr far
& f& T AR ¥ T 9
oy & fodt qwmae ey waft &
vax fag ag gurr mar § fe &
teuy WY ¢ WA W AN A A
WY 4T IWF WA 4T ¥ WG ®
WA AT & GTE, IAH 7 A A
4 RN, Iq AT WX IW AHT
gwammﬁﬁiﬁ&mﬁtﬁn
g% 7y WY wgr T § fr ofe gramw
WA T Ay IEW W wfawma &
fg € AT FFAT 1 WX AT XEHY
g fat s et fe Qeyx &
AT fifag & vt sfa oo v =
oy 6N Wit tege F a
t8vo & AT wT IW WY 4 wIQ wfa at
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! wo wo wwilt (W) :
aq wewr @ &

mww wiw . ATy TR
oy aft afir w e w1

off www miTeT : wRT F § gEAg
R Y ag g ag g fE oSy @Y
foere Y IwwT S&T MW g9 I
¥ faar ar wnfgd o wfaed gzi
9T 38 N Fi s N we afgg
Wt 3@ I agw AT wifgd e
gt faeedy gfa wr fasfes fear o
® qg AT wEn R foad o aet §
wrad farat sifa o fawfer fegr | st
Jun A Ao fr i Y W
¥ 3x vy e A w9
WY qEY qUr AL § 1 AR TF99-
#dr owifedt & suc q faar . . .

FIeTw WD : w¥ WTTT wRe
WOAT VT W % & W w9
amy wew 5T | & wae 6 dT A
LR I R B

oft www FanwT - F W9 w7 SRy
et w A e &5 amn § o
T |

Bill

sff TNt Ty - IITSOW WENRY,
qg WY durew fadae wo @wg @
Fap T A Suw @ v Q@ g0
= IRt A ap aT & waedt W
wry fromar wgn f o

% AT T T & FTHR *f W
et o€ § fe faeelt o1 ag gabw v
¢ fir fe ag awl & faeslt & faw
TrAr & fai ar faere vt & fadt
wrf g% ot 78 49 wrf oF dear
Tt o afew fawy gk dearst & af@
Ty w1 faerw wTdee womy g § WX
™ At # o AT A8 wiw @R 9T
¥ A fawe ot @ WX IIWY
TaEEY 9T W T WA A 9
wf g wor 3 Wit dur et v
dar wue adY ow A7 feeeft aret @
fad it feeelt & fawre & fd vt
T W @ fody far i wor g SR
fas g% ar 9T g 9% ¥ g% 5 9t
AW RN § AN s T 0
TR § I aweliEl W ant AEAv
a# T | 3% &% & s st e
¥ o ¥lo fro go TF HEAT TH WA
W Wy el oY e @ degr A wf
TefE A af fF QX g T A
€ € fs o1 ard fawd gt seaml
* gty w3 F frelr & fawrg st
¥ ag d«qr «wr L

JIvew wiwm & gwwar
il wAda gTE AT ¥E 5
wifit

it Tray v - A g XAAA Y L

Fateaw ARy ;3% §, wrw oY
v o, v 9% ¥ fasr ox age g
grit &Y woet am q & W efrfadar o

18 hrs

The Lok Sabha then adjourned &ill

Eleven of the Clock on Thursday, the
12th December, 1987.
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1016 Procurement of foodgrains
in Andhra . . . 4618—20
1017 Rice io Andhra . 462023
1018 Kakrapars Project . 4623— 35
ror9 Community Project Ad-
ministration - . . 4625—26
WRITTEN ANSWERS TO
QUESTIONS 4626 -98
S.0.
Noe.

985 Delhi Transport Service . 4626

98¢ Cash Office, Central le-
way . . 4626—27

993 Chilka Lake . . . 4627
99y Sdeme u Hmdultun S}up-
yard L 4627—28

5003 Bnqmry into an urcnf:
accident . . 4628~ 29

tion Corporstion . . 4633

1022 Family Planning Training
and Research Centre,
Bombay . . . 4633

1023 Conference of the Central

Irrigation and Power Board 4633—34
1024 CP.W.D. R« nd: in Rajas-

than . . . 4634
1025 Rajkharswan- Gua Line . 4634
1027 Railway bndge over river

Saryu . - - 4634— 35
1028 Darailment ofxoodstmn . 4635
1029 Upgrading of ra:lway fegal

staff . . 4636
1030 *“Bad Climate" allowsnce . 4636—37
1031 Scheme for training in Local

Self-Government, . 4637— 38
1032 Deputation of Officer to

Nepat under F.AO. . 4638
1033 Construction of Bridges . 4639
1034 Holdms up of mght su-mnl

plane . . 4639
1035 Committee on Tnmin( of

Civil Pilots . . . 4639—40
1036 Cancellation of road permits

in Manipur. . . 4640
1037 Section Officers in Railway

Board Office - . 4640—41
3038 Import of French Noratlas

Commercial Aeroplane . 4641—43
1039 Electricity Schemes ln Him-

achal Pradesh. .
1040 Growth of deseit in Puniab 4642

1041 Co-opentwe Movements in
est Bengal . . . 4643

1042 Ex-mhner Railways - 4643—44
1043 Foreign Mail . . . 4644
1044 Rctrcnchm:n: of workers

of D.V.C . . 464445
1045 Air Indh lnlauuond

(Flight No. 104) - 4545—46
1046 Study in Forestry . 4646— 47
1047 Seed potatoes . . - 4647
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LOLUMS
WRITTEN ANSWERS TO
QUESTIONS— conud.
S.Q Subfect
No.
1048 Oriyn langusge . . 4648

1049 Consultative Committee of
Overseas Shipping In-
terests . 4648

1050 Sleeping eoacbcs . . 4648—49
1051 Semaris Ghat Acddem
Report . . . 4649
1052 Procurement of rice in
anipur . . . 4649 =<0
U.sQ.
No,
1461 Cardamom experimenu!
garden . . . 46s¢
1462 Dlnugetobooh . 4650 ~<1
1463 Pyrethrum Plants . . 4651
1464 Posl Office Slvingn Blnk
Accounts . . 465192

1465 Assessment of land revenue 4652

1466 Doctors and Hospitsl beds
in States . . . 4652

1467 Hospital beds . . 4652—53
468 Jammu and Kashmir . 4653—54
1469 Aid to Kashmir . . 4683
1470 Foot-bridge near Gudivada
Station . . . 4654—55
1471 Plant discases - . 4655— 56
1472 Kurduwadi-Mirsj Line . 4656
1473 Import of foodgreins - 4656—57
1474 Nationa] Highway No. 6 . 4657
1475 Bridge over Subarnarekha . 4657— 58

1476 Tel phic and Telephonic
;r,xea in Biksner . 4658

1477 Delay in Postal deliveries - 4658

1478 Poat and Telegraph Offices
in Andhra Pradesh .

1479 Cmntrucuon o{ ’I‘nmwnyu
Bihar

- 4659—60

4659— 60

1480 Bﬂdtez betwecn Nxam—
uddin and Okhla . .

1481 Development of Visakha-
patnam Port . . . 4661

148 t i
482 Re-cmvkz{xnen of renre.d (561
1483 Trlﬁc nt Vinkhlpatmm
. < 4662—63

1484 Ford;n tourhu . . 4663
1485 Motor accidents in Delhi . 466364
1486 Sues canal . . . 4664
1487 Preservation of vnld nfe

inPunjab . - 486465
1488 Wheat production in Pnnhb 4663

Subfece CoLur.N3

1 Buﬂdin forP&T Depart-

489 s . . 466566
1490 Land u:quinitim in Delhi 4666—68
1491 Tube wells . . . 4668
1492 (.‘;l:glun Post OGce Buﬂd-

1493 Behaviour of a Posul Oﬂichl
at Muzaffarpur . . 46680

1494 Sale of potatoes in Hn:m-
chal Pradesh + 4569—70
1495 Rsil-rosd repairs onthe Ccn-
tral Railways . . . 4671 -72
1496 Laveatories in Railway bos!el 4671
1497 Railway bridge at Naslk

road station . . 4672
1498 Wheat supply . . 467273
1499 Punctuality of trains . 4673

1500 Pilferage of cosl . 4673—74

1501 Co-operative societies in

Tripura . . . 4674
1502 Communications in Tripu!l 4675
1503 Buildings in Delhi . 4675—76
1504 Bikaner Railway Workshop 4676—77
1505 Manuiacture of irucks . 4577
1506 Acrodrome at Bahreich . 4677—7>
1507 Use of Hindiin Buses 4678

1508 Despatch of mail bags < 4678=—79
1509 Travel agents . . . 4679
L. r v i

5 P " eto
1511 Opening of Hotels . 4680—81
1512 Conference of State Trans-

port Undertakings - . 4681
1513 Sale or Auction of rice and

other cereals . . . 468182
1514 Railway porters . 4682—83
151§ Repncscmmom immWork—

- 4683~-84

1516 Wnson chnen . - 4684
1517 Post Offices . 468485

1518 National Pederstion of Indmn
Railweymen . .

. 468s
1519 Sugar . - 468586
1520 Tankers . . . . 4686
1531 Wool . . 4686

1522 Steel purdnningmmuon 4636—87
1523 Construction of a bnd;e

over Sutlej River .
1524 Quartersfor P. & T. Bﬂ@lﬂw-
1525 Travelling ticket cxaminers 468§
1526 Leave to Railway staff . 458889
152 Blbncrmﬂ“ywothhop 4589
rgzg g‘:ckt tless travel
1529 xhnertdephmm
1530 Coaches .
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WRITTEN ANSWERS TO
QUEBSTIONS—conid.
(;QS'Q' Subject
1531 Amennies for railway staff
Gorakhpur. - 4691—93
1532 Cotton Rescarch Stations . 4692—93
1533 Opening of New  Post
6&0:! . . . 4693
1534 Communi development
and N.E.S. Blocks . - 45693—94
1535 Telephone service . 4694
1536 Public call offices . 4698
1537 Claims . 459%
1538 Pussenger amenities . . 4695—96
1539 Indnn Central Cotton Cmn
- 4696
1540 !ndnn Centrnl Gotton
Committee .
1541 Overcrowdmg on Delhi-
Ahmedabad Mail 4697
1542 Damages 1o rolling stock . 4697

1543 Railway traffic

1544 Ficld assistants in Mampur 4698

PAPERS LAID ON THE

The followmc ptpen were
laid on the Table :—
(A oopl of the A
ccounts o
vernment  of Hi
Pradesh, 1956-57 (18t
April, 1956 to 315t Octo-
ber, 1956) and the Audit
(3) f‘ sy ‘2' the st
) copy © atement
rchases made
by the Life Insurance Cor-
poration of Indis of shares
of the Mu.ndhn Group of

3) A copy of the Re of
Enquiry into the dclay in
setting up a Paper Plant at
the Forest Rescarch Ins-
titute, Dehre Dun toge-

ropris-
the Go-

ther with @ copy of the sta-
tement ing the action
taken by rnment

(4) Acopyofcad: f the follow-
oft

4 Notifications under
sub-section (6) of Section
jofthc Besential Com-
moditics Act, 1955 . .

W li.R.C;‘ ]N‘o 2464, dated

the 29th July, 1957 making

cem:;: g 957(:(0

Inter-Zonsl Wheat Mmrc
mens Control Order, 1957.

(&) S.R.O. No. 2466, dated
the 29th July, 1957. .

(i) S.R.O. No. 2580, dated

the zb Au@, xg‘], con-

. 4698—4702

DIGEST]}

Subject
Gram (Prohibition of
Export) Order, 1957, .
() S.R.O. No. 2630, dated
the 14th Augun. :953
making ce.

ment to the Inter-Zonal
Wheat Movement Contml
Ozrder, 1957, .
{v) S.R.O. No. 1710, dned
mm August, 1957,
certain amend
ment to the Oriwa Riee
(Prohibition of Rxpon)
Order, 1957. .

(vi) S.R.O. No. 2855, dnted
the 4th September, 1957,
making certain amendment
to the Rice (Southem Zone)
Movement Oontml Order,
1957.

(vd) S. R.O No. 1858, d.ltcd
the 6th Scptember, 1957.

(visi) S.R.O. No. 2861, dnted
the gth September, 1957
containing the Wheat Ro!
Flour M (Luxmmxlnd
Control) Order, 1957.

x} S.R.0O.No. 2944-A, dated
the 14th September, 1957.

{x) S.R.0O. No, 30s6, dsted
the 28th September, 1957,
making certain amendment
to the Rsjasthan Gram
(Prohibition of Expon)
Order, 1957.

(x1) S.R.0. No. 3087, da:ed
the 26th tember, 1957,
cancelling t Rajssthan
Gram (Prohibition of Ex-
port) Order, 1957. . .

(x) S.R.O. No. 3136, dsted
the 30th ember, 1957,
containing the Punjab Rice
(Movermnent Cont rol) Order
1957.

(xf5) S.R.Q.No. 32 A dlted
the 14th Octrober, 1957,
making certain amendment
to the QOrissa Rice (Prohi-
bition of Export) Order
1957. .

(xw) S. R.O No. 3513, dated
and November, 1957.

(xv) S.R.0. No. 3579, dated
the sth November, 1957,
Amritsar

{xw) S.R.O. No. 3589, dned
the 6th November, 1957
rasking certain amendment

the Wheat
Z?;a;nm“‘:"‘*’"oma) Order
19s6. . . . .

4858
Coruntis
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Subfect

{(xvsi) S.R.0. No. 3677, dated
the 1 th Ni » 1987s
cont the Rice (Res-
trictions on Rail bookmp
Order, 19$7.

MBSSAGBS FROM YA
SABHA RAI

Secretary repor:ed thc follow-
lg:b h::xemgu from Rajya

(l’) 'I‘hlt tt its sirting held on
ber, 1987
Slbhl agreed

t any amendment
to the Reserve Bank of

India (Seeocnd Amendment)

Blll by Lok Sabha
K: z6th November,

l957

(%) That at its sitting held on
the sth December, 1957
Rajya Sabha had
the Indian Reserve orces
(Amendment) Bill.

BILL PASSED BY RAJYA
ABHA—-LAID ON
ABLE

Sccretary laid on the Table the
Indian Reserve Fortes  Bill,
as passed by Rajya Sabha.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’

BILLS AND RESOLUTIONS

PRESENTED

(DAILY DIGEST]

CoLumns

4702

4702

4703

Subfect
Eleventh Report was presented
REPRTO OF BUSINESS AD-
COMMITTER

VISORY
ADOPTED . .

Fifteenth Report was Adopted
BILL PASSED}{ . .

Further discussion on the
motion to consider the Payment
of W {(Amendment) Bill con-
tin . The motion  was
adopted. After clause-by-clause
consideration, the Bill was passed
as amended. .

BILL UNDER CONSIDERA
TION . .

The Minister of State in the
ministry of Home Affairs (Shri
Datar) moved the motion for
consideration of the Delhi De-
velopment Bill as reported by
the Joint Commirtee. The du—
cussion was not concluded.

AGENDA FOR THURSDAY,
12TH DECEMBER, 1957. .

Purther consideration and
passing of the Delhi Deve
ment Bill as reported by the Joint
Committee and consideration of
the Union Duties of Excise
{Distribution) Bill and Estate
Duty and Tax on Railway
Passenger Yares (Disribu-
tian) Bill. . . .

4360

COLUMNS

. 4703-~04

. 4705—98

- 479952





